Second Series Vol, XVIII - No. 5 Saturday, August 16, 1958

LOK SABHA
DEBATES

(Fifth Session)

(Vol. X VIII contains Nos. 1-10)

LOK SABHA SECRETARIAT
NE\WDELHI



CONTENTS

(SRCOMND SERIES— VOLUME XVIIIL—I 1ML AYPUsS: To 33 PAUGUST, 1958)

AMonday, 1Ith Augusc, 1958,

Oral Answers to Questions—
Starred Questions Nos. 1 0 7, 920 12 and 14 W0 212

Written Anaswers to Questions—

Starred Questions Nos. 8, 33 and 22 to 37
Unstarred Questions Nos. ¥ to 75 B

Motions for Adjournument—

2.
Deuth of Shri Raizada Hans Raj - -

Situartion in Kerala i
Incidents on the Indo-!’a.k.im botdcr

Papers laid on the Table
Diirecdons by the Speaker undr.-r the Rules of Proaedm

Presicddent’s Assent to Bills . .
Central Sales Tax (Second Am:ndn“r.) Bul—
Select Cormnmmurtees Report B

- -

- -

Smatement regarding major ml“y -ec:denr.

Satement re Kerals and Madras Food Poimin.c C-nc- Enquiry Com-
mission—Report laid on the Table - -

Mexrchant Shipping Bill——

Extension of rime for presentatiomn of Report of Joint Commuartiee

Bills introduced—

x.
2.
3.
4~
5.
6.
S

Armed Foroes (Assam and Manipur) Special Powers Bill.
Code of Crmaunal Procedure (Amendment) Ball

Mineral Oila (Additconal Duties of Excise and Cuscoms) Btll

Working Journalists (Fixanion of Rates of Wages ) Bill .

-

-

Industrial Disputes (Banking Companies) Decision Amendment Bill

Rajghat Samadhi (Amendment) Bill . )
Banaras Hindu University (Amendment) B:l.! -

Statements re; Ordinances laid on the Table—

X. Armed Forces (Assam and Manipur) Special Powers Ordinance, 1958

=.
3.
r -
5.

Code of Crimanal Procedure (Amendment) Ordinance, 1958

Mineral Onls (Additional Duties of Excise and Custams) Ordinance, :958

Working Journalists (Fixstion: of Rates of Wages) Ordinance, 1958

Baaaras Hindu University (Amendment) Ordinance -

Ancient Monuments and Archacological Sites and Remains Bill
Motion 1o consider, sz passect by Rajys Sabha.

Discassion re: Annual Report of Neyveli Lignite Cotpmninn(h-ime) I..imitnd

T'rade saxt Merchandise Marks Bill—
Report of Joint Commitres -

- - - - - -

CoLunsws

—37

38—g9
49—93

93—IIS
IIz2—=x8
x28-39
30—33
I33

134

X34
136—39

140—43

I43

T43-44
144

45

X465
I46-47
147
I47—49

45

45

346
149~-50

I50—79

17 9—a3zb

=7



No.

No.

Cooagmn
Bridence tendered before Joint Commintee—JX aid on the Table . - . 237
Busincss Advisory Committee—
Twenty-sixth Repoxt . . . - . B . . . . a8
Deily Digest. . . . - . . N " . - - . 2By
22— Tuesday, the 12th Axgust, 1958.

Oral An swers to Questions—
Starred Questions Nos. 3B to 41, 54, 55, 62, 44, 45, 47, 48, 49, 51, 52, 53 & 56 2435—78
Written Answers to Questions—

Starred Questions Nos. 42, 43, 46, SO. 57 to 61 and 63 to 70 - B . 278—B7

Unstarred Questions Nos. 76 to 93, 95 to 144 and 146 to 183 . . . a87—3s6
Motion for Adjournment—

Calling in of troops in Jamshedpur . . . . . . . " 356—6=2
Death of Shrimari A. Kale . . ; . : . . . . 363
Papers laid on the Table . " . 5 . . 363-64
Correction of Answers to Starred Qucsnun No 1915 . . . . - 364~6s
Business Advisory Committec—

Twenty-sixth Report . - . . . . 365-66
Ancient Monuments and Archmolos:ic-l Sites and Remains Bill—

Motion to consider,; as passed by Rajya Sabha . - . . . s . 366——g4q21X

Clauses 2 to 39 and 1 . ) - . ) : - . . . 4iB—20

Moation to Pass . . . : . - . . 4zX
All India Services (Amcndmcnt) B:l.l.--—

Motion to consider . - . . . . . . . .« 42T—43

Clauses 1 and 2 . - N . - . - . . - -4

Motio to p iss - - B . . - 442
Demands for Excess Grants (Rn.lwuyu) :954 ss . . . - - 442—90
Daily Digest . . . . . . . - . . . 497y—g8
33— Wednesday, the 13th August, 1958,

Ozral Answers 1o Questions——

Starred Questions Nos. 71 to 73 and 75 to B7 . . - . - . 499——534
Written Answers to Questions—

Swarred Questions Nos 74 and 88 to 113 . . - - . - - S34—48

Unstarred Questions Nos. 183 10 235 and 237 o 2B6 . " B . - %548B— 608
Modons for Adjournment—

Sirusation in Ahmedabad - . . - . . - - - 6Bos—16
Papers Inid on the Table - - . - - . Oy6—2%
Calling Antention to Mastter of Urgmt Pubuc Imporuuan—

Break-down of Kotla Power Station . . . " . . - 625-26
Cosrection of Answer to Starred Question No. 2099 - - . . S285-27
Correction of Answer to Starred Question No. r298 and 1315 - - - 627
Correction of Answer o Starred Question No. 1486 - . - 637

Statement by the Minister of Finance rs- Forﬁ.nm}‘m .« OaB—349



Neo.

Hlection to Committee—

Central Advisory Committee for National Cader Corps s . - N 634-3S5
Suger Export Prosnotion Bill—Introduced . . - - n . = 636
Statement re: -Sugar Export Promotion Ordinance—1_id on the tabl= B 636

Staunory Resolution re: Mineral Oiln (Mdluonﬂ Duti:s of E:cs-c -nd Custom;)
Ordinance—MNegatived

. G637—726

Mineral Oils (Additional Duties, of Exa-e nnd Cusmms) Bxll—-—-—
Moxion to consider - . - - - R - . . 637—726
Clauiscs 1 10 6 . " . - 5 - " ‘ " T732=23

Motion to pass . . . . - . . 723—26

Statu Resolurion re ©: Banaras Hlndu University (An):ndment) Ord.inm
and Hindu University (Amendmenst) Ball . 7a26—48

Dally Diigest - - - . . - - . - - 749—54
4T hursday , 1 4th Augwust, 1958
Oral Answers to Questions—

Starred Questions Nos. 112, 213, and 115 to 130 - . - . . 765—Bog
Written Answers to Questions——

Soarred Questions WNo. 114 and 131 tO 147 - - . - Sog—1I1g4

Unstasrred Questons INos. 287 to 344, 346 to 350 and 351 . . . . 8Bi14—s52
Death of Shri Lallanji = - - - B - = B : - 853
Mortions for Adyournment—

Flood situation in Uttar Pracdesh . & e N : - B853—s5S
Papers laid on the Table . . - - B55-56
Committee on Private Membm Bﬂh and Relolutmns—-—-

Twenty-third Report . . . . . : 8s7
Calling Atrention to Matter of Utnent Pubhc lmporunc:a——-

Sinuadon in the Middle-East " . . - - . . - 8Bs7—70
Smtement r¢ - Cost Accounts Reports . - . - - . B7«x
Appropriation (Railways) No. 3 Bill—Introdtuccd B7r-72
Banaras Hindu University (Amendment) Ordmance -nd Bmm l{tndu

University (Amendment) Bill o N . 87a—i1000
Daaily Digest . . . . . . . . . . .  100I-——O06
Ss.—Saturday, 16th Augusr, 1958.

Oral Answers to Questions—

Swarred Questions Nos. I48 to 150, 154 1o 156 and 158 to 165 . - . I007—42
Written Answers to Questions— .

Swarred Questions INos. 157 t© 153, 157 and 164 3043—SI

Unsmarred Questions INOs. 353—439. S I—X 108
Papers laid on the Table - . . I108—12
Public Acconnis Cammittee—

Seventh Report - . - IXE3
Business of thhe House , . XY I3-I4
Paxrlinment (Prevention of Disqualificstion) Bil—

Bxtettsion of time for presentation of Report of Joint Committee . . - TFL4
Appropriarion (Rxilways) No. 3 Bill, 1958—

Motion o considexr - -

. . . . . . . . XIXT4-15S



Cotown:

Clauses 1 to 3 and schedule . . - . - - - - R ZIXS

- Moton o pass B - - - . . - . - n - TZLS
mwnzmmumwcmm Ordinance

—MNegatived - . . . . . - ITIS —9I
Banaras Hindu Umvu'dty (Amdmc.-nt) Bi.ll—-—

Motion o refer to Select Committee - . - - . . . ITTS—S3
Commitice on Private Mambers®™ Bills and Rescohutons—

Twenty-third Repoxt - N . " . . IX93
Resolution re Waomen Labour in m Indu:ltriec " . . . . XXI93-—I2X9
Resolution re. Working of Monopolistic Concerns . . B " . . I2320-—S2
Daily Digeat . : . . . . . . . . Ias53—6a

W 6—AMonday, 1IBth Aswgust, I958.

Oxal Answers to Quecstions—

Starred Questions Nos. 178 to :rBo, 182 to 186 xssto xgo. 19:. 194 to x’d. 198~

200, 202 amd 203 . 1263—X 300

Correction of Answer to Shrted Quenﬁm No. 183 . . . . . X300
Wrinten Answers o Questions—

Smarred Questions Nos. 181, 187, 191, 193, 197, =201 and 204 to 218 " I30OY~—=X2

Unstarroed Questions Nos. 440 to 518 - . . . . 13172—55
Motion(s) for Adjourmment—

Incident at Jaipur on Independence Day . . = . - 135556

Break-down of water-supply in Ddha——Nepnved . . X356—68, 1463—I15%540
Peapers laid on the Table . - . . . . . . . 1368—72
Asxrest of two Members . . . . - . . - . 1372
Detention and Release of a Munber s - . - - . . x37 3
Esmate Duty (Amendmens:) Bil}—

Report of Select Commiitiee presented - - . . - . . 1373
Staveament re. New Freight Structure (Railways) - . . . . 137475
Starement re. Changea in the Railway Board - . . . N . I37S—77
Minutes of Estimates Committee . . . . ' . 377
Code of Criminsal Procedure (Amendmtnt) Bm—-

Modon ro consider - - - - . - - - . - I1378—g7

Clisusec 2 10 4 and x . - . . . . . . . . 397

Motion 1o Pass . - - 397
Armed Forces (A-.ﬂm and M-népur) Spechl P'awm Bﬂl—-

Moton o consider - . - . - E397——Xg63

Clatiscn 2 10 7 and x . - - . - . . . B . X459—-60

Motion o Fass . - . - - X453 ——63
Working Joumaliste (F‘u:nﬁon dhm of‘ww) Bm-—

Motion to consider = B N N = - . = XE3P— 40
Daily Digest . - - . . . . . - . . . I5431—u8

0. T Taanday, 19t Asapscst 3958.
Oual Answerss 0 Questions—

Starred Questions Nos. 319, 230 and 332 O 234 . . - . . xsg9—87
Writtens Answers to Questdons—
Starred Questions Mos. 22z and 235 to a7x . . ™ . . e Z38FumgBOB

Unstasxred Questions Nos. 519 1o 5843, 586 and 567 . . . . . AEOB——s X



CorLumMNs
Re : Modon for Adjournment - . = - . ” - " . b (.73 &= +1
Papers laid on the Table . . . . . 16852—54
Calting Atntention to Mntaro!’UrmPuhut:Impormu:e—

Fioods in the Jamuna and steps tsken by Government . - - . . IS5 q— 56
Moaoticn re. International Situstion - B - . - . . . ¥6S7T—3IT766
Starement re. Water Supply in Delhi . N . . . . . 1766—68
Daily Digest - . . . . . . . - 1769—74

No. 8~ e¢dnerday, 20th Aun:.n 1958.
Oral Answers to Questions—
Starred Quecstions Nn-. 373 to 374, 377, 178, 38:, 282, 285 o 289 -nd. 291
o 396 . - . = - I775—I1813

Short Notice Q.te.suons N-cn. x lnd 2 . . . . . . I8 3—1I %
Written Answers to Questions—

Smarred Questions Nos. 275, 276, 279, 283, 284, 290 and 207 to 327 18B15—36

Unstarrad Questions Noa. s88 o 656 . . . . . 1836—79
Death of Shri Birakiser Ray . _ . . . . . 880
Motion(a) for Adjournmeng—

1. Colsure of Mill in Coimbatore . . . . . . - - 1881 —84g

2. Situation in Jaipur - . . - - = . - . - 1884—89g
Papers laid on the Table N . - . . . . 1890-91
Committec on Private Members® Bill -nd Rn.olunma-—-

Twenty-fourth Report . . - . . R - . R . 891
Motion re. Internationa! Situation . - . - . . 180I-—T9OI4
Motion r¢ Food Situation . - " B . . . tgx 4——76, TQ77—2046
Arrcst of Members . : . . . - . . . 1976—77
Business Advisory Comrmttoe-——-

Twenty-acventh Report . - . - . . . - . z022

Daily Digest - . . . . . - - - . - 2037—s4°

No. 9—T hursday, 2137t August 1958,

Oral Answers to Questions—
Smarred Questions Nos. 333 to 330: 333- 333, 355: 335 o 33‘7. 339, 340, 342,
344 and 345 . B " : 2055—8E
Writeen Answers to Q\mﬂona—-—

Starzed Question Nos. 331, 334, 341, 343, 346 to 354 and 356 t© 291 . . 208g——27I5S

Umwﬂm-ﬁ7w66=,663m7°sandmmm- . . 2I1XS—47
Papers laid on the Tabie . . . . - - . . 2T 4748
Merchant Shipping Bill—

(9 Report of Joint Commitree B . . 2148

{#) Evidence tendered before Joint (.'.'i:lnmrttag—-—]..nd on t.he 'I‘tble B - 2148
Business Advisary Committee—

“Twentry -scventh Report . . . - - - - - - 2149
Motion re¢e Food Situston - - - - - - - . . 2X49—2320
Daily Digest . - - - . - - . - . - - 2321—26

Neo. 10— FPriday, azwd August, 1958,

Oral Arswers to Questiong—
Swrred Questions Noa, wWw -] o x 11, 4I3, 430
o 392 396.398 40041:: m40.4 » 413, 42 2337—67
mm-:.mqwu-—
Nos. ’ 4 o o 43 8, 7
g g e e .397._49.493- 409.' 433, 4x4 4?.4 .‘419-:11 md. 2367—78



vi

Covvumme

Unstarred Questions Nos. 725 to 731, 733 1O 744 and 746 to 789 . - . 2378—24I3
Papers laid on the Table . 2 . - . - - . 2416
Business of the House - . - - - . 24¥6-x7
Banaras Hindu Uniwversity (Ame.n.dmant) Bﬂ!—

Exrension of time for Presenmation of Report of Select Commiittes - . 24F T30
Manipur and Tripura (Repeal of Laws) Bill~Introduced . . . . a4ax
Working Journalists (Fixation of Ratea of Wages) Bill—

Motion © consider - - - - B - 2427 —7%
Committoe on Private M-mbcn Bﬂh -nd R.ﬂo.lunons—-

Twenty-fourth Report . - - . 2475-76
Prevention of Hydrogenation of O:h BII.I.. 1953 by Shri ]' hul-n S:nh:

Indian Divorce (Amendment) Bill, :gs {Amendment of section 3 and substi- 1

tution of sections 10 and 11 etc.; Shri Goray
Induastrial Dispurtes (Amendment ill, 1958 (Amendment of secrion 13 and

Second Schedule) by Shri Ghosal
Wgrkrgcn (_?ompenn on (Amendment) Bill, 1958 (Amendment of Schedule 1)
y Shri hosal
resentation of the Pcople (Amendment) Bill, 1958 (Amendment of section
116A) by Shri Keshava.
cs and Allowancces of Mecmbers of Parliament (Amendment) Bill, 1958
('\me wdm :nt of Section 6) by Shri Jagdish Awasth:
Ban on Export of Carttle Peed Bill, 1958, b-y Shri Jhulan Sinhsa.
Rcechabilitanon of Displaced Persons (from Natural Calamities) Bill, 1958 by Shri {

endra Singh

Raj
Sikh Gurdwaras Bill, 1958 by Sardar Amar Singh S...In?l
Monop%[nes and Unfair Business Practices (Inquiry Control) Bill, 1958 by
Shnr Ta

ngamani.

Code of Criminal Procedure (Amendment) Bill, 1:9 Amendment of sections 107y
129, and 1 and insertion of new tcncnon I3IA ay Shri Tangamani

Comtuuuon‘%&mendment) Bill, 195> (Ame m;lmant of article r36) by Shri {

Intro-
2476—83

Prevention of Corruption (A.lnmdmc-nt) Bili—

Motion to consider S . " = -
Code of Criminal Procedure (Amendment) Bill—

Motion to comsider . . ,, . : . . -
Daily Digest . " . ) . . . . . .
Consolidated Contents (x1th August to z2a2nd August, 19s58) . - "

24%3—2516

251642
2343—48
—vi)

N.B.—The s -+ arked above a nawse a Member on Quastions ansecered
nd-c::.‘;szh::th Qnmrmuwasar asked on cthe jfloor qftbcﬂ'auuhvxﬁﬂ Maernbder.
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10cy
LOK SABHA
Saturday, 18th August, 1858

The Lok Sabha met at Eleven of
the Clock.

{Mr. Dzruty SPEAKER i1n the Chair]
ORAL ANSWERS TQO QUESTIONS

Wooden Sleepers

Shri V. C. Shukla:
Shrimati Mafida Ahmed:
Sardar Iqbal Singh:
Shri Ram Krishnan:

Will the Minister of Railways be
pleased to refer to the reply given to
Starred Question No. 236 on the 17th
February, 1058 and state.

*148.

(a) whether the consideration of the
Global tenders invited for the supply
of 20 lakhs of wooden sleepers has
since been finalised;

(b) 1if so, the names of the countries
and the prices at which the sleepers
would be imported; and

(e) if the reply to part (a) above
be in the ncgative the reasons there-
for?

The Deputy Minister of Railways
(Bhri B. V. Ramaswamy): (a) Yes,

(b) A statement is laid on the Table
of the Lok Sabha. [See Appendix I,
annexure No, 133.)

(e¢) Docs not arise.

Shri V. C. Shukia: From the state-
ment it appears that 2} lakhs numbers
of wooden sleepers of inferior grade
have been purchased. Wil they
prove more economical after the use

121 L8.D~1

of beaning plates than the sleepers
which are costlier and which have
been purchased from Australia?

Shri 8. V, Ramaswamy: The plates
cost Rs. 12 per sleeper, and naturally
it adds to the cost which makes it
higher

Shri V. C. Shukla: Last time it was
stated here that about 20 lakhs num-
bers of wooden sleepers would be
purchased from abroad. From the
statement 1t appears only about 12
lakhs have been purchased. May I
know the reasons for this?

8hri 8. V. RBamaswamy: The position
is somewhat difficult. I mean we
are trying to get from the world mar-
ket as cheaply as possible. That is
why we have not gone in for more,
Possibly we will be able to get more
at a cheaper rate.

Shrimati Renn Chakravartty: May
I know if it is a fact that Brazil had
also tendered for it and that that
tender was lower than the other two
which have been mentioned in the
statement, and i so, why it was re-
jected?

Shri S, V. Ramaswamy: The reason
is this. They have not given the full
particulars. We do not know the
quality and the durability of that
matenal, and that is why we could
not consider it.

Shrimati Mafida Ahmed: May [
know whether the Australiana firm
has supplied the contracted number
of sleepers or was there any agree-
ment for proportional delivery, and
the amount of cyst involved therein?

Shrl S. V. Ramaswamy: There is a
slight shortfall, but I ‘Would like to
have notice to give the exact details.
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Bhri Dasappa: May 1 know exactly
the cost of the bearing plate for each
sleeper which would be necessary in
the case of US.A, as against the
Australian sleepers?

Shri 8. V, RBamaswamy: I have
given it already. It costs Rs. 12
for each sleeper.

The Minister of Rallways (Bhri
Jagiivan Ram): I may supplement
what the Deputy Minister has said.
The bearing plate costs Rs, 12, but if
we take the life of the sleeper into
consideration, the proportionate cost
will be Rs. 6

Shri Meroze Gandhi: The hon
Deputy Minister has just now said
that they have not been able to find
out the quality of the Brazilian
sleepers, but the price quoted was
probably the lowest. May I know
whether the Government or the Rail-
way Ministry have information that
the Brazilian sleepers are used in
Germany where the traffic, passenger
as well as goods, is much heavier than
in India, and also whether our own
representatives.

Mr. Deputy-Speaker: The guestion
ought not to be so long.

Shri Feroze Gandhi: It is
connected,

inter-

Mr. Deputy-Speaker: It might be.

Bhri B, V. Ramaswamy: All that I
said was that the data furnished by
them was not clear.

Bhri Goray rose—

Mr. Deputy-Speaker: Let the Min-
ister give the answer.

Bhri Jagjivan Ram: I may add that
even before the tenders were invited,
efforts were made by the Railway
Ministry and the Timber Adviser to
explore the possibility of getting
sleepers from the world market in
view of the shortage of indigenous
sleepers. During the course of that
enquiry, some offers by certain parties
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were made for Brazilian sleepers at
a price very attractive, rather in-
conceivably low price, and therefore
the Timber Adviser and the officers
in charge of sleeper supply took a
special step to obtain the specifications
of the sleepers offered. By the time
the tenders were decided, the speci-
fications were not made available to
the technical advisers. It was only
on the 10th June that something was
received from Brazil, and further
enquiries are being made in that
connection,

8hri Goray rose—

Mr, Deputy-Speaker: Now, sleepers
¥hould not detain us any longer.

Shri Goray: You promised to call
me.

Mr. Deputy-Speaker: I did, but
after this explanation 1 think it has
been sufficiently answered.

International Administrative Tele-
graph and Telephone Conference

*149. Shri Bubodh Hansda: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether Government have
accepted the invitation for participa-
tion in the International Administra-
tive Telegraph and Telephone Con-
ference to be held in Geneva;

(b) whether the delegates to the
Conference have been selected; and

(e¢) if so, the procedure adopted in
selecting the Delegates?

The Minister of Btate in the Minis-
try of Transport and Communications
(8hri Raj Bahadur): (a) Yes.

(b) Yes.

(c) The delegates have been select-
ed from the Ministry and its concern-
ed departments with due regard to
the technical qualifications and expe-
rience of the officers for presenting
India’s case effectively at the Con-
ference.

Shri Bubodh Hansda: May I know
the amount that will be spent to meet
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the expenres for sending the dele-
gation to the Geneva Conference?

Shri Raj Bahadur: First of all,
thers is an inescapable obligation of a
payment of Rs. 33,000 in foreign ex-
change which will have to be made
frrespective of the fact whether we
gend a delegation or not. Apart from
that, Rs. 15,000 will be spent on the
air fare and Rs. 12500 on daily ex-
penses and other contingencies; the
latter would be foreign exchange.

Shri Subodh Hansda: What are the
main points of discussion at the
Geneva Conference?

Bhri Raj Bahadur: The main points
of discussion are the revision of the
regulations as also the tariff etc.,
but essentially one of the important
points that may come up for dis-
cussion will be the inter-connection
of the tele-communication networks
in Furope with the tele-communi-
cation networks in West Asia, South-
Past Asia and the Far East. It is
very important that our country be
represented because we would not
like our country to be by-passed so
far as this particular inter-connection
is cencerned,

Shri Tangamani: May I know the
number of delegates chosen and their
names?

8hri Raj Bahadur: Three have been
chosen: Shri R, C. Vaish, Chief
Engineer, Post and Telegraph;
Shri 8. N. Kalra, Deputy Director
(Traffic), Overseas Communications
Service and Shri N. V. Gadadhar,
Deputy-Director, Wireless Planning
and Co-ordination, Ministry of Trans-
port and Communications.

Khandwa-Hingoll Rall Line

+
150 J Shri Ram Krishan:
"\ Sardar Igbal Singh:

Will the Minister of Rallways be
pleased to state:

{a) the progress made so far in the
construction of Khandwa-Hingoli
rail line; and
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(b) whether the work is going on
according to schedule?

The Deputy Minister of Rallways
(Shri 8, V. Ramaswamy): (a) ‘The
overall progress iz 60 per cent.

(b) Yes.

Shri Ram Krishan: May I know
whether any portion of the construct-
od line has been opened for traffic?

gShri 8. V. Ramaswamy: Yes, about
51 muiles

Shri Ram Krishan: By what time
will thus line be completed?

Shri 8. V. Ramaswamy: By 1961.

Afr Crash near Kathmanda

*154, Shrimati Parvathi Krishnan:
Wil the Minister of Transport and
Communications be pleased to state:

(a) whether any enquiry was con-
ducted into the plane crash near
Kathmandu on the 24th March, 1958;

and

(b) if so, what are the findings of
the enquiry?

The Deputy Minister of Civil
Aviation (Shri Mohinddin): (a) Yes,
Sir, but the accident having occurred
in the territory of Nepal the investi-
gation was made by the Nepal Gov-
ernment,

(b) The report of investigation is
still awaited from the Nepal Gov-
ernment.

Shrimat! Renu Chakravarity: Since
it is an aeroplane belonging to our
associates, may I know whether we
have been allowed at any stage to
associate ourselves with the enquury?

Shri Mohinddin: Yes. Our accredit-
ed representative was nominated for
this investigation.

Shrimatl Renn Chakravarity: May
I know if it is g fact that the captain
was flying very low in the hills, and
whether it was the acknowledged



1013 Oral Answers

practice of this azsociate of the Indian
Airlines Corporation to fly low be-
cause of low consumption of petrol?

Shri Mobkinddin: This is a matter
for investigation by the Committee.
The report has been finalised, but we
are awaiting the copy from the Nepal
Government

8hri Goray: Is it not a fact that
the pilot was one of the foremost
pilots we had in India?

Shri Mohinddin: As far as T know,
he was a very senior pilot.

Shrimati Renu Chakravartty: In
this particular case, has it been found
out whether the plane was actually
overloaded or not?

Mr. Deputy-Speaker: All these
would be matters for enquiry,

Shrimatl Parvathi Krishnan: May
1 know whether there was consider-
able delay m sending out the search
party for this plane, and whether
there was also a false report given
to the wife and father of the pilot
who was killed, that he would be
expected at 5 p.m. though the crash
had taken place much earlier?

8hri Mohluddin: I might remind
the House that on the day the accident
took place, my predecessor, the Min-
ister in charge of Civil Aviation, made
a statement in this House, and on the
next day, he also made a further
statement giving the definite inform-
ation about the passengers having
been killed and none having survived.

As far as this particular informaticn
is concerned, I have no knowledge.

Shrimati Renn Chakravartty: The
point we wanted to know was this
How long did it take between the
time when we were alerted about the
crash and the time of actual sending
out of the search party?

Mr. Deputy-Speaker: He hag no
knowledge The last words that he
has uttered are that about this parti-
cular thing which Shrimati Parvathi
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Krishnan has asked, he has no
knowledge.

Shrimati Renu Chakravartty: That
was in regard to the second part of
the question, The first part is how
long it took between the alerting
about the actual ‘accident and the
sending out of the search party.

Shri Mohiuddin: The accident took
place at mid day and in the afternocon
of the same day, as far as I ean
remember, our two Dakotas as well
as the King's Dakota went out to
locate the place of the accident, but
on that day they could not locate it.
They located it on the second day.

Arecanut Marketing Socleties in
Mysore

*155, Shri Vasudevan Nair: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether 1t is a fact that the
Government of Mysore have decided
to form a Co-operative Marketing
Federation of all the arecanut market-
ing societies functioning m the State;

(b) whether the Government of
Mysore have sought any financial
assistance from the Centre towards
this scheme; and

(c) if so, the extent of help sought?

The Minister of Co-operation (Dr.
P. S. Deshmnkh): (a) and (b). Yes,
Sir A federation named “The
Mysore State Arecanut Cooperative
Marketing Federation Ltd., Shimoga"
has been registered on 30th October,
1957

(¢) 50 per cent of the recurring
cost,

Shri Vasudevan Nair: May I know
whether there was a sort of proposal
to start such marketing federations in
some other arecanut growing States
lhike Kerala and Assam?

Dr. P. 5. Deshmukh: I have mno
knowledge.
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Shrli Bazappa: May 1 know whe-
ther In spite of the price of arecanut
being more, the growers are not
getting good prices because of lack
of marketing facilities and because
the middlemen take much of the
profit, and if so, whether Government
will consider this aspect and see that
more facilities are given to the
growers?

Dr. P. 8. Deshmukh: The facilities
are being availed of through this co-
operative marketing federation of all
commodities in India, arecanut is one
in which the growers can have no
complaint. The prices are very high,

Shri Vasudevan Nair: Is it not a
fact that the President of the Arecanut
Committee at its last meeting at
Kozhikode said in  his presidential
address that there was a proposal to
start such federations in other States
also?

Dr. P. 8. Deshmukh: Yes, the States
are certainly to start the federations,
but I have no knowledge of any
definite steps having been taken so far.

Shri Shivananjappa: May I know
the financial assistance that 1s actually
given”®

Dr. P. 8. Deshmukh: They had
made a budget of Rs, 90,000, asking
for half of Rs. 15,000 for each depot.
It has been suggested to them that
Rs. 10,000 per depot would be enough
and Rs, 6,000 for others. The matter
is still under consideration.

Port and Dock Workers' Strike

+

Shri Mohan Swarup:
Shri Tangamani:

Shri Muhammed Elias:
Shri D. C, Sharma:
Shri Naval Prabhakar:

\ Shri Bhakt Darshan:

Shri Tridib Komar
Chaundhuri:

Shri 8. M. Banerjee:
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Shei Vajpayee:
Shri U. L. Patil:
Shri Sanganna:
Pandit D, N. Tiwary:
Shri Assar:
Shri Damar:
Shri Radha Raman:
*158, Shri Ghosal:

T Shri Nath Pai:
Shri Balmiki:
Shri Jaganatha Rao:
Shri Easwara Iyer:
Shri Raghunath Singh:
Shri Supakar:
Sardar Igbal Singh:
Shri P. K. Deo:
_ Sbri Subblah Ambalam:

Will the Minister of Transport and
Communications be pleased to lay a
statement on the Table showing:

(a) the number of port and dock
workers who participated in the port
and dock workers' strike in June,
1958;

(b) the amount of loss suffered by
the country on account of the strike;

(c) the main demands of the work-
ers;

(d) whether Government gave any
assurances to the delegation of the
dock workers to call off the strike;
and

(e) if so, the details of the promises?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): A statement is
laid on the Table of the Lok Sabha.
[See Appendix I, annexure No. 134.)

Shri Tangamani: May I know
whether one of the demands of the
federation is that the recommendation
of Mr. P. C. Chaudhuri regarding
gratuity and provident fund be accept-
ed, and if so, whether this has been
accepted when the deputation met the
Minister concerned after the strike
was over?
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Shri Raj Bahadnr: The demand of
the federation is as the hon. Mem-
ber has just now expressed; but it
has got to be read with the other
portions, subject to the rider attach-
ed by the reporting officer Shri P, C.
Cheudhuri himself that in view of the
appointment of the second Pay Com-
mission, some of his own recommend-
ations may have to be revised and
udjusted against the final conclusions
of the new Pay Commission.

Shri Tangamani: May I know whe-
ther during the strike that took place
from 16th June, 1958, as a result of
police firing, six people were killed
in Madras and seven people were
injured, and if so, whether Govern-
ment have paid any compensation tn
the families of the deceased ahd
those persons who were permanently
disabled?

Shri Raj Bahadur: A committee of
inquiry into the unfortunate incident
of firing has been appointed by the
State Government concerned. The
result of that inquiry is not yet out,
and I think the question of com-
pensation, if any, will have to be
considered by the State Government
on the result of the inquiry.

Mr. Deputy-Speaker: Shri
Darshan,

Bhakt

Shri Tangamani: Apart from the
inquiry, my question was whether
Government have....

Mr, Deputiy-Speaker. I shall come
to the hon. Member again. Now, Shrn
Bhakt Darshan:
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Shri Nath Pai: Is not a fact that the
strike was withdrawn on the indi-
cation that the Government would be
meeting most of the demands, and on
the failure of Government to carry
out those promises, there is a dead-
lock and there is a further threat of
the men geoing on strike a second
time?

Shri Raj Bahadur: The terms on
which the assurances on behalf of
Government were given are gquite
clear We have at all times main-
tained that we are determined to see
that justice is done to the demands
of the workers, and they should he
considered with all the sympathy that
they deserve. 1 think in the discus-
sions and negotiations that we had
subsequent to the calling off of the
strike, we have apphed minds as
sympathetically as we could have, and
we have gone as far as we could.

Shri S. M. Banerjee: May 1 know
whether discussions were held with
the federation's representatives after
the submussion of the Chaudhuri Com-
mission's report, and if so, the speci-
fic points on which agreement could
be arrived at and also the specific
points on which agreement could not
be arrived at?

Shri Raj Bahadur: Discussions were
obviously held not only after the
submission of the report but also
after the withdrawal of the strike.
So far as the points are concerned,
they have been given in detail in the
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press communique as also in  the
gazette notifications. I do not think
1 can read them out here.

Shri 8. M, Banerjee: My gquestion
was very specific. What were the
points which could be agreed upon by
the federation's representatives, and
what are the points which are still
agitating the minds of the employees?

Shri Eaj Bahadur: The impression
left on my mind is that whatever is
included in the Government cont-
munique largely bears an imprint of
ymutual agreement; may be, om certain
points, the emphasis laid by one party
may be more than that by the other.

Shri Supakar: May I know whether
any settlement has been reached bet-
ween the representatives of the Port
and Dock Workers' Federation and the
representatives of Government, and if
50, the points that have been agreed
upon between the parties?

Shri Raj Bahadur: I can only
repeat my answer to the previous
question.

Shri Prabhat Kar: Is it a fact that
these negotiations with the federa-
tion could not achieve agreement, and
as a result there is the possibility of a
threatened strike again?

8hri Raj Bahadur: There were cer-
tein points such as retirement bene-
fits, for example, on which, of course,
the Federation's representativeg were
rather adamant, and they said that
we should here and now accept the
recommendations of Mr. Chaudhuri.
We did explain to them our diffi-
culties; and despite those difficulties,
we have evolved a formula in respect
of certain classes and categories of
employees, which gives them an
advantage which is over and above
the existing one

Shri Sadban Gupta: May I know
whether it is a fact that many port
installations have been damaged due
to inexperienced handling by inex-
perienced military personnel who
were called in to break the strike?
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‘Shri Baj Bahadur: No such instance
has been brought to our notice, and
I would be grateful if the hon. Mem-
ber who seems to know more would
point it out to me.

Shri Anthony Plllai: Is it a fact
that assurances were given that all
local demands which were not settled
would be submitted to arbitration,
and s8ll other demands which were
not connected with Mr. Chaudhuri's
report would be examined expediti-
ously by Government, and if so,
have those assurances been kept up?

Shri Raj Bahadur: According to the
terms of settlement incorporated in
the Government communique, it has
been agreed upon that these local
and sectional demands would be dis-
cussed at the port level with the port
administrative officer and that a
report will be furnished to the
Central Government in case of failure
to reach any agreement between the
two parties, and on that, Government
will apply their mind and will take
such acticn as will be merited,

Shri Anthony Pillal: My question
was specific.

Mr. Deputy-Speaker: He has to
wait for sometime.

Shrimati Mafida Ahmed: May I
know whether any demurrage has
been paid for detention of foreign
vessels, and 1if so, what is the amount?

Shri Raj Bahadar: Of course, due
to the strike going on for about 10
days, detentions were there, but the
congestion has been cleared, and I do
not think any demurrage has been
paid. In case it has been paid, I can
only furnish the information in
course of time.

Shri Nath Pai: The Chaudhuri Com=
mittee Report has been the basis both
of the dispute and principles of pos-
sible compromise. Is the Minister
agreeable to place a copy of the Re-
port on the Table of the House?
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Shri Eaj Babadur: I think with the
Resolution that has been passed the
Report has already been made public.
1 will also place a copy on the Table,
if it has not already been done.

Shri 8, M. Banerjee: He has not
replied to my question,

Mr. Deputy-Speaker: Such guestion
would not be answered during Ques-
tion Hour. It is a separate thing
which can be discussed at some other
time, There are still about 2
Members wanting to  ask guestions.
Hon. Members should help us to
finish as many questions as possible.

Shri 8. M. Banerjee: The Minister
should have made a statement

Mr. Deputy-Speaker: That can be
asked differently on a different
ocecasion.

Colony for the Residents of Jamuna
Bazar

+
158, Shrl Radba Raman:
Shri D. C. Sharma:

Will the Minister of Health be
pleased to refer to the reply given to
Starred Question No. 1074 on the 19th
March, 1858 and state the progress
made with regard to the building of
a colony across the Jamuna Bridge in

Delhi to house the residents of Jamuna
Bazar?

The Minister of Health (8Shri
Karmarkar): A statement is laid on
the Talfle of the Lok Sabha: {See
Appendix I, annexure No. 135.]

8hrl Radha Raman: May |
whether Government hav: a]godwy
undertaken the construction of these
promised and sssured 1,500 tenements,
and if so, what is the progress so far
made in that connection?

16 AUGUST 1938

Oral Anstery 1022

Shri Earmarkar: The statement fays
that the remaining acquisition pro-
ceedings in respect of land have to
be taken. That might take about three
or four months. Then the question of
construction comes.

Shri Radha Raman: Have Govern-
ment fixed any time schedule by
which the 1500 tenements will be
ready for Jamuna Bazar residents?

Shri Karmarkar: As [ said before,
s0 far as these 50 acres of land is
concerned, three or four months will
be required for the remaining stages
of the proceedings. After that, neces-
sary steps will be taken.

Shri B. K. Galkwad: Among the
residents of Jamuna Bazar, to how
many families are Government going
io provide accommodation?

Shri Karmarkar: The 50-acre site is
for part of the Jamuna Bazar resi-
dents. A large part of them are now
in a colony that was specifically con-
structed for them at Jhilmila Tahir-
pur, a total of 1200 tenements, and
about 400 tenements at Xilokheri.
These tenements were specifically for
the Jamuna Bazar people, but it was
appreciated that some of them did not
find these localities convenient. Fox
them, thif supplementary arrangement
i1s being made

Ch. Brahm Prakash: Is it not a fact
that the proposed 50-acre site is under
water and it remains so for four
months? Will Government consider
an alternative site for them?

Shri Karmarkar: This question was
carefully gone into. It was a low-
lying land. That was our earlier
apprehension. But after consultation
with the U.P. Government, it was
found that there was no immediate
apprehension of water flooding that
land. Therefore, these steps are being
taken. While developing the land,
care is taken to see that the houses
stand on land which will not be
flooded except in emergencies.

Shri Jadhav; What is the total num-
ber of these residents and how many
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tenements will be required to accom-
modate them?

Shri Karmarkar: Subject to corree-
tion, it is intended to construct two-
storeyed buildings to have about 1600
tenements on this area. This is apart
from the others I have mentioned,
namely, Jhilmila Tahirpur, 1200, 1nd
Kilokheri, 400.

Shri Jadhay: What is the total num-
ber of these residents, and the number
required for the tenements?

Shri Karmarkar: [ think the total
number of families in the Jamuna
Bazar area was estimated to be 2600,
that is, a total population of 12,000.
This total population of 12,000 is ex-
pected to be housed; it has been partly
housed in Jhilmila Tahirpur, and the
400 tenements in Kilokheri are full.
This is by way of supplementary
sccommodation.

Shrli Radha Raman: In view of the
number of residents who are now
residing in Jamuna Bazar, for whom
housing accommodation is to be pro-
vided by Government, may 1 know
whether besides these three, Kilokheri,
Jhilmila Tahirpur and these 50 acres,
Government have in view any other
land which may be used for the pur-
pose in case of need?

Shrl Karmarkar: We assume that
these three wil be sufficient for all
the Jamuna Bazar people.

Hirakud Dam Project

*158. Shri Supakar: Will the Minis-
ter of Irrigation and Power be pleased
to refer to the reply given to Starred
Question No. 1721 on the 17th April,
1958 and state whether the Govern-
ment of Orissa is willing to take over
complete control of the Hirakud Dam
Project in the near future?

The Deputy Minister of Irrigation
and Power (Shri Hathl): Consequent
upon the decision taken by the Hira-
kud Control Board at its meeting held
on the 26th July, 1958, a Committee
has been set up to make recommenda-
tions in regard to the mrrangements
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for the transfer of control of the Hira-
kud Dam Project to the Government
of Orissa. The Committee is expected
to submit its report to the State Gov-
ernment by the 30th September, 1958.

Shri Supakar: May I know when
this transfer is going to be actually
effective?

Shri Hathi: It should really depend’
upon the report, but by 31st Decem-
ber we hope to transfer it.

Shri Mahanty: Who are the per-
sonnel of this Committee and what are
its terms of reference?

Shri Hathi: The Chief Engineer,
Hirakud Dam Project, the Chief Engi-
neer, Electricity, Orissa, the Additional
Chief Engineer, Irrigation, Orissa and
Financial Adviser and Chief Accounts
Officer, Hirakud Dam. It was meant
to look into the set-up that should be
necessary for maintenance and opera-
tion of the Dam Project.

Shri Panigrahi: In answer to a pre-
vious question, the hon. Minister had
said that control of Hirakud would
be transferred to the Government of
Orissa before the completion of the
first stage of the Hirakud Dam. May
I know whether Government expect
that the first stage of the Dam will
be completed before 31st December,
19587

Shri Hathi: We are ready; as soon
as the Government of Orissa is ready,
we shall transfer the Hirakud Pro-
ject. That was what I replied then.

Shri Supakar: May I know what
has happened to the officers who are
working there? Will the Government
of Orissa have to employ them till
the completion of the second stage of
the Project?

Shri Hathi: So far as the officers
are concerned, some of them are from
the Government of India. Some of
them belong to the Orissa State cadre.
As many as are required from the
Government of India cadre may be
continued there. Others will revert
to the Government of India. So far
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as the officers of the Orissa State cadre
are concerned, I do not think there
will be any surplus engineers.

Shri Panigrahi: May I know whe-
ther the present Chief Engineer of the
Hirakud Dam Project will be continu-
ing under the Orissa Government after
control is transferred to the State
Government?

Shri Hathi: He will be there for the
purpose of the Chiplema Power House,
if necessary.

Family Planning
+
Sardar Igbal Singh:
Shri Ram Krishan:

Will the Minister of Health be
pleased to state:

*180.

(a) whether the Government of
India have decided to allow advertise-
ment of contraceptives; and

(b) if so, the reasons and conditions
under which this has been allowed?

The Minister of Health (Shrl
Earmarkar): (a) Yes, Sir.

(b) In view of the importance of
family planning in the national
health programme, advertisements
regarding those contraceptives which
are approved by the Government of
India as efficacious and harmless are
permitted subject to the following
conditions:

(i) That the product shall not
claim to be a remedy;

(i1) That it shall be stated in the
advertisement that the con-
traceptive shall be used only
under medical advice;

(iil) That no reference is made in
the advertisement that Gov-
ernment have approved of the
contraceptive or that sanction
has been accorded for publish-
ing the advertisement; and

{iv) That the advertisement does
not contravene Section 4 of
the Drugs and Magic Remedies
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(Ohjectionable Advertise-
ments) Act, 1934.

Sardar Igbal Singh: May I know
whether the Drugs and Magic Reme.-
dies (Objectionable Advertisements)
Act will be amended for this pur-
pose?

Bhri Earmarkar: It is quite ade-
Quate.

Sardar Igbal Singh: This Act was
enacted by Parliament because there
were all sorts of advertisements of
objectionable contraceptives in this
country. What steps do Government
propose to take now so that this thing
does not repeat itself?

Shri Karmarkar: If it occurs, there
is the law and they will be brought
before the courts and punished.

‘Shri Panigrahi: Some pills have also
been manufactured in foreign coun-
tries and they have been popular in
India besides these contraceptives.
May I know whether the Government
1s considering them also?

Mr. Deputy-Speaker: Now we are
only on the question of advertise-
ments of contraceptives in this
country.

Shri §. M. Banerjee: May I know
the amount spent annually on family
planning in this country and the num-
ber of families planned per year?

Mr. Deputy-Speaker: General family
planning is not connected with this
question.

Shri Mohammed Imam: It is often
said that many of these contracep-
tives are injurious. Have the Gov-
ernment taken any precaution to see
that these contraceptives or most of
them are harmless or will have the
desireq effect and will they be adver-
tised only after they are tested by a
competent doctor and proclaimed so?

Shri Karmarkar: They are put to
test and it is only after satisfying
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ourselves 2o Iar as we can that they
are harmless that we permit the
advertisements.

Shri Nath Pal: It has been adver-
tised that the solution to the growth
of population has been found in the
form of a pill. May I know whether
the medical authorities of the Govern-
ment of India have examined the
claim?

Mr. Deputy-Speaker: As I explained
just now, for the present, in this
question we are concerned with the
question of advertisement of contra-
ceptives,

Shri Nath Pai: The pill is a contra-
ceptive pill and it is being advertised.

Mr. Deputy-Speaker: We are con-
cerned only with the advertisement
of contraceptives at present.

Shri Nath Pai: It is being advertised
in India now and I read it in the
latest issue of the LIFE.

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): The hon. Member said that
he has read it in the latest issue of
LIFE or some such paper. Normally,
we do not go to it for precise or accu-
rate information, scientific or other.

In regard to the so-called contracep-
tive pill, obviously, it would be =
great thing if it is a simple, satis-
factory and cheap contraceptive pill
so discovered. In this matter some of
our own doctors have taken the lead
in research work at more than one
place, and more particularly in Cal-
cutta. They have done good work.
Thus far, they are more or less satis-
fled that the pill works in regard to
certain minor animals. The difficulty
is that research on this takes time and
now they are trying that in a methodi-
cal way so as to test the efficacy of
it. And the Government of India have
given them grants and are helping
them in this process.
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Shri Tangamani: The hon. Minister
just now stated that 104 personsg have
been arrested. May I know  how
much quantity of wheat has been
seized from those people?

"The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
About 883 mds.

Sardar Igbal Singh: May I know
what other steps Government have
taken to arrest this smuggling of
wheat than this seizure of wheat?
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Bhri A. P. Jain: We have taken a
number of steps. It will not be in
public interests to specify them be-
cause that will give the clue to the
smugglers.

Bhri Feroze Ghandi: Out of these
883 mds. may I know how much of
it was wheat belonging to the fair
price shops?

Shri A. P. Jain: We have no such
record.

Shri Radha Raman: May I know
whether the steps that have been
taken by Government have not
yielded any effective result; and
that most of the arrested persons are
those who are just taking small
quartities of wheat and that the big
persons, the big trucks etc., are still
continuing smuggling?

Shri A. P. Jain: It may be that
something may be taking place here
and there; but there is good reason
to think that smuggling has practical-
ly stopped.

Shri Radha Raman: Just now 1t was
disclosed that 104 persons have been
arrested, May I know at what stage
these prosecutions are?

Shri A. P. Jain: Forty-three Lersons
have been convicted already and the
other cases are proceeding.

oft fyfer Bt @ & ST S=TRaT
g f& faeelt 4 3 foas wod v fawar
# T gl § o1 T IO 2w ¥ S
sraT & agr ¢ feee vl e faar g 7

st Wo Wo ¥ : &Fﬂ'ifﬁiﬂm
A X TE T AFT {9 TG AT G AR
IEC R F W qF ¥ TR F
R0 WA RA Y AFC R A AT AG |

Sardar Igbal Singh: I do not agree
with the hon. Minister's reply that
smuggling has stopped. May [ know
whether Government has taken steps
just as blacklisting these firms which
are carrying on smuggling of wheat
from Delhi to UP. and cancelling
their licences etc.?
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Bhri A. P, Jain: Some of the itrms
have been blacklisted and soms
licences have been suspended and
temporary licences are not being issu-
ed to them.

Shri Fervze Gandhi: The hon.
Minister just now stated that he does
not know the quantity of wheat which
was smuggled from the fair price
shops. May I know whether it is a
fact that wheat from fair price shops
was also smuggled and included in
this quantity?

Mr. Deputy-Speaker: How to dis-
tinguish one wheat from the other?

8hri Feroze Gandhi: May 1 know
whether it is correct?

Shri A. M. Thomas; There is not
much likelihood of imported wheat
being smuggled because in Punjab
and Delhi we are not distributing im-
ported wheat to any substantial
extent,

Shri Sadhan Gupta: May ! know
whether motor trucks and other
vehicles have been seized in the act
of smuggling, and, if so, how many?

Shri A, P. Jain: Yes; some mutor
trucks were seized.

Shri Sadhan Gupta: How many?

Shri A. P. Jain: I could not give the
number,

Salinity of Hooghly Water

*162. Shri Tridib Kumar Chaudhuri:
Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that certain
locomotive engines in commission in
the Port Railways, Calcutta, went out
of order on the 8th June, 1858 due to
the high salinity of Hooghly water
which is used in the running of these
locomotives and that the Eastern Rail-
way was approached for loan of some
engines to maintain the services; and

(b) if so, what steps have been taken
by the port muthorities to meet the
problems created by high salinity of
Hooghly water?
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The Minister of State in the Minis-
try ¢1 Praveport and Communications
(Shri Rej Bahadur): (a) Yes, Sir.

(b) The high salinity of Hooghly
water is due to the lack of head water
supply for the river during the dry
season. The Port Commissioners
have, therefore, as a temporary
measure, decided to supply water to
the locos by sinking a number of tube
wells at the Docks and jetties and
thus avoiding the use of river water.

Shri Tridib Kumar Chaudhuri: May
I know how many engines went out of
order and what is the loss arising out
of the immobilisation of the goods as
they could not be moved in and out
of port?

Shri Raj Bahadur: In foul weather
period, as we call it, from April to
June every year, on an average it has
been estimated that as many as 10 to
12 go out of order,

Shri Tridib Kumar Chaudhuri: Have
the Port authorities kept any record
of the percentage of salinity in
Hooghly waters from year to year and
is there any evidence of 1its increase?

Shri Raj Bahadur: I do not know
whether any record of the percentage
of salinity is kept. But, it is rather
obvious that in a season when the
rains are delayed or the water supply
has dried or diminished, the salinity
goes up and our report 1s that when-
ever zuch things oceur, the number of
engines that go out of order is greater.

Shrimati Renu Chakravartty: Is it
a fact that this year, there was a
record salinity of water, compared to
10 parts in a lakh cusecs of water to
850 parts in a lakh cusecs of water
and also that 41 engines went out of
arder—not ten engines—on a parti-
cular day this year,

Shri Raj Bahadur: My information
is not that. Of course this was a very
bad year. But my information is not
that as many as 40 engines went out
of order,
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Bhri Tridib Eumar Chandhuri: The
hon. Minister has said that this is due
to the decrease in the flow of water
from the head water works from the
Ganga into the Hooghly. May I know
whether the port authorities and engi-
neers concerned with the conservancy
of the Lower Hooghly Channel con-
necting the approaches to the ports
there, have made any independent
investigations and submitted any
report as to the cause of the increase
n the percentage of salinity and the
extent to which the problem of high
salinity is considered to be connected
with the problem of checking of silt-
ing of the lower Hooghly Channel and
the head water channel?

Shri Raj Bahadur: I think it is
accepted on all hands, including our
conservant staff, that the problem arises
because of lack of supply of fresh
water which is to be brought in from
somewhere into the Hooghly and if
we get fresh water, this problem can
be solved.

Shri Heda: Is it not a fact that
there are certain periods when because
of the availability of fresh water sali-
nity is low and that advantage is not
being taken of this period?

Shri Raj Bahadur: I may give the
averages required by the hon. Mem-
ber, We have got as many as 39 loco-
motives for traffic purposes, § for
ballast, 3 for break-downs and 2 for
use as spare locomotives. All these
are emploved 11n this particular
manner. That is the average. But
there are difficulties in bad weather.

Shri Bimal Ghose: Do the Govern-
ment feel satisfled that this problem
of salinity can be solved by diggmmg
a few tube-wells? Or, if something
else has to be done, what is it?

Shri Raj Bahadur: I have already
indicated that this 1s only a temporary
expedient in order to meet the situa-
tion. The real remedy would lie in
bringing fresh water from some-

An Hon. Member: From where?
{Interruptionsg)
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Shri Prabbat Kar: Whst steps are
being taken to solve it permanently?

Shri Raj Bahadur: I am afraid that
that question has to be put to my
colleague, the Irrigation and Power
Minister.

Some Hon. Members rose—

Mr. Deputy-Speaker: Since there is
no permanent solution, why should we
pursue the matter spending our time?

Report of the British Shipyard Mission
+

(" Shri Damani:

Shri Shree Narayan Das:

Shri Subodh Hansda:

Shri Ram Krishan:

Sardar Igbal Singh:

Shrimati Parvathi Krishnan:

Shri V. P. Nayar:

Shri D. C. Sharma:

Shri Rameshwar Tantia:

Shri Bose:

Shri Kodiyan:

Shri V. C, Shukla:

Shri Pocker Sahib:

*163. } Shri Kumaran:

Shri Panigrahi:

Shri Radha Raman:

Shri Tangamani:

Shri Ghosal:

Shri Nath Pai:

Shri Shivananjappa:

Shri Raghunath Singh:

Shri Mohamed Imam:

Shrl Vasudevan Nair:

Shri N, R. Muonisamy:

Shrl Maniyangadan:

Shri Sanganna:

Shrimati Mafida Ahmed:

| Shri Hem Barua:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether a High Level Com-
mittee has been appointed by Govern-
ment to examine the report of the
British Shipyard Mission; and

(b) if so, whether it has examined
the report; and

(c) what are its findings?
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try of Transport and
(Shri Raj Bahadur): (a) Yes.

(b) and (c). The Report of the
British Shipyard Mission is still under
examination.

‘Shri Damani: In view of the fact
that our mercantile marine is of
inadequate tonnage and that we have
w make huge payments on freight
which involves foreign exchange
also,....

Mr. Deputy-Speaker: The question
should come straight; there are about
M0 persons.

Shri Damani: ....may I know whe-
ther Government has considered it
derirable to purchase a few new ships
than spend the amount on this ship-
yard?

An Hon. Member: This is not about
shipe for our merchant navy.

Shri V. C. Shukla: May 1 know
whether it is a fact that the British
Shipyard Mission has recommended
Cochin ms the best site for the con-
struction of the shipyard and whether
it is bewng favourably considered?

Shri Raj Bahadur: The report of
the Commission is based on certain
considerations and it has been stated
that Cochin is the best. There is no
doubt that this is being considered by
the Committee

Shri Shree Narayan Das: 1 want to
know the t:me by which the Com-
mittee would be able to conclude its
work?

Shri Raj Bahadar: Two meetings
have already been held and I hope
in the next meeting they will be able
to finalise their recommendations on
the report.

Shri Basappa: May I know whether
the claims of Karwar will be taken
into consideration while deciding on
the report and also whether the
Mysore Government come with all the
facilities?
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Shri Raj Bahadur: This matter ia
incidental to the consideration of the
report and the committee now con-
sidering the report will bear that
thing in mind.

Shri Joachim Alva: Is it true that
gsome members of the British Mission
complained that they had too tight a
programme and that they were being
hustled from place to place and at
least when they were at one place,
Karwar, they were not shown any-
thing round in the shape of the Jog
Falls or the Bhadravati Iron Works
which were nearby?

Sbri Raj Bahadur: I am not aware
of any such complaint.

Sardar Igbal Simgh: May I know
whether this High-Power Committee
has visited any place—Karwar and
other places recommended by the
Mission?

Shri Raj Bahadar: No. The Mission,
however, visited nine places and
Cochin was one of them.

Shrimat! Parvathi Krishnan: In
view of the fact that the Shipyard
Mission consisted of high technical
experts, I would like to know what
the purpose of this High Level Com-
mittee is. Why was it necessary and
why is this Committee taking so long
to finalise its decision on the report
that had already been presented by
those who are recognised experts in
the fleld?

Shri Raj Bahadur: It is normal for
the Government to appoint such com-
mittees to consider the reports that
are presented to it. They have got to
take into consideration all the points
in the report and wvarious other
factors.

Shri Kumaran: How much is the
estimated foreign exchange require-
ment for the second shipyard?

Shri Raj Bahadur: It is contained
in the report itself in respect of the
various sites.

Shri Panigrahi: May 1 know whe-
ther this second shipyard will be com-
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pleted before the end of the Second
Plan?

Shri Raj Bahadar: 1 cannot answer
that question at this stage.

Shri Tangamani: The hon. Minister
stated that the British Mission has
recommended that the second ship-
yvard should be started in Cochin.
What will be the expenditure involved
and may I know the personnel of this
Committee?

Shri Raj Bahadur: I do not have
these figures.

Shri Tangamani: At least the names
could be given.

Shri Raj Bahadur: Shri N. R. Pillai,
Secretary-General, Ministry of Exter-
nal Affairs, Shri R. L. Gupta, Secre-
tary, Department of Transport, Shri
O. Pulla Reddi, Defence Secretary,
Shri L. K. Jha, Special Secretary,
Ministry of Commerce and Industry,
Shri E. P. Moon, Adviser, Planning
Commission, Dr. Nagendra Singh,
Joint Secretary, Department of Trans-
port, Shri S. S. Shiralkar, Joint
Secretary, Ministry of Finance and
Shri B. D. Kalelkar, Industrial Advi-
ser, Ministry of Commerce and
Industry.

Shri Vasudevan Nair: By what time
is this committee likely to take a
final decision?

Shri Raj Bahadur: I cannot give a
specific date. I think they will do it
very soon.

Shri Mohammed Imam: This parti-
cular team consisted of experts who
had knowledge about ship-building
and it gave a report. Are we to pre-
sume that the new Committee that
has been constituted and its members
are better technicians than the mem-
bers of the British Mission and &re
we to presume that the location of
the site that has been decided by
them is not acceptable to the Gov-
ernment angd that they are thinking of
selecting some other site?
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Mr. Deputy-Speaker: We need not
Ppresume anything here.

The Prime Minister and Minister of
External Affalrs (Shri Jawaharial
Nebru): May I say a word, Sir? It
is & normal practice, when an expert
team is appointed or brought in from
outside, for the recommendations of
such a team to be considered by the
Government. The consideration by
the Government usually consists in a
high-power team of senior Secretaries
considering the matter and reporting
to0 the Cabinet. Then, the Cabinet
congiders it. It is the normal prac-
tice. What even an expert team sug-
gests does not automatically take
<ffect because the expert team may
well consider it from the expert point
of view but not from certain other
points of view—let us say, Defence.
I am not referring to this particular
case. But there are other matters
which have to be considered in that
connection. And so, the normal prac-
tice has been pursued in this, When
this so-called high-powered committee
has considered it, they will report to
the Cabinet; then the Cabinet will
consider it and come to a decision.

Shri Radha Raman: May I know
what important recommendations the
report of the Commission contained
and whether those recommendations
will be laid on the Table of the
House?

Shri Raj Bahadur: They will be laid
on the Table of the House.

Shri Joachim Alva: May I know
whether all these Secretaries are all
conceded experts in shipping only;
.and, it so, whether we shall not have
an independent Member of Parliament
and also an independent businessman?

Shri V. C. Shukla: Are we likely to
complete this shipyard before the end
-of this Plan period?

Mr. Deputy-Speaker: That has
already been answered.
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Feodgrains from US.A.

+
Shri Damani:
Shri Rameshwar Tantia:
. Shri Tridib Kumar
164. 4 " Cpaudburi:
Dr. Ram Bubhag §ingh:
Sardar Igbal Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that the
US.A. has offered to make additional
funds available to India under P.L.
480 out of the lmst appropriation -fo
enable India to purchase additional
foodgrains;

(b) if so, the amount of this fresh
allocation of funds; and

(¢) what quantity of foodgrains will
be imported under this new offer?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
Yes, Sir.

(b) $57 million.

(c) About 7.8 lakh tons.

Shri Damani: May I know what is
the landed cost of this consignment
per ton, and how it compares with
the previous supplies?

Shri A. M. Thomas: Out of these
7-8 lakh tons we propose to purchase
about 58 lakh tons with the 37
million dollars provided for wheat.
We do not know the exact landed cost.
With regard to milo, we intend to
import about one lakh tons with the
4 million dollars provided, and we
expect to import one lakh tons of corn
with 5 million dollars provided for it.

Sardar Igbal Singh: May I know
the total value and quantity of wheat
purchased under P.L. 480 so far this
year?

Shri A. M. Thomas: Out of the
funds provided under P.L. 480, we
have so far purchased 36'95 lakh tons
of wheat and 193 lakh tons of rice.

Shri Barman: May I know the
period of time by which this loan will
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have to be repaid, both principal and
interest?

Shri A. M. Themas: Out of this pro-
vision of 57 milion dollars, 21‘9
million dollars will be utilised for
United Ststes expenditure in India;
and with regard to the loan which
comes to 35'1 million dollars, we will
bave to pay it back in 30 years.

Shri Ranga: May 1 know the price
differential between the price at which
it is sold in America and the price at
which it is now being supplied to us,
and also the price differential on our
side—the price at which we are
obtaining from America and the price
that we are obliged to pay in our ewn
eountry?

The Minister ol Food and Agricul-
tare (Bhri A. P. Jain): It is not possi-
ble to give the figures in regard to
this particular quantity because it is
in the process of being purchased; but,
generally speaking, American wheat
costs us anything between Rs. 15 and
Rs. 18, and we sell it at Rs. 14

Sk Tridib Enmar Chaandhuri: May
I know 1if the entire amount has %o
be paid back in rupee coins or in
foreign exchange?

Shri A. P. Jain: In rupee coins.

Shri Barman: In view of the faot
that the comming few years are over-
Joaded with loan repayments, 1 want
to know from which year our first
payment will begin so far as this
particular loan is concerned.

Bhri A. P. Jain: Generally no pay-
ment is made during the first three
years; thereafter, paymeni is made
over a period of 30 to 40 years.

Small-Pox and Cholera

+
Shri B. C. Mulllck:
Shri 8. C. Bamanta:
Shri Bhakt Darshan:
Pandit D. N, Tiwary:

Will the Minister of Health be
pleased to refer to the reply given to
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the Starred Question No. 2084 on 8th
May, 1958 and state:

(a) whether Government have
received replies from State Govern-
ments regarding the formation of
expert committees to investigate inter
alia the causes for the occurrence of
small-pox and cholera in virulent form
in different States;

(b) if so, the nature of such replies;

(¢) whether any State Governments
have asked the Central Government
for help to control the spread of small-
pox and cholera; and

(d) if so, the decision taken there-
on?

The Minister of Health (Shri
Karmarkar): (a) Yes, Sir.

(b) The Governments of Andhra
Pradesh, Bihar, Rajasthan, U.P. and
West Bengal have formed Expert
Committees. A similar Expert Com-
mittee 1s being constituted by the
Government of Assam. The other
State Governments are still consider-
ing the question. The Government of
Madras, however, do not consider it
necessary to appoint the suggested
expert committee for, in their opinion,
better preventive work at the district
level by the Health staff would help
in solving the problem.

(c) Requests for assistance were
received from the Governments of
Andhra Pradesh, Bihar and West
Bengal.

(d) A statement showing the details
of assistance given so far by the Gov-
ernment of India is laid on the Table
of the Lok Sabha. [See Appendix I,
annexure No. 136.]

Shri B. C. Mullick: From the state-
ment I find that no assistance was
given to Orissa. May I know whether
Orissa Government has not asked for
assistance from the Central Govern-
ment to suppress cholera and small-
pox in Orissa?

Shri Karmarkar: My answer shows
that Orissa has not asked for it,
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8hri B. . Muallick: May 1 know the
States which suffered from cholera
and small-pox?

Shri Karmarkar: Practically all the
States in Northern India In fact, last
year was one of the worst years for
small-pox, generally.

Dr. Sushila Nayar: In view of the
fact that the WHO has decided to
take on small-pox control on a global
scale, 15 the Government of India con-
sidering any proposal for malking
small-pox control a national pro-
gramme like the malaria control pro-
gramme?

Shri Karmarkar: The problem of
small-pox is fairly simple, 1f proper
steps are taken in time 1 regret to
tell the House that even in some
municipal areas, where small-pox
wvaccination (primary) 1s considered to
be necessary, sufficient care 13 not
taken Therefore, recently we have
appealed to all the State Governments
to see to 1t that primary vaccinations
and also, where necessary, secondary
vaccinations are attended to with
greater care

1 am awarc of the fact that the
WHO 13 taking, I think next year,
steps for making this an international
problem and have a solution But, as
1 said, the solution of the problem 1s
simple* we have to take care ourselves
and see to 1t that every child that 1s
born 1s duly vaccinated

Shrl C. K. Pattabhi Raman: Is it
not a fact that impure and badly pre-
pared vaccines caused u lot of scare
in municipal areas?

Shri Earmarkar: This question will
create a scare, our vaccine was quite
all right

Shri 8. C. Samanta: In reply to
part (c) of the question the hon
Minister smid that expert commttees
are being appointed. Is 1t not a fact
that, as regards the incidence of
cholera 1n India, the W.H.O, with the
assistance of the Central Mimstry,
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surveyed and said that the worst
mcidence of cholera is in the Gangetle
Delta and the mreas near the Maha-
nadi river; and, if so, may 1 know
what more investigation is to be made
by these expert committees, and whe-
ther steps have been taken according
to the opinion of the WHO?

Shrl Earmarkar: There has been
investigation before and, as my hon.
friend rightly pointed out, cholera has
been traced over the Gangetic Delta,
and from there there has been a
regular range This question became
a national question, because iIn many
of the States cholera incidence was
very severe last year Therefore, we
thought a further study by an expert
committee was necessary

I should also like to add that, apart
from the epidemic of cholera as such,
our arrangements for pure drinking
water are not sufficient 1n every State,
and 1t has been our effort also to see
to 1t that the best possible measures
are taken with regard to the supply
of pure drinking water

Shri Panigrahi: May 1 know the
number of deaths that occurred in
Orissa due to small-pox and cholera,
whether nearly 10,000 persons died,
and whether 1t has been brought to
the notice of the Central Government
that most of the lymps that were sup-
phed proved ineffective?

Shri Karmarkar: I could not vouch
for the figure, but T think Orissa, n
all, suffered very severely last year.

Regarding the other part of the
question, 1t has been gone into, and
it has been found that the complaints
about defective vaccine de not have
any basis The fact of the matter
1s—! wish to be frank in the House—
that we bave vet to develop the
simple practice of taking recourse to
remedies in time which are necessary
In fact, in one of the States, when a
vacewnator went, he was beaten up and
thrown out.
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WRITTEN ANSWERS TO
ONS8

All India Institute of Medical Selences

*151. Shel V, P. Nayar: Will the
Minister of Health be pleased to state:

(a) whether any research is being
undertaken in Bacteriology in the All
India Institute of Medical Sciences;
and

(b) whether it is a fact that as yet
the Institute does not have even a
single Electron Microscope?

The Minister of Health (Shri Kar-
markar): (a) Yes, Sir.

(b) Yes, Sir.

Chittaranjan Locomotive Works

*152. Shri T. B. Vittal Rao; Will the
Mimister of Rallways be pleased to
refer to the reply given to Starred
Question No. 486 on the 25th February
1958 and state:

(a) whether the contract for the
setting up of the Steel Foundry at
Chittaranjan Locomotive Works has
since been finalised;

(b) if so, the name of the firm to
which the contract hag been given;
and

(c) it the reply to part (a) be in
the negative the reasoms thereof?

The Deputy Minister of Rallways
(Shri Shahnawazr Khan): (a) No.

(b) Does not arise.

(c) Tenders are near finalisation.
These were not ordinary tenders for
purchase of stores. Technical colla-
boration for the pupose of obtaining
the best know-how in modren Steel
Foundry Practice and the best facili-
ties for training our staff is involved.
These important factors along with
numerous other aspects have been
submitted to detailed Iinvestigations
resulting in delay in finalisation,
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Facilities for Long Distance Passengets

*158, Bliri AJit Singh Sarhadi: Will
the Minister of Railways be pleased
to state:

(a) whether it is proposed to in-
troduce system of reserving separate
accommodation for passengers travel-
Iing below 150 miles, between 181 to
300 mules, 301 to 500 miles and above
500 miles on Northein Railway as has
been done on the Eastern Railway;
and

(b) if not, the reasons therefor?

The Deputy Minister of Rxilways
(Shrl Shahnawar Khan): (a) The
scheme has been introduced on 39 Up/
40 Dn Delhi-Howrah Janta Express
trains which run on the Northern
Railway also wrth effect from 15-4-58.

(b) Does not arise.

Bifurcation of Central Water and
Power Commission

*157. Shrimati Ila Palchoudhuri:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it 1s a fact that a pro-
posal to bifurcate the Central Water
and Power Commission to have inde-
pendent umts for power and irriga-
tion 1z under the consideration of the
Government of India;

(b) if so, the reasons therefor; and

(c) when a final decision 1s likely to
be taken?

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) and (b).
In the context of accelerated develop-
ment envisaged in the Power and
Irrigation sectors of the Second Five
Year Plan and the subsequent Plans
and the possibility of entrusting addi-
tional duties to the Power Wing, the
Government of India have decided to
review the organisational structure of
the Central Water and Power Com-
mission in order to determine whether
the existing arrangements are ade-
quate for the effectve performance
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of its.functions. A high level Com-
mittee under the Chairmanship of
8hr, B. K. Gokhale, I.C.S. (Retd.) has
been set up to examine the present
set up of the Commission and to
Indicate the manner in which it should
be reorganised to ensure maximum
efficiency. Among other terms of
reference, one of the terms is whether
there is a case for bifurcation of the
Commission and the setting up of two
organisations, one dealing with Power
and the other with irrigation, navi-
gation and flood control.

(¢) Government are awaiting the
Committee's report which is expected
by the end of November, 1858. Gov-
ernment hope to take a decision with
a couple of months of the receipt of
the report.

Sambalpur-Titlagarh Railway Line

*1686. Shri Sanganna: Will the Minis-
ter of Railways be pleased to refer
to the reply given to Starred Question
No. 67 on the 1Zth February, 1858 in
respect of the Sambalpur-Titlagarh
railway line and state:

(a) whether any further progress
has been made; and

(b) it so, with what results?

The Depunty Minister of Rallways
(Shri S. V. Ramaswamy): (a) and
{b). The fleld work for the survey
has been completed and the prepara-
tion of the report 1s 1n hand.

Programme Evaluation Organisation

*167. Shri Panigrahi: Will the Minis-
ter of Community Development be
Pleased to state:

(a) whether the Programme Evalu-
ation Organisation has feported shor-
tage of block personnel ag serious;
and

(b) whether increase in number of
blocks would suffer as a result of
shortage of block personnel?
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The Minister of

Commaunity
govahpmm (Shri 8, K, Dey): (a)
es.

(b) Yes. This was one of the
reasons for the Government's recent
decision to stagger the programme.’

India-U K. Telex Bervice

*168, Shri M. R. Krishna: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether the negotiations with
the British Government to open Telex
Service between Indian and United
Kingdom have been completed;

(b) if so, when will
start; and

the service

(c) what is the cost involved?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) The UK.
telecommunications administration has
agreed in principle to the service being
inaugurated and the question of rates
and other preliminaries are under
examination

{b) The service is expected to be
introduced by next year

(c) The additional cost 1s insigni-
ficant as the service will be worked
with existing equipment and staff.

All India Institute of Medical
Sciences

*169. Shri Radha Raman: Will the
Minister of Health be pleased to state:

(a) the amount Government have
spent on the All India Institute of
Medical Sciences so far; and

(b) what future commitments Gov-
ernment have towards it?

The Minister of Health (Shri Kar-
markar): (a) Rs, 209:69 lakhs.

(b) Rs. 388-35 lakhs upto the end
of the Second Five Year Plan.
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Delhi R.M.S. Employees

*170. Bhri Vajpayee: Will the Minis-
ter of Transport and Communications
be pleased to state:

{a) whether it is a fact that mem-
bers of the sorting staff of the Delhi
and New Delhi Railway Mail Service
went on a lightening strike on the 20th
June, 1858 resulting in the disruption
of mail despatch;

(b) if so, the reasons for the strike;
and

(c) the steps taken to redress the
grievances of the staff?

The Minister of State in the Minis-
try of Transport and Communicatiens
(Shrl Raj Bahadur): (a) Yes. There
was no strike as such, but the staff
of the Delhi Airmail and Sorting
Division reported sick en masse on
the 20th June, 1858 by producing
medical certificates.

(b) From the 16th to 18th June
1958 there had been partial stoppage
of work for halfan-hour in each
set of all mail offices on account of
the two alleged grievances of the
staff (1) transfer of a Platform Inspec-
tor from Delhi Mail Station and (1)
reinstatement of a sorter who had
been suspended due to insubordina-
tion and later on discharged from
service.

(¢) There were no genuine griev-
ances ag such requiring redress, but
the unions expressed regret for partial
stoppage of work, the pending charge-
sheets were withdrawn and normal
working was resumed on 21-6-58.

Foodgrains from Abroad

*171, Dr. 8 Nayar: Will the
Minister of Fi and Agriculture be
pleased to lay a statement showing:

(a) the total amount of demurrage
that Government had to pay annualy
during the last three years on account
of delay in removing foodgrains from
the ships on arrival in the docks
India; -
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(b) the causeg thereof; and

(c) the steps taken to prevent
repetition of such a contingency?®

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) The total
amount of demurrage paid or payable
in respect of ships carrying food-
gramns during the last three years is
as follows:

Year Amount of demur-
rage (in rupees)
1955 1.80,800
1956 12,600
1857 73,10,600

(b) The demurrage wag incurred
mamly on account of the delay in the
allotment of discharging berths to the
ships after arrival and also in some
cases on account of the slower rate of
discharge resulting from various
operational difficulties.

(c) Every effort is made by the Port
Authorities to allot a berth as soon
as possible after the arrival of a ship.
All possible steps are taken in consul-
tation with the Port Authorities to
elimnate and minimize the opera-
tional difficulties.

India-Malaya Steamer Service

[ Shri Raghunath Singh:
1. \ Shri Eumaran:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that on
account of lack of sufficient sea service
between Malaya and India the pas-
sages in ships are being booked 3 to 4
months ahead resulting in hardship to
passengers; and

(b) if so, what steps are being taken
by Government to ease the situation?

The Minister of State in the Minis-
try of Transport and Commaunications
(Shri Raj Bahadar): (a) and (b). A
statement is laid on the Table of the
Lok Sabha. [See Appendix I, anne-
xure No. 137.]
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Salem-Bangaiore Rail Link

*173. Shri T. B, Vittal Rao: Will
the Minister of Railways be pleased
to refer to the reply given to Starred
Question No. 608 on the 28th Febru-
ary, 1968 and state:

(8) whether the examination of the
report of engineering survey of the
Salem-Bangalore rail link has since
been concluded; and

(b) if not, the reasons for the delay?

The Deputy Minister of Rallways
(Shri S, V. Ramaswamy): (a) and
(b). Not yet. The traffic survey
report is under scrutiny by the Rail-
way Administration and without this
the examination of the engineering
report by the Board would not be
complete.
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Hirakud Project

*175. Shri Supakar: Will the Minis-
ter of Irrigation and Power be pleased
to refer to the reply given to Starred
Question No 1782 dated the 23rd
April, 1958 and state:

(a) the area under actual irrigation
for summer crop in 1958 in the Hira-
kud Project area-

(b) the progress made so far in the
construction of distributaries and
water channels; and
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(c) the date by which the whole
irrigation project ig likely o be com-
pleted?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) 1,213,160
acres,

(b) (i) Distributaries and Miners:

Earthwork...... 98.5 per cent
Masonry structures .. 77.5 per
cent.

(i1) Field channels. .86°8 per cent.
(e) By 1859-60,

Alr Accident at Dum Duym

“178. Shri D. C. Sharma: Will the
Minister of Transport and Commauni.
cationg be pleased to refer to the reply
given to Starred Question No. 1054 on
the 189th March, 1858 and state:

(a) whether Government have since
considered the report submitted by the
Inquiry Committee appointed to
enquire into the death of four members
of the crew of an Indian Airlines
Corporation freighter Dakota which
met with an accident at the Dum Dum
airport on the 1st Septerhber, 1957;
and

L

(b) 1f so, the action Government
propose to take on 1t?

The Deputy Minister of Civil
Aviation (Shri Mohiuddin): (a) and
(b) The report of the Court of
Enquiry has been considered by Gov-
ernment, and it will be released as
soon as & mutually agreed date for
publication of the report is seitled in
consultation with the UK. Govern-
ment which 15 the State of registry of
the Hermes aircraft which crashed at
the Dum Dum airport resulting in the
death of the crew of the Indian Air-
lines Corporation Dakota aircraft.

Uniform for Post and Telegraph
Employees

*177 Shri D. C. Sharma: Will the
Minister of Transport and Commani-
cations be pleased to state:

(a) whether it iz a fact that the
Uniform Committee of the Directorate
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of Posts and Telegraphs has recom-
mended that the use of Khadi for Poat
sand Telegraph employees’ uniforms
should be given up and that there
ghould be a return to drill uniform;
and

(b) if 8o, the decision taken by Gov-
ernment?

The Minister of Bfate in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) The Commit-
tee have recommended that class III
officials like Postmen, Line-staff etec.
and Operativa class IV staff like Tele-
graph Messengers, Mail Peons ete. may
be supplied with uniforms made from
Mill-made drill cloth while uniforms
for non-operative class IV like Malis,
Bhisties and Sweepers, office peons and
orderly peons etc. may continue to be
of khadi cloth.

(b) The report is under examination
and no decision has yet been taken.

Cholera and Smatl Pox

Shri Bibhutl Mishra:

Shri Anirudh Sinha:
353.
Pandit D. N. Tiwary:

Will the Minister of Health be
pleased to refer to the reply given to
Starred Question No. 2094 on the 8th
May, 1858 and state the total number
of deaths in the States ot Eastern UP.,
Bihar and West Bengal due to the
cholera and smallpox  epidemics
during the current year upto the 30th
June, 1958 separately?

The Minister of Health (Shri
Karmarkar): The requisite informa-
tion is given below:—

Cholera Smallpox

Bihar 534 227
West Bengal 3,588 9,082
Eastern UP. Information is being
collected.

18 AUGUST 1988 Written Answers 1083

Mnﬂmm

Shri Assar:
354. { Bhri Bubbiah Ambalam:
Shri Tharn Pillal:

Will the Minister of Transport and
Communications be pleased to state:

(a) how many copies of the Post and
Telegraph Guide Part I, 1956 Edition
were printed;

(b) what was the total cost;

(c) when the printed copies were
supplied to post offices;

(d) whether all the post offices
opened during 1858-57 and 1957-58
were supplied with copies of this
Guide;

{e) whether there have been further
changes and additions since the copies
were printed; and

(t) it so, when the next Guide will
be printed?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): {(a) 33,558.

(b) Rupees, 90,629 and 16 Naye
Paise.

(c) On receipt from the Government
of India Press, New Delhi, the
Manager of Publications Delhi made
supplies in batches to the Circle Stock
Depots between January, 1857 and
February, 1958. The Circle Stock
Depots in turn made supplies to the
Head and Sub Post Offices in batches
as and when received.

(d) The P. & T. Guide Part I is
required to be supplied to all Head
and Sub Post Offices. All Head and
Sub Post Offices opened during 1056-
57 and 1857-58 have been supplied
with copies of the Guide except some
Sub Offices in U.P, Circle which could
not be supplied on account of the full
quota having not been received by the
Circle Stock Depot.

(e) Yes.

(f) The 1957 Edition of the Guide is
in the Press and is expected to be out
shortly.
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Engines

355. 8hri Vajpayee: Will the Minis-
ter of Railways be pleased to state:

(a) the number of engines now used
on the broad-gauge and metre-gauge
lines, separately;

(b) the number of engines on both
the lines which are more than 30
years old; and

(c) the number of goods wagons and
passenger coaches which are equally
old?

The Deputy Minister of Rallways
(Shrl Shahnawaz Khan): (a)

Broad Gauge 6117

Metre Gauge 3502
(b) Broad Gauge 2727

Metre Gauge 1170
{c) Wagons:

Broad Gauge 61659

Metre Gauge 22772
Passenger Coaches:

Broad Gauge 3302

Metre Gauge 2260

Rallway Quarters at Lucknow

356. Shrl Vajpayee: Will the Minister
of Rallways be pleased to state:

(a) the number of quarters proposed
to be constructed at Lucknow for the
Northern and North Eastern Railways;

(b) the number of essential
employees at Lucknow who have not
yet been provided with quarters; and

(¢) by what time the guarters will
be provided to the essential staff?

The Deputy Minister of Rallways
(Shri 8, V, Ramaswamy): (a) The
number of quarters proposed to be
constructed during this financial year
for Northern Railway ig 238 while for
North Eastern Railway it is 114.

(b) 68779 on the Northern Railway
and 721 on the North-Eastern Railway.

(c) 1t is not possible to fix any
target date but efforts are beifg made
to provide staff quarters to essential
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staff as early as possible depending on
availability of funds in a glven year
and within the frame work of the
second Plan Allocations.

Rallway Employses Opting for
Service In Pakistan

357, Shri Vajpayee: Will the Mimister
of Rallways be pleased to state:

(a) the total number of Railway
employees who had opted to serve in
Pakistan (i) Provisionally (ii) Finally;

(b) the number of those who opted
provisionally for Pakistan but later
changed the decision for India
finally;

(c) the number of those who opted
for Palkistan flnally but did not pro-
ceed to that country and applied for
employment;

(d) the number of those who were
re-employed;

(e) the number of those who had
migrated to Pakistan but later return-
ed to India and apphed for employ-
ment; and

(f) the number of these re-employ-
ed?

The Deputy Minister of Railways
(Shri Shahnawag Khan): Whatever
information iz available is being col-
lected and will be laid on the Table
of the Lok Sabha in due course.
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Deraliment of an Engine and five
Wagons at Bhalavanl

Shri Raghunath Singh:
360, {SIu-l Assar:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
engine and five wagons of a Goods
train were derailed at Bhalavani om
the main line of the Central Railway
on the 6th July, 1958; and

(b) it so, the cause of the derail-
ment?
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The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): (a) Yes.
<On 6758 at about 00-30 hours the
train engine of S.35 Dn. Goods train
and five wagons next to It got derail-
-ed; while passing through Bhalavani
=station on Central Railway.

(b) The cause of the derailment
was the Driver passing the starter
signal at danger. The relevant points
were at that time set for the sand
hump as a result of which the train
entered the sand hump and got de-
railed.

Fair Price Foodgrain Shops in UP.

361. Shri Vajpayee: Will the Mins-
ter of Food and Agriculture be pleas-
ed to state:

(a) the number of fair price food-
grain shops at present in the State of
Uttar Pradesh;

(b) how many of these are in the
scarcity-hit Eastern districts of the
‘State; and

(c) the prices at which food grains
are being sold there?

The Minister of food and Agricul-
ture (Shri A. P. Jain): (a) The num-
ber of fair price shops on 6th August
was 3,449

(b) 2,025 shops in Eastern disiricts

(c) The prescribed retaill prices of
foodgrains at these shops are as fol-
lows:—

Wheat: 2 seers and 10 chataks to a
Tupee.

Gram, Barley, Bejhar, jowar and
maize: 4 secrs to a rupee.

Bajra: 3 seers and 6 chataks to a
rupee.

Rural Water Bupply Schemes in
Bombay State

362. Bhri Pangarkar: Will the Minis-
ter of Health be pleased to state how
far the amounts allotted to Bombay
State for implementing rural water
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supply schemes have been wutilised
during the First and the Second Five
Year Plan periods?

The Minister of Health (Shei Mar-
markar): The following amounts have
been spent by the Bombay State on
their National Water Supply and
Sanitation Programme (Rural)
schemes under the First and the
Second Five Year Plans:

First Five Year Plan:
Rs. 34.13 lakhs
Second Five Year Plan:
Rs. 22.64 lakhs to date.
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Forelgn Tourists

364, Shri Hem Raj: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) the number of foreign tourists
who visited India during the first half
year of 1958 {.e. from January to July,
1858; and
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(b) the amount of fereign exchange
earned from them?

The Minister of State In the Minis.
try of Trynspert and Communications
(Bhei Ra] Bahadur): (a) 40,141 tou-
rigts (Pakistgnls excluded) during
the period January to May 1888,
figures for June & July 1958 are not
wailable,

(b) These figures are compiled by
the Reserve Bank of India and are
not yet available for the first half of
this year.

National Water Supply and Sanitation
Schemes

385, .S!Iﬂ Shree Narayan Das: Will
t:i:teM:mster of Health be pleased to
state;

_(a) whether the scope of the Na-
tional water supply and sanutation
scheme has been extended to cover all
the Panchayats irrespective of their
population as recommended by the
Central Coungil for Local Self Gov-
ernment; and

(b) if so, the number of Panchayats
and the extent to which assistance
has been given and availed of by
them under this scheme?

The Minister of Health (Shri Kar-
markar): (a) No, Sir.

(b) Does not arise.

Platforms at Rewari Station

3gg J Shrl Ram Krishan:
"\ Sardar Igbal Singh:

Will the Minister of Railways be
pleased to refer to reply given to
Starred Question No. 473 on 25th Feb-
ruary, 1858 and state:

. (a) whether the work for construc-
tion of three new platforms at Rewarl
Station has been started;
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(b) if s0, the progress of work done
so far; and

(c) when the work will be complet-
ed?

The Deputy Minister of Rallways
(Shri Bhahnawazx Khan): (a) Yes,
Bir.

(b) The work of providing new
platforms at Rewari is a part of the
remodelling Scheme of the station
yard and involves additions and alte-
rations to the track, dismantlement of
existing buildings etc, Upto now, 3
per cent of the work has been com-
pleted.

(¢) The construction of the plat-
forms is expected to be completed by
the end of 1659, although a portion
of the island platform is expected to
be mede available in the earlier part

of that year.

Road Development Schemes in States

367 Shrl Ram Krishan: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether Government have re-
ceived from State Governments road
development schemes during the Se-
cond Five Year Plan from the Central

Road Fund;

(b) if so, the names of the States
which have submitted road develop-
ment schemes; and

(¢) the nature of schemes in each
case, State-wise?

The Minister of State in the Minis-
try of Transport and Communications

(Shrl Raj Bahadur): (a) Yes.

(b) and (c). A statement giving the
requisite information is laid on the
Table of the Lok Sabha. [See Appen-
dix 1, annexure No. 141]



1081 Written Answers

Hespital Beds in Deihd and New Delthi

8hri Ram Krishan:
Shri D. C. Sharma:

Will the Minister of Health be
pleased to refer to the reply given to
Starred Question No. 1627 cn the 14th
April, 1858 and state the total number
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of beds to be provided in different
Hospitals in Delhi and New Uelhi
during 1858-59 hospital-wise?

The Minister of Health (Shrl
Karmarkar): It is proposed to provide
258 additional beds during 1858-39 in
different Hospitals in Delhi and New
Delhi as detailed below:—

Name of the Hospital etc.

No. of beds to be

provided

(1) Khanjhawala Health Centre Delhi . 15
(¢) Shakti Nager Maternity Home and Centre, Ddhl 30
(1) Ahipur Health Centre, Dellm . &6
(iv) Irwin Hospital, New Delhi (Maternity Ward) 137
(v) Safdarjang Hospital, New Delhi 28
(vi) Lady Hardinge Medical College and Hosphtal New Delhs 42

TorAL . . : . 258

The above figures do not include the
addition of 50 beds during 1958-58 in
the Willingdon Hospital New Delhi as
thus figure has already been incor-
porated in the reply to Starred Ques-
tion No. 1627 answered on April 14,
1958,

Purchase of Sleepers

369. Shri V. P. Nayar: Will the
Minister of Railways be pleased to
state:

(a) whether the purchase of slee-
pers made of non-conventional varie-
ties of Timber and chemically treated
has increased in the year 1956-57 and
1957-58 as compared to 1855-56; and

(b) if so, by how much?

The Deputy Minister of Rallways
(8hri 8. V. Ramaswamy): (a) and (b).
No Suir. Although varieties of timber
now accepted for treatment has in-
creased up to 70, there has been @
drop in the number of sleepers treated
in Railway Plants in 1957-58 as com-
pared with the previous two years.
This is mainly due to diversion of
some species to Ply-wood industry in
Assam and floods in Jammu and Kash-
mir,

Drinking Water Supply in Rajasthan

370. Shri Harish Chandra Mathar:

Will the Minister of Health be pleased
to state:

(a) the areas of Rajasthan where
acute shortage of drinking water has
been felt;

(b) the amounts spent
areas under the plan; and

in these

(c) the schemes, if any, drawn up
in this regard?

The Minister of Health (8hri Kar-
markar): (a) Generally there is acute
shortage i1n several parts of Rajas-
than. It 1s however more acute in
desert areas.

(b) Following amounts have been
spent on the Urban and Rural Water

Supply Schemes upto the end of
March, 1858:

URBAN: Rs, 1,72,14,274,
RURAL: Rs. 81,00,000.
(c) The tollowing approved achemes
are in hand:

Urban Schemes:
1. Jaipur
2. Kishangarh
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3. Jodhpur ‘o wary” T w"-w
4. Kotah
§. Karanpur

6. Raisinghnagar

7. Sangaria Mandi

8. Bharstpur

9. Tonk

10. Mandawa

11, Bundi

12. Bhilwara

13. Jhalawar

14. Jhalrapatan
Rural Schemes:

Nos.

1. Construction of new wells 4689

2. Repairs to old wells . 4381

3. Construction of New Kunds 28

4. Repaira to old Kunds ‘s 93
5. Conversion of step wells into

Sanitary wells .. 282

Non-delivery of Cables and Letters
from Abroad

371. Shri Vasudevamn Nair: Will the
Minister of Transport and Communi-
cations be pleased to state;

(a) whether any complaints have
been received from abroad about non-
dehvery of cables, letters, etc. addres-
sed to certain persons in India;

(b) 1f so, the number of such com-
plaints received in 1958, 1857 and the
first three months of 1958; and

{c) whether any enquiry was con-
ducted to find out the causes of such
irregularities?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes.

{b) This information is being collect-
ed from the Circles and will be fur-
nished to the Member in due course.

(¢) An enquiry is always held in
such cases. But where no record of
tranamission from stage to stage is
kept, as in the case of unregistered
mails, the investigation may not
always be successful.
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Improvement of Signalling and Tele-
communlcations en Rallways

373. Shrl D. C. Sharma: Will the
Minister of Rallways be pleased to
state:

(a) whether the Government of
India has a proposal under its consi-
deration for the improvement of sig-
nalling and tele-communications on
the railways;

(b) if so, the main features of the
scheme; and

(¢) the amount to be spent on the
scheme?

The Deputy Minister of Railways
{Shri Shahnawaz Khan): (2) A num-
ber of works relating to improvement
of Signalling and Tele-communication
on the Indian Railways are already in
hand.

(b) The main features of works in
hand and proposed to be undertaken
during the plan period are as under:—

1. SIGNALLING.

(1) Replacement of old and
worn out signalling at about 250
stations.

(n) Interlocking of about 350
non-interlocked stations.

(ili) Raising standard of inter-
locking at about 450 stations.
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(iv) Provision of lock and block
working at about 100 stations
on double line sections.

(v) Provision of Token/Token-
less block instruments at a}wut
800 stations on single line sections.

(vi) Provision of power signal-
ling on certain selected junction
stations.

(vii) Provision of Automatic
block signalling on certain heavily
congested sections, covering about
40 miles.

II. TELECOMMUNICATION.

(i) Provision of about 20 wire-
less links to connect important
stations to clear important tele-
graph traffic.

(i1) Provision of three multi-
channel V.HF. links on North Eas-
tern, South Eastern and Western
Railways.

(iii) Replacement of about 25
manual exchanges by automatic
ones and expanding their existing
capacity suitably, size ranging
from 50 to 600 telephones.

(iv) Provision of Train Control/
Deputy Train Control over about
3,000 miles.

(v) Provision of 13 teleprinters
links to replace morse instruments
on sections with heavy telegraph
traftic,

(vi) Provision of Talk-Back and
paging Loud Speaker equipment
on ceriain selected marshalling
yards. -

(c) Rs. 20 Crores
Second Plan period.

during the

Pumping Station at Najafgarh Lake

374. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state the progress made so
far with regard to the erection of a
pumping station at Najafgarh lake in
Delhi State?
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The Minister of Food and Agrical-
ture (Shri A. P. Jainy: Necessary sur-
vey is being carried out to determine
how best the rain water that accumu-
lates in Najafgarh lake can be utilised
for irrigation purposes. The question
of installing pumps will be considered
after the completion of the survey.

Eandla Port

375. Shri D. C. Sharma: Will the
Minister of Transport and Communi-
cations be pleased to state the steps
taken by the Government of India
during 1958-59 so far to develop the
Kandla port?

The Minister of State in the Ministry
of Transport and Communications
(Shri Raj Bahadar): The following
steps have been taken to develop
Kandla Port so far during the current
year:—

(i) Two additional cargo berths
are under construction with a view
to raising the traffic capacity of
the Port from 1.2 million tons to
1'7 million tons per annum.

(i1) QOut of 21 cranes of capaci-
ties varying from 3 tons to 10 tons
to be installed on the cargo jet-
ties, 4 six tons cranes have already
been erected and the erection of
9 three-ton cranes is on hand. All
the cranes are expected to be com-
missioned during the current year,

(iii) Investigations sre on hand
for determining the measures
necessary for improving the
depths over the bar in the wap-
proach channel.

(iv) A Radar set is under erec-
tion, together with a V.H.F. wire-
less set, to enable the Kandla Port
Authorities to locate ships approa-
ching the Port and make contacts
with them,

(v) A Post and Telegraph wire-
less telephone and telegraph Sta-
tion is being established to enable
ships and steamer agents to send
communications to each other and
to other authorities.
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(vi) An Import and Export
Trade Control Office has been
opened.

(vil) Land has been developed
in the Gandhidham Township im-
mediately behind the Port and
allotment of plots will be made
soon to trade, business and other
interests to enable them to build
office and residential accommoda-
tion for various purposes connected
with the working of the Port.

(vili) The Government of Bom-
bay propose to set up an Industrial
Estate in the Gandhidham Town-
ship and the Government of India
have agreed to the Kandla Port
Administration executing the
scheme as an agent of the State
Government,

Study Team on Plan Projects

Shri D. C. Sharma:
Shri Bose:
376. { Sardar Iqbal Singh:
| Shri Ram Krishan:
Shri D. V. Rao:

Will the Minister of Community
Development be pleased to refer to
the reply given to Unstarred Ques-
tion No. 2226 on the 9th April, 1958
and state the progress made so far
with regard to the examination of che
report of the Study Team on Plan
Projects of the Community Develop-
ment Programme?

The Minister of Community Deve-
lopment (Shri S. K. Dey): The basic
changes proposed by the COPP Study
Team were:—

(1) Democratic Decentralisation.

(ii) Abolition of the distinction
between NES and intensive stages,

(iii) Staggering
gramme,

of the pro-

As regards item (i) viz. Democra-
tic Decentralisation, the position was
reviewed by the National Develop-
ment Council and later at the Annual
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Conference of Community Develop-
ment in May, 1858. State Govern-
ments are devising machinery suitable
to their regions and needs.

As regards items (ii) and (iii), de-
cisions have been taken and communi-
cated to State Government vide the-
pamphlet entitled Revision in the Pro-
gramme of Community Development—-
copies of which are available in ihe
Library.

Pumping Sets in Punjab

371 Sardar Igbal Singh:
'Y Shri Ram Krishan:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government have
given any assistance for the setting.
up of Pumping Sets in the Punjab;

(b) the total amount given to the
Punjab Government in this regard in
the last three years; and

(¢} how far the Punjab Govern-
ment have utilised this amount?

The Minister of Food and Agricul-
ture (Shri A. P, Jaln): (a) Yes, Sir.

(b) and (c}). The information is
given in the siatement laid on the
Table of the Lok Sabha. [See Ap-
pendix I, annexure No. 142]

Potato Control Order of Himachal
Pradesh

378 Sardar Igbal Singh:
* Y Shri Ram Krishan:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the producers of pota-
toes in Himachal Pradesh have made
representations to Government about
the Potato Control Order;

(b) if so, the nature of such repre-
sentations; and

(c) the action taken by
ment in this regard?

Govern—
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The Minister of Foed and Agricul-
tore (Bhrl A, P, Jain): (a) No written
representations were received from
anybody. However, in the beginning
+when the Control Order was promul-
gated a few deputations of the local
Arties of Simla and the middlemen
dealers in Potato were received by the
Civil Supplies Department of the
Himachal Pradesh Government.

(b) The deputationists were appre-
‘hensive of the effects of the Control
‘Order fearing obstructions in the free
flow of goods to the market and dislo-
«cation of trade.

(c) The Administration explained to
‘the deputationists the aims and objects
of the Control Order and the methods
of its application. It is reported that
the deputationists were satisfied.

‘S8ick’ Wagons

319 Sardar Igbal Singh:
' Shri Ram Krishan:

Will the Minister of Rallways be
pleased to state the main steps taken
by the Railways for the restoration of
the ‘sick’ wagons on the Railways”

The Deputy Minister of Railways
(Shri Shahnawaz Khan): A statement
furnishing the required information is
laid on the Table of the Lok Sabha
[See Appendix I, Annexure No, 143].

Burglary on Eastern Railway

380. Shri Bose: Will the Minister of
Rallways be pleased to state:

(a) whether a gang of miscreants
held up a goods train on the 1st June,
1858 between Durgavati and Babua
Road Stations on the Eastern Railway
and looted a large quantity of valua-
ble articles from the loaded wagons;

(b) the details of the incident; and
(c) the action taken in the matter?

The Deputy Minister of Rallways
{Shri Shahnawaz Khan): (a) This is
not a case of looting but an ordinary
«age of running train theft in which
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the offenders removed 26 begs of
Gram worth Rs. 650. The goods train
had to stop between Durgavati and
Babua Road stations due to fall of
vacuum.

(b) At 20-45 hours on the night of
1-6-58 goods train No. 1284 Dn. stopped
at mile 389/14 between Durgavati and
Babua road stations due to fall of
vacuum. This train was not escorted
by the Railway Protection Force. The
guard of the train noticed 10 to 12
men loitering near the train and also
heard sound of wagon breaking.
Finding that he was not very far from
Durgavati Up Warner Signal, the
Guard went to the East Cabin of
Durgavati station and informed the
Assistant Station Master of the inci-
dent. Three Armed Wing staff who
were on duty at Durgavati station,
a.companied the guard to the place of
occurrence, where on checking, six
wagons in the centre of the train were
found with open doors and bags of
gram were found lying scattered on
the track.

In the meantime, the driver of the
train, finding his train being victimis-
ed, cut off his engine and drove to
Babua Road and informed the Assis-
tant Station Master there. A party of
Railway staff including Railway Pro-
tection Force Sainiks and one Govern-
ment Railway Police constable left
Babua Road and reached the place of
occurrence. No miscreants were found
on the spot and the train was brought
to Babua Road where the six wagons
were resealed for checking. Checking
revealed that 268 bags of gram valued
about Rs 650 were short in one of
the wagons out of the six. There
was no shortage in any of the remain-
ing 5 wagons.

On receipt of the information at
Moghalsarai & Railway Protection
Force search party reached Babua
Road at 0240 hours and searched the
area but with no result.

{c¢) The Government Railway Police,
Sasaram, has registered ® case under
Section 379 I.P.C. The case was also
enquired into personally both by the
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Superintendent, Railway Police, Paina,
and the Assistant Security Officer,
Dinapore. The case is still under
jnvestigation.

Hirakud Project

38l. Shri Supakar: Will the Minister
of Irrigation and Power be pleased to
state:

(a) the number of Government
houses and public premises in the
Hirakud Project area under unautho-
rised occupation; and

(b) the number of such premises
under the unauthorised occupation of
persons displaced from Hirakud sub-
merged area?

The Deputy Minister of Irrigalion
and Power (Shri Hathi): «(a) The
numbi r of Govesnment-owned houses
and public premises under unauthoris-
ed occupation in the Hirakud Project
arca 15 13 and 980 respectively Thesc
cases of unauthorised occupancy are
mainly due to change in tenancy.

(b) While no house is occupied un-
authorisedly by persons displaced from
the Hirakud submerged area, six pre-
mises are under unauthorised occupa-
lion.

Postal Facilities

Shri D. C. Sharma:

382, Shri Bhakt Darshan:

Shri S. C. Samanta:

Will the Minister of Transport and
Commaunications be pleased to refer
to the rcply given to Starred Ques-
tion No. 1078 on the 18th March, 1958
and state:

ta) whether the committee appoint-
ed to review the basis of extension of
postal facilities during the Second
Five Ycar Plan period has since sub-
mitted its report;

(b) 1if s0, the decision taken on the
recommendations of the committee;

(c) whether a copy of the report
will be laid on the Table;

121 LS D3,
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(d) if the answer to part (a) above
be in the negative, the progress so far
made by the committee in its work;
and

(e) the time by which the report is
likely to be received?

The Minister of State in the Ministry
of Transport and Communications
(Shri Raj Bahadur): (a) Yes.

(b) The recommendations are under
examination

(¢) As the Committee was in the
nature of a departmental study group
of technical officers appointed by the
Director General to review the exist-
ing criteria for extension of postal faci-
lities and to advise him on the future
pattern for extension of such facilities,
the question of laying a copy of its
report on the Table of the Sabha does
not arise.

td) and (e). Do not arise.

Adulteration of Food in Delhi

388 [ Sardar Iqbal Singh:
| Shri Eam Krishan:
Will the Minister of Health be pleas-
ed to state:

(a) whether the adulteration in Food
and other articles is on the increase
in Dethi; and

ib) if s0, the number of persons
challaned during 1957-587

The Minister of Health (Shri Kar-
markar): (a) A slight increase has
been noticed.

(b) The number of persons challan+d
is as under:—

(i) 1957 (January-December)

1406, and
{ii) 1958 (January-May ) 7986

Total: 2202
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Inter-State Transport

384 Sardar Iqbai Singh:
* 7} 8hri Ram Krishan:

Will the Minister of Transport and
Communications be pleased to state

(a) work done by the Inter-State
Transport Commission so far, and

(b) how far 1t has been able to re-
move the Transport difficulties 1n
different regions of the country?

The Minister of State in the Minis-
try of Transpert and Communications
(Shri Raj Bahadur): (a) and (b) The
Commussion has so far held 3 meet-
ings State Governments and others
interested 1n ‘Road Transport’ have
been requested to furnish information
about road transport requuements,
difficulties being  experience  at
present as well suggestions for remov-
mg them

Draft rules governing the working
of the Commission have been pre-
pared and are being circulated to the
other Ministries concerned for com-
menats

The wholetime Chairman, who
joined on the 10th July 1958 will

(bY

Staw
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soon start visiting the Stateg for first
hand appraisal of the problems and
for personal discussions with repre-
sentatives of the State Governments
and other interests concerned

Plant Protection Centres iu Staies

g5 J Sardar Iqbal Singh;
*{ Shri Ram Krishan-

Will the Minister of Food and Agri-
culture be pleased to state

(a) whether the Governmeni of
India have opened Plant Protection
Centres in different States,

(b) the names of the place, where
these Centres have been opened m
cach State,

(¢) the nature of organisation and
functions of these Centres 1n each
State, and

(d) the basis on which these Cen-
tres will work and also method of
work and service to the farmers of
this country?

The Minister of Food and Agricvl-
ture (Shri A P Jain) (a) Yes Sur

Lucation of the centre

Andhra Pradesh
Assam

Bihar

Bombay

Delhu
Kerala
Madhya Pradcsh

Madras
Myseore
Onssa
Punjab

Uttar Pradcsh

Hyderabad
Gauhan
Gava

Amaravati }
Palanpur

New Delhi
Ernakulam

Balaspur }
Indore

Tiruchirapall
Dharwar.
Cuttack,
Pathankot
Bara-banki
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(c) All these centres except those
at New Delhi and Palanpur are in the
charge of a Plan Protection Officer,
who has a staff of eigh: others
under him. The Stations at New
Delhi and Palanpur are each under
the charge of a Technical Assistant
only, who take guidance irom the
Senior Technical Officers available
there. Each Station is provided with
about 100 manually operated, 22
power operated spraying, dusting and
other machines, about 15 tons of
pesticides and 2 motor vehicles.

Their function is primarily to assist
the State Governments in fighting
pests amd plant disease outbreaks and
m technical survey of pests and dis-
emses and in evaluating operational
results. They also organise regional
training programmes in plant pro-
tection for the benefit of State
Officials and assess the performance
of machines and pesticide: under
different conditions,

(d) These centres work n
regional bagis, and not on the basis
of the State territories, and in colla-
borations with the Plant Protection
and other extension Organisations of
the States. They loan plant protec-
tion machines and other equipment
at prescribed rates of hire charges
and supply pesticides at almost the
cost price to Government depart-
ments, private organisations and far-
mers. With a view to popularising
the plant protection measures amongst
farmers, these centres are to take up
shortly, intensive plant protection
work in selected areas of gram pan-
chayats near them.

Seed Multiplication Farms in Punjab

288 Sardar Igbal Singh:
'{SIlrl Ram Krishan:

Will the Minister of Food and Agri-
cultare be pleased to state the amount
allotted to the Punjab Government
for the establishment of seed multi-
plication farms as subsidy during
1958-597

The Minister of Food and Agricul-
ture (Shri A. P. Jain): Rs. 10°65 Lakhs.
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Shipping Accidents

287 Sardar Igbal Singh:
‘4 Shri Ram Krishan:

Will the Minister of Transport and
Communications be pleased to state:

(a) the number of shipping accidents
that took place during 1857-58;

(b) the names of places where these
accidents occurred:

(c) the number of persons who died
or were njured; and

(d) the total amount of compensa-
tion paid to the injured and to the
next of kin of these killed”

The Minister of State in the Minis-
try of Tramsport and Communications
(Shri Raj Bahadar): (a) 98.

{b) and (c¢). A statement giving the
requisite information is laid on the
Table of the Lok Sabbha. [See Appen-
dix 1, annexure No 144.]

(d) So far as the casualties in the
Mercantile Marine District of Bombay
are concerned, no compensation has
been paid. Efforts are being made to
collect the required information  re-
garding the Mercantile Marine Dis-
tricts of Calcutta and Madras and
it will be laid on the Table of the
Sabha as soon as possible.

Surplus Rice in Punjab

388 Sardar Igbal Singh:
* \ Shri Ram Krishan:

Will the Minister of Food and Agri-
culture be pleased to state how much
of the surplus rice in Punjab has been
allotted to each of the States in  the
different Zones for the curreat year?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): During the
period QOctober, 1857 to the end of
July 1958, the quantities of Punjab
rice supplied to various States and
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Central Reserve Depots were as
fallows:—

(Figures in Tons)

Jammu & XKashmir 26,600
Central Reserve Depots in:—

Bombay 40,000
Bihar 400
Calcutta 2,200

Electrified Railway Stations

289, Sardar Igbal Singh:
Shri Ram Krishan:

Will the Minister of Railways be
pleased to state:

(a) the number of Railway stations
electrified on the Northern  Railway
from Bhatinda to Hindumalkot
from 1956-57 to 1957-58; and

{(b) the &#mount spent for the pur-
pose of electrifyving these stations?

The Deputv Minister of Railways
(Shri S.¥. Ramaswamy): No station
has been electrified on the  Section
Bhatinda-Hindumalkot during 1956-57
and 1957-58 However.  stations
Giddarbaha and Malout have  since
been electrified on 14-4-1858 and
14-6-1958 respectively An amount of
Rs. 22,538 has been spent on electri-
fication of these two «tations

Trunk Calls

390. Shri N. R. Munisamy: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the amount of trunk calls bills
outstanding with the State Govern-
ments for the vears 1956-57 and 1957-
58; and

(b) the reason~ for non-collection
of such arrears”

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b). The
information is not readily available.
It 1s, however, being collected and
will be laid on the Table of the Sabha
in due course.
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Transport in Tripura

391. Shri Bangshi Thakur: Will the
Minister of Tramsport and Communi-
cations be pleased to state:

(a) whether it is a fact that due te
transport difficulty the people of Kan-
chanpur, Dharmanagar sub-division of
Tripura are suffering; and

(b) if so, the steps proposed to be
taken in this regard?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes.

(b) Construction of a road joining
Kanchanpur with  Assam-Agartala
Road is in hand. As soon as this
road 1s comnpleted, the transport diffi-
culties of the area will be solved to
a large extent.

Ganga and Brahmputira Rivers
Commission

392. Shri Bibhuti Mishra: Will the
Minister of Irrigation and Power be
pleased to state the progress made in
regard to the implementation of the
decvisions taken at the meeting of the
Ganga and Brahmputra Rivers Com-
massion held in Banaras under the
Chairmanship of Shr1 Kanwar Sain
in the month of April, 19587

The Deputy Minister of Irrigation
and Power (Shri Hathi): A statement
giving the requisite 1nformation is
laid on the Table of the Lok Sabha
|Sec Appendix I, annexure No. 145.]

Sewage Treatment Plant near Corona-
tion Pillar and Tilak Nagar in Delhi

393. Shri D. C. Sharma: Will the
Minister of Health he pleased to
state;

ta) whether there is any proposal
under consideration for the production
of gas for commercial purposes at the
sewage treatment plants near the
Coronation Pillar and Tilak Nagar in
Delhy;

(b) the decision taken; and
(c) the expenditure involved?



1079 Written Answers

The Minister of Health (Shri Kar-
markar): (a) Yes, Sir. A proposal
for constructing gas holder tanks at
the Sewage Treatment Plants at
Corcnation Pillar and Keshopur is
under the consideration of the Muni-
cipal Corporation of Delhi.

(b) No decision has yet been taken.
(c) Approximately Rs. 4,00,000.

Breakdown of Water Supply in Delhi

3b4. Shri D. C. Sharma: Will the
Minister of Health be pleased to
state:

(a) whether 1t is a fact that 48 inch
main pipe in the Chandrawal pump-
ing station burst on the 10th June,
1958 thus affecting water supply 1n
Delhi;

(b) if so, the reasons for the break-
dowm: and

(c) steps taken to check recurrence
of such damages to the pipes?

The Minister of Health (Shri Kar-
markar): (a) Yes, Sir. The water
supply had to be restricted for two
dayvs between 11 AM and 4 PM

{(b) The main had burst accident-
ally There was no special cause for
1

(¢) Such accidents cannot be totally
eliminated in a water works of this
magnitude However, to check recur-
rence, the Delhi Municipal Corpora-
tion propose to take the following
measures ' —

(1) The interconnecting line between
Chandrawal 1 and 2 was completed
during May, 1858 and it was put into
commission before the burst had
occurred. Due to the functioning of
this line, 1t was possible to reduce the
hours of stoppage of water supply this
year at the time of accident

(2) Most of the pipes for laying
another 48" water main from new
Chandrawal to Mutiny Memorial Re-
servoir, have been received and
specials are being ordered. After
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this line is laid, the difficulty would
be considerably minimised.

13) It is propused to provide reflux
valves in the new mams which are
being laid during the 2nd Five Year
Plan period When the new mains
are put Into commission, it will be
possible to put the existing mains,
one by one, out of commission for
mserting reflux valves. This work
15 proposed to be done during the 3rd
Five Year Plan period.

Automatic Railway Passenger Coach
Washing Machine

395. Shri N. R. Munisamy: Will the
Minister of Railways be pleased to
state:

(a) whether 1t 1s a fact that the
Western Railway Engineers have in-
vented an automatic railway passen-
ger .coach washing machine;

(b) 1if so, how does i1t work in actual
field service; and

(c) whether 11 1s cheaper than the
imported one?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) An auto-
matic washung machine has been built
by the Western Rallway to a design
evolved on the railway

(b) It 15 working satisfactorily.

(c) Yes

Food Scarcity

396. Shri Balmiki: Will the Minister
of Food and Agriculture be pleased
to state:

(a) which are the States where food
scarcity was felt between June 1057
and July, 1958: and

(b) the steps taken by the Govern-
ment to fight out scarcity and render
help to the affected areas?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Bihar,
Eastern Uttar Pradesh and parts of
Assam, West Bengal, Madhya Pradesh,
Rajasthan, Tripura and Himachal
Prudesh.
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{b) Government have taken various
measures, such as:

(1) Large-scale distribution of
foodgrains through fair price
shops at rates fixed by Gov-
ernment,

(2) Test relief works whenever
considered necessary;

(3) Free distribution of foodgrains
to the physically mfirm and
in other deserving cases,

(4) Distribution of agricultural

loans, etc

Visit of Indian Parmers to Foreign
Countries

397. Shri Balmiki: Wiil the Minister
of Food and Agriculture be pleased
to state:

(a) how many parties of iar.mers
were sent abroad country-wise bet-
ween 1056-37 and 1057-58,

(b) what 15 the basis of selection of
these farmers, and

(c) the number of farmers who have
returned from abroad during the last
eight years?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) 1858-57—

(1) 16 Farmers to Austraha,
(1i) 35 Young Farmers to US.A
(111) 4 Farmers to the USSR

1957-58—(1) 20 Farm Leaders to
usSA

(n) 37 Young Farmeis to U.S.A

{b) A Press Note 1s 1ssued inviting
applications from the intending candi-
dates The candidates have to apply
to the State Governments who scruti-
nize all the applications in the first
instance and forward a selected few
to the Central Government Apph-
cants are also accepted from Far-
mers' Organisations and Co-operative
Unions. All such applications are
screened by a Central Selection Com-
mttee. When time permits, Regional
Belection Committees, consisting of
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the Duectors of Agriculture, Devalop-
ment Commisgioners of the BState
Governments and two or three repre-
sentatives of the Central Governmeat
are also set up to interview and screem
candidates All applicants who are
selected by the Regional Selection
Committees or by the Central Selec-
tion Committee are interviewed by a
Central Selection Board, consisting of
the Minister of Co-operation as Chair-
man, Representatives of the Foreign
Governments concerned and Officers
of this Ministry, which finalises the
selection of the candidates Persons
selected are those who have practical
farming experience, possess working
knowledge of English and have ability
to grasp 1mproved techniques and
modern methods of farming in foreign
countries with a view to adoption on
their own farms and for benefit of
the community

{c) 218

Poultry Farm at Bhabaneswar

398. Shri Sanganna: Will the Minis-
ter of Food amd Agriculture be pleased
to refer to the reply given to Starred
Question No 358 on the 20th February,
1858 wn respect of the Regional Poul-
try Farm at Bhubaneswar (Orissa) and
state

(a) whether any progress has since
been made in this regard; and

(b) 1f so, with what results”

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) and (b).
50 acres of land have been handed
over by the Government of Orissa to
the CPW.D for setting up ome
Regional Farm at Bhubaneswar. The
plans and estimates of buildings are
under preparation by the C.P.W.D

Six large and five small incubators,
fifteen chick-brooders and other anechl-
lary equipment imported under the
TCM wuid have also been handed
over to the State Government.

An officer from this Ministry has
recently been deputed te Qrigsa to
arrange for the installation of the
incubgtors etc. and the finaHsation of
arrangements for starting the Farm.
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Rise in Price of Foedgrains in U.P.

399. Shrl 8. M. Banerjes: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether prices of foodgrains in
U.P. went up after the promulgation
of sub-section 3(A) of section 3 of the
Essential Commodities Act 19556; and

(b) if =0, reasons for the same?

The Minister of Food and Agricul-
tmre (Shri A. P. Jain): (a) and (b).
With the onset of the lean season
there was rise in the prices of food-
grains in U.P. which was higher than
usual on account of the short-fall in
the production of rabi grains.
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Rourkela Post Office

401. Shri Panigrahl: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) whether it is a fact that facili-
ties provided by the Posts and Tele-
graphs Department at the Rourkela
Post Office are inadequate;

(b) whether 1t 15 also a fact that on
account of non-provision of accommo-
dation for the staff, no member of the
:g is wiling to remain at Rourkela;

(c) if so, =action taken 1in the
mattar?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) No, how-
ever, some difficulty was experienced
in providing additional money order
counters at Rourkela-I combined sub-
office due to shortage of accommeda-
tion in the office. To meet the situa-
tion, the working hours of the money
order counters have been extended by
two hours and it is also propesed to
open two more post offices in the area
on availability of suitable rented
accommodation

(b) and (c). There 1s difficulty in
securing residential accommodation.
Endeavours to obtain the same on
rent from the Hindustan Steel Plant
Authorities are already being made.
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Water Supply m Imphal

405. Shri L. Achaw Singh: Wil
the Minister of Health be pleased to
state

(a) the numbcer of private water
pomnts given to members of the public
since 1956 1n Imphal and

{b) the reasons why such puvate
points were supplied to the detriment
of public interest 1n view of the fact
that water supply 1in Imphal 15 already
madequate for public supply”

The Minister of Health (Shri
Karmarkar): (a) Seven

(b) As the existing water supply
system 15 not meant for large scale
connections to be given to the public
beyond 1ts capacity, a Major scheme
costing Rs 28 36 lakhs 1s under execu-
tion. This will enable the Adminis-
tration lo give & number of new con~
nections to the public



1087 Wniten Answers

frerraw sAw | wAw

¥og. st o ¥w : F7 qfcaga aar
wwreHR ¢ i, 2eys ¥ warafea
o @WT 1508 K IATH AT H AE
TR ¥ Far w4 5

(%) fegrasr 937 N I w9
aueY & Aty w@r § fAawr 2ene-vs
R woos #Y 0t

(w) %1 wowa & af q2TH A
qrEfeny # enfaw 2 |, Al

(7) ®r T4 AEET KT HOIRA
FTHTT § 1an #Y a7 SHATY 2097 Feard
-b.'?

fcagr ey §eT wwew & Te-
Wt (st o wgege) ; (F) oF faEy
Al gz 77 v famy o 3 [Afem
afcfaez ¢, wyare &wan 1¥o)

(@) 57 FEFT A €E F T
grm =% ( bndal road ) WY
arfaw & 1

() wEEY T AAAT AT AT
qowg & Fm fanfm afesfa
W= 3T 2\ & gy fawy AT )

Repair of Slopes in North-Eastern
Railway

497. Pandit D. N. Tiwary: Will the
Minister of Railways be pleased to
state:

(a) whether any amount has been
sanctioned for repair of Dhalas on
both gides of leve] crossings on North-
Eastern Railway;
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(b) whether 1t 18 a fact that these
Dhilas remam uncared for and un-
1epaired which cause great inconvent-
ence lo cait and vehicular traffic; and

(¢} the number of yedrs since when
Dhalas between Sonepur and Chupra
especially between Baragopal and
Goldengan) Stations have not been
1epaired?

The Deputy Minister of Railways
(Shri §. V. Ramaswamy): (a) Yes,
Sir A sum of Rs 252,000 has been
earmarked by the North Eastern Rail-
way for the maintenance of level
crossing gates, its approaches etc a
large portion of this amount 1s spent
for repairs to level crossing roads
which include its slopes on either side,
1 ‘Dhalas’.

(b) No, Su.

(¢) In addition to normal mainten-
ance, special repairs to the level cros-
sings belween Baragopal and Golden-
gan} Stations on Sonepur-Chupra
Section were last carried out 1n
1958-57

Welfare Board for P. & T. Employees

Shri Subodh Hansda:
408 /! Shri S, ¢ Samanta:
| Shri Bose:

Wil] the Minister of Transport and
Communications be pleased to state.

(a) whether the Welfaic Advicory
Board for the Posts and Telegraphs
Employees has been sey up by Gov-
ernment,

(b) 1f su, the names of the members
of the Board; and

{(¢) what are the functions cf the
Board?

The Minister of State in the Minis-
try of Transport and Communica-
tions (Shri Raj Bahadur): (a) Yes
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{b) The names of the Chairman andthe members of the Board are as

follows:—

. Shz1 Rey Bahadur

. Shn Shankar Prasad
. Shn Rama Knshna
. Shnn N. R, Mane

. Shn V. G Dalwi

bW N e

. Shr1 S. N Chattery

. Shn M S. Bhat

. Shn C A, Fernandez

9. Shn Panimal Kanu D. Ray
10. Shn R. L. Som

11. Shr Jaleel

12 Miss Karuna Sen

o« -3 o

Minster (Shupping) Chairman.

Durector General,

Deputy Director General (P. & T.)

Deputy Director, Welfare.

President, Nauonai Federation of P, & T.
Employees.

Chief Supenntendent, C.T.O. Calcura.

Clerk, Dead Letter Office, Bombay.

Telegraphist, Madras Circle.

Sorter, Assam Curcle

Sorter, Rajasthan Circle.

Postmaster, Hyderabad.

Clerk, Office of Semor Electrical Engineer,
T & D Circle, Alipore, Calcutta

{¢) The Board is advisory 1n
character and shall make a recom-
mendation to Government 1n regard
to measures iu be adopted for the
furtherance of Welfare activities
amongst the P, & T employees, pro-
vision of amenities and welfar> insti-
tutions for the staff such as recreation
clubs, sports, cultural and athlehi

meets etc

Postal Saving Bank Accounts

409. Shri Morarka: Will the Munus-
ter of Transport and Communications
be pleased to state-

(a) the total number of Postal
Saving Bank accounts in operation at
present;

(b) how many of these accounts
have been declared dead durng the
last 4 years; and

(¢) what 1s the total amount of
deposit in dead accounts?

The Minister of State in the Minis-
try of Transport and Commaunications
(Shri Raj Bahadur): (a) 6,018,454
{other than Dead accounts) on 31st
March, 1858

(b) Post Office Savings Bank
Accounts mn respect of which no
transaction has taken place for six
vears are treated as dead accounts
“The number of such accounts, as on
dist March, 1058, was 3,873,881
Information regarding number of

accounts declared as dead during the
last four years 1s not readily avail-
able and will be placed on the Table
of the Sabha 1n due course.

(e) Rs 8,02,98,813 on 31st March,
1958
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Study of Milk Yield

411, Shri Vajpayee: Will the Minis-
ter of Food and Agriculture be
pleased to state:

(a) whether the scheme launched
for the study of milk yield, breeds and
management practices of bovines in
the Eastern parts of Uttar Pradesh has
been wound up; and

(b) if so, what alternative employ-
ment has been provided to the super-
visors, inspectors, enumerators etc.
employed in connection with ths
scheme?

The Minister of Food and Agricul-
tore (Shri A, P. Jain): (a) Yes; the
scheme terminated in March 1858,

(b) The services of all the three
Inspectors and three Supervisors have
been utilized for a similar survey in
North Gujerat and Saurashtra part of
Bombay State. Out of 20 Enumera-
tars, two have been promoted as
Supervisors, two have been appointed
vs Library Attendants and seven as
Daftries in Indian Council of Agricul-
tural Research. The remaining nine
have been recommended for employ-
ment to various organisations.
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All India Potato Board

41%. Shrl Vajpayee: Will the Minis-
ter of Foed and Agricuiture be pleased
1o state:

(a) whether there is uny proposal
to set up an All India Potato Board
to co-ordinate production and distri-
bution of the crop; and

(b) if so, the details thereof?

The Minister of Food and Agrienl-
ture (Shri A. P. Jain): (a) and (b).
A suggestion has been received in this
connection from one of the Members
of Parliament. There is no other

proposal.

Electricity Wastage

413. Bhri Vajpayee: Will the Minis-
ter of Irrigation amnd Power be pleased
to state the steps taken to avoid wast-
age of electricity in Government
offices and the residences of Govern-
ment employees in Delhi and New
Delhi?

The Deputy Minister of Irrigation
and Power (Shri Hathl): A copy of
the instructions issued by the Ministry
of Works, Housing and Supply in
September, 1958, for preventing
wastage of power and for reducing
consumption of electricity in the Gov-
ernment offices and the residences of
Government employees in Delhi and
New Delhi is laid on the Table of the
Lok Sabha. [See Appendix I, an-
nexure No. 148.]

There was a sudden breakdown of
one of the generating transformers in
the Kotla Power Station of Nangal
Grid in May, 1958, Circular instruec-
tions were issued that every possible
economy should be made in the use of
electricity. Wastage of electricity,
whether in Govermment offices or in
the residences of employees should be
avoided and the requirements limited
to the barest minimum,
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Entegral Coach Factory, Perambur

414. Shri Vajpayee: Will the Minis-
ter of Railways be pleased to refer to
the reply given to Unstarred Ques-
tion No. 274 on the 17th February,
1858 and state:

(a) whether the proposal to intro-
duce the ‘Best Worker of the Month’
scheme at Integral Coach Factory,
Perambur, has since been examined
and details finalised; and

(b) 1If so, the broad features of the
scheme?

The Deputy Minister of Railways
(Shri Shahnawaz KEban): (8) It is
still under examination.

(b) Does not arise

Port and Dock Workers' Strike

Shri Damani-
Shri Radha Raman:
| Shri Nath Pai:
| Shri Easwara Iyer:
Al5 ) Shri Raghunath Singh:
ﬂ Shri Tangamani:
Shri Supakar:
Sardar Igbal Singh:
*Shri P. K. Deo:
lShri N. R. Munisamy:

Will the Minister of Transport and
Communications be pleased to lay a
statement on the Table showing

(a) the number ot man-hours lost
due to the Port and dock workers’
strike 1n June, 1958,

(b) the number of Indian and
foreign ships affected by the strike
separately and the ports at which
they laid theiwr anchor;

(¢) whether there were any casual-
fies during the period of strike at
ports as a result of clashes;

(d) if so, how many people were
killed and how many injured;

(e) whether compensation has been
paid to families of deceased and to
the disabled workers: and

(1) if so, the amount paid to each?
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The Minister of State in the Mints-
try of Transport and Comimunications
(Shri Raj Bahadur): A statement is
laid on the Table of the Lok Sabha.
[See Appendix I, annexure No. 149.]

“Kudzu” Plant

416. Shri Assar: Will the Minister
of Food and Agriculture be plensed
to refer to the reply given to Un-
starred Question No 1075 on the 22nd
September, 1955 and state:

(&) whether efforts made by Gov-
ernment for the propagation of the
Japanese “Kudzu” plant have shown
any progress so far in the last two
years;

(b) whether any extensive cultive-
tion of the said plant has been made
so far 1n any community project areas,
and elsewhere,

(c) if so, where and to what ex-
tent; and

(d) whether Government have any
other measures besides “'Kudzu” Plant
in wview or 1n hand for increasing
fodder supply in the country®

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) to (d) A
statement 12 laid on the Table of the
Lok Sabha. [See Appendix I, an-
nexure No 150]

Malaria Eradication

a7 S8hri Subodh Hansda:
“Y Shri §. C. Samanta:

Will the Mimster of Health be
plemsed to state*

(a) whether 1t i1s a fact that Malaria
eradication week was observed during
the month of June, 1958;

(b) 1f so, whether this was observ-
ed 1n all the States;

(¢) what was the programme for
this Malaria eradication week; and

(d) to what extent it was imple-
mented”
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The Minister of Health (Shri
EKarmarkar): (a) Yes, the Malaria
Eradication week was observed from
the 23rd to the 30th June, 1858

(b) Information is being collected
from the States and will be lmid on
the Table of the Sabha in due course.

(e¢) The programme included the
inaugration of the occasion in each
State by the State Governors, Chief
Ministers, Health Ministers and lead-
ing public men over the radio, or at
public meetings. Publicity through
the media of press, films. posters,
exhibitions, cinema slides, hand bills,
brochure, lectures, spraying demon-
strations, group discussions etc. were
also carried out.

(d) Information is being collected
from the States and will be laid on
the Table of the Sabha in due¢ course.

Water Supply and Drainage Schemes
for Bangalore City

418. Shri Shivananjappa: Will the
Minister of Health be pleased to state:

(a) whether it 15 a fact that ade-
quate financial assistance has been
promised by the Centre 1o solve the
water supply and drainage problems
of Bangalere City; and

(b) if so, the details thereof?

The Minister of Health (Shri
Karmarkar): (a) and (b) Agamnst a
total plan provision of Rs. 10.0 crores
during the Il Five Year Plan for the
Water Supply and Sanitation Schemes
of Corporations, the Mysore Govern-
ment have been allocated a sum of
Rs 100.0 lakh= for the water supplv
and drainage schemes of Bangalore
city. The State Government submit-
ted proposal: to increase the alloca-
tion to Rs 150.0 lakhs but due to the
limited funds with the Centre this
request could not be agreed to. The
State Government have therefore re-
vised their programme to execute the
following two schemes:

1. Water Supply Scheme—Esti-
mated cost Rs. 80.0 lakhs.

2. Underground drainage scheme—
Estimated cost Rs, 40.0 lakhs.
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Plans and' estimates for 37 compo-
nents of the Bangalore City water
supply  distribution system were
received in two batches of 14 and 27,
out of which 17 estimates costing
Rs. 9.9658 lakhs have been approved
so far after serutiny. The remaining
estimutes will be approved after they
have been revised in accordance with
the suggestions made by the Central
Public Health Engineering Organisa-
tion. A sum of Rs. 20 lakhs was
sanctioned during the year 1957-58 as
loan for executing the approved
schemes.

Rice Committee Meeting

419. Shri Shivananjappa: Will the
Minister of Food and Agriculture be
pleased to state:

ta) whether the Rice Committee of
the Indian Council of Agricultural
Hesearch held 1ts first meeting in
Simla recently; and

(b) if sv, the decisions arrived at?

The Minister of Food and Agricul-
ture (Shri A, P. Juin): (a) Yes, the
first meeting of the Rice Committee
was held at Simla on the 13th June,
1958

(b) A summary of the important
recommendations made by the Com-
mittee is laid on the Table of the Lok
Sabha [Sec Appendix 1. annexure
No 1511

Northern India Flying Club

420. Sardar Igbhal Singh: Will the
Minsster of Transport and Communi-
cations be pleased 1o state:

ta) whether the Government of
India have made any allotment for
the Northern India Flying Ciub for
the year 1958-59; and

(b) if so, what is the amount of
assistance which is proposed to be
given to the Club”

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) and (b).
Yes, Sir. A budget provision of
Rs. 1,11,200 has been made for the
grant of subsidy to the Club.
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Grow More Food Campaign

471, Sardar Igbal Singh: Will the
Minister of Food and Agriculture be
pleased to state

(a) the amount allotted for ‘Grow
More Food Campaign' to Punjab dur-
ing the period 1956-57 and whether
it was fully spent,

{(b) how far it has been helpful in
increasing the food production in the
State; and

(c) what fresh acreage of land has
been brought under cultivation”

The Minister of Food and Agricul-
ture (Bhri A P. Jaln): (a) A sum of
Rs 179.27 lakhs was authorised to
State Government out of which they
had spent Rs 13302 lakhs

(b) An additional production of
78,500 tons 1s reported to have been
achieved.

(¢) An additional area of 64,800
acres is reported to have been
brought under cultivation

State Electricity Boards

422. Sardar Igbal Singh: Will the
Minister of Irrigation and Pewer be
pleased to state:

() the amount of financial assist-
ance sanctioned by the Government
of India for the State Electriaty
Boards in different States in the year
1957-58;

(b) how far this has been utilised;
and

(c) the amount sanctioned for the
year 1958-59 in this respect”

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) and (b)
Under the provisions of the Electri-
city (Supply) Act, 1848, only the
State Governments are competent to
assist the State Electricity Boards,
financially The Government of
India, however, granted a loan of
Rs. 30 lakhs to the late Delhi State
Electricity Board (now Delhi Electric
Supply Undertaking of the Delhi
Municipal Corporation), in the capa-
cily of a State Government, during
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the year 1957-58, which has been
fully utilised.

(¢) Nil. With the formation of the
Delhi Municipal Corporation, the busi-
ness of generation, supply and distri-
bution of electricity in Delhi as
been transferred to the Municipal
Corporation and the Delhi State
Electricity Board dissolved on  the
7th April. 1858,

Soil Survey

423, Bardar Igbal Singh: Will the
Minister of Food and Agrioultmre
be pleased to refer to the reply given
to Starred Question No, 751 on the
Tth March, 1858 and state:

(a) whether the report submitted
by Dr C E Kellong has since been
examined by Government, and

(b) if so, the decision taken by the
Government of India?

The Minister of Food and Agricul-
ture (Bhri A. P Jain): (a) Yes, Sir

(b) A statement 1s laid on the Table

of the Lok Sabha. [See Appendix T
annexure No 1521

All Weather Road to Konark

424. Shri Panigrahi: Will the Muns-
ter of Transporli and Communications
be pleased to state

(a) whether the all weather read
to Konark 1s scheduled to be com-
pleted during the Second Plan period;
and

(b) whether the Orssa Govern-
ment have asked for further grant for
the completion nf the road”

The Minister of State in the Minis-
try of Transport and Communicatiens
(Shri Raj Bahadur): (a) Yes, Sir.

(b) No, but the State Government
is reviewing the position.

Minor Irrigation

425 Bhri Surendranath Dwivedy:
Will the Minister of Feod and Agri-
culture be pleased to state:

(a) whether they have received any
new schemes of minor irfigation from
the Government of Orissa during the
course of the year; and
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{b) whether any special grant is
being made by the Central Govern-
ment for the purpose?

The Minister of Food and Agricul-
ture (Bhri A. P. Jain): (a) and (b).
No. The State Government have,
however, intimated that they would
approath the Government of India
shortly for increasing the Plan ceiling
by Rs. 10 lakhs for taking up new
projects. The details from the Stale
Governments are awaited.

Jute-Cultivation

496, Shri Surendranath Dwivedy:
Will the Minister of Food and Agri-
sulture be pleased to state the acre-
age under the jute cultivation n
Orissa and the total yield for the
year 1957-587

The Minister of Food and Agricul-
tare (8hri A P. Jain): Area 84,000
acres.

Yield 2,08,000 bales.
Lac Cultivation

427. Shri R. C. Majhi: Will the
Munister of Food and Agriculture be
pleased to state:

(a) whether there is any proposal
for extension of Lac cultivation by the
Centre in the State of Orissa;

{b) what are the areas in Orissa
where Lac cultivation is going on by
the Centie: and

(c) the new areas which arc to be
taken up by the Centre in Orissa?

The Minister of Food and Agricul-
tare (Shri A. P, Jaln): (a) The Gov-
ernment of India have sanctioned a
scheme for cultivation of Lac n
Orissa at a total cost of Rs. 55500
during the Second Five Year Plan
period to be shared on 50:50 basis by
the Central and the State Govern-
ment.

(b) The object of the scheme for
cultivation of Lac in Orissa is to
set up two broodlac farms, one at
Anjar in Keonjhar Division and the
other at Pandia in Mahulpatna Range
of Kashipur Division of the State of
Orissa. These farms have already
been established during 1966-57.
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(¢) There is at present no  such
proposal with the Government of
India. But proposals for opening up
two more broodlec farms one at
Athmallik Division and the other at
Nagrie block in Bonai Division are
under consideration of the Orisss
Government.
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Import of Signal Posts

429 Shrimati Parvathi Krishnan:
Will the Minister of Raillways be
pleased to state the amount of foreign
exchange spent on the import of
Signal Posts in each of the Railways
during each of the past three years®

The Deputy Minister of Rallways
(Shri Shahnawaz Khan)

Amcunt spent on the imports ot Signal

Ratlway Posts
1955 56 1956-57 1957 <8
Fig in Rs)

Cuntial 2174 1 202 -1 570
Lasturn . .
Northern 69 817 77 686
™orth Lastern
North Tast Tronter
Southern 5§23 207,528
South Fastern
Western
Riv | lectrification 22 K16

lo1al ] 99 374 3 56,7h1

Brahmaputra Bridge between Pandu
and Amingaon
430 Shrimati Mafidla Ahmed Wll
the Minister of Railways be pleased
to state the progress since made on
the projected Brahmaputra Bridge
between Pandu and Amingaon?

The Deputy Minister of Raliways
{8hri 8. V. Ramaswamy) Preliminary

works such as survey for location of
the bridge, its approaches, yards and
other ancillary works for clearing the
site are progressing satisfactorlvy

Works on the foundations s
scheduled to start in the coming work-
ing season
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Rall Track betwesn Purna and
Hingoli

431. Shri Pangarkar: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that on the
6th July, 1958 night due to heavy
rains the rail-track between Pumna
and Hingoli was washed away thereby
effecting the closure of traffic between
the above stations; and

{b) if so, the number of days taken
by the authorities to resume the
traffic?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) Due to
very heavy rainfall commencing from
the night of 6th July, 1958, the track
between Basmatnagar and Bolda
<tations on the Purna-Hingoli Metre
Gauge section of Central Railway
was breached at several places, and
through running of trains on that
section was suspended

(b) Through communication was
restored on 15th July 1958

Tourist Development Coundll

132 Shri Hem Raj:
"\ Sardar Igqba! Singh:

Will the Minister of Transpori and
Communications be pleased to state:

ta) the main decisions taken by the
Tourist Development Council at a
meeting held st Srinagar; and

(by the decisions which have been
accepted by Government and imple-
mented?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Babadur): (a) A statement
s laid on the table of the Lok Sabha.
See Appendix 1, annexure No. 158.]

(b) The minutes of the meeting of
the Council have just become avail-
able and Government have not yet
completed their examination of the
recommendations made by it

121 L.S.D~—4.
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Grow More Food Scheme

433 Shri Hem Raj: Will the Minis.
ter of [Food and Agriculture be
pleased to state:

(a) the number of minor irrigation
schemes received under the Grow
More Food Scheme for 1958-59, State-
~vise; and

(b) the amount of money sanctioned
for each State for such schemes?

The Minister of Food and Agricul.
ture (Shri A. P. Jain): (a) and (b).
A statement giving the information
is laid on the Table of the Lok Sabha.
|See Appendix I, annexure No. 154.]
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NEF. Rallway Admiceirstice

s {Shrl Heih Rarua:

Shrimati Mafida Ahmed:

Will the Minster of Rallways be
pleased to state

(a) the number of new appoint-
ments so far made under the N.EF.
Railway Administration category-
wise, since the nauguration of the
new Railway Zone,

(b) the number of Scheduled Castes
and Scheduled Tribes candidates who
had apphed and the number of these
appointed?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) and (b)

Written Answers

Cilass 111
Total  Number Number of 5 C & § 1
Category new of SC & candidates  appomnicd
appomnt- ST ap-
ments plicants
- s C ST 5(C S
Clerk 450 269 1 93 4
Tvpst 36 5 4
Stenographer 16 2 3
Assistant Draftsman 14 5 1
Nurse Gr ‘A’ 2 1 1 1
Nurse Gr 1Y 1 2
Clats 1V

Information 13 being collected and wall be lard on the table of the Sabha

Hassan Mangalore Railway Line
Survey Report

436. Shri Siddananjappa: Will the
Minister of Rallways be pleased to
state,

(a) whether the Hassan-Mangalore
Rajlway line Survey Report has been
considered by the Raillway Board, and

(b} if so, the
thereon?

decision taken

The Deputy Minister of Rallwaye
(Shri 8 V Ramaswamy): (a) The

Reports are under exarmunation of the
Board

{b) Does not arise

Sadulpur-Hanumangarh Section of
Northern Raliway

437 Shri Karni Singhji: Will the
Ministe; of Rallways be pleased to
state

{a) whether Gavernment are aware
of the unsatisfactory arrangements
for drinking water at almost all  the
stations on the Sadulpur-Hanuman-
garh Section of the Northern Railway

. and the consequent hardship to the

travelling publc, and

(b) if so0, the sleps taken in the

matter?



1107 Written Answers

The Depuly Minister of Rallways
(Bhri Bhahnawas Khan): (a) Ade-
quate arrangements for drinking
water on stations on  Sadulpur-
Hanumangarh Section exist and that
there is no hardship to the travelling
public.

One permanent water man is pro-
vided at each station on this section.
In addition, 36 extra watermen are
engaged during the hot weather.
Deep tube-wells and hand pumps
have been provided at Sherekan and
Tibi stations and sweet water wells
exist at Tehsil Bhadra and Ellenabad
stations. The water to other stations
is supplied by water tanks which are
attached to daily trains.

(b) Does not arise
o AT & "wey watey

¥3c st Wo Ho HIWAT: FT
TR T g7 I & g9y #+00 fw o

(¥) & srma & fEadn=a
19 o faet & avge feam §

(m) 3% & & & 7w
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Co-operative Farms

438, Shri Hem Barua: Will the
Ministar of Food and Agriealtnre be
pleased to refer to the reply given to
Unstarred Question No. 2052 on the
Sth April, 1958 and state the norms
and standards laid down by the
Centiral Government for starting ex-
perimental co-operative farms in the
various States during 1858-597

The Minister of Food and Agricul-
ture (Shri A. P. Jaln): No specific
norms and standards have been laid
down. However, the following broad
indications as to the forms which
co-operative farming may take have

been given in the Second Five Year
Plan,

“Co-operative Farming necessarily
implies pooling of land and joint
management. At this stage of deve-
lopment however considerable fexi-
bility is needed in the manner in
which lands may be pooled and ope-
rated in Co-operative units. A variety
of forms of organization can be
considered and in different situations
different combination of arrangements
are likely to yield best results.”

12 hrs,

PAPERS LAID ON THE TABLE

HimacnaL PrapesH Foop ADULTERA-
TION RULES

The Minister of Health (8hri
Karmarkar); 1 beg to lay on the
Table, under sub-section (3) uf
section 24 of the Prevention of Food
Adultration Aet, 1954, a copy of tlhe
Himachal Pradesh Food Adulteration
Rules, 1958, published in the Himachal
Pradesh Notification No. M. 1/58{55-_11
dated the 12th July, K 1958. [Placed in
Library, See No, LT-785/58].
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AMENDMINTS TO ALL INDIA INBTITUTE
or Mepicar. ScrzNces Rures

Shri Karmarkar: I beg to lay on the
Table, under sub-section (3) of
section 28 of  the All India
Institute of Medical Sciences Act,
1956, a copy of the Notification No.
G.S.R. 633 dated the 26th July, 1958,
making certain amendments to the
All India Institute of Medical Sciences
Rules, 1958. ([Placed in Library, See
No. LT-796/58]

AMENDMENT TO CorroN  TeEXTILES

(ConTROL) ORDER

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
On behalf of Shri Kanungo, I beg to
lay on the Table, under sub-section (8)
of section 3 of the Essential Commodi-
tion No. S. R. O. 181, dated the
28th January, 1956, making cer-
tain further amendment to
the Cotton Textiles {Control)
Order, 1958, [Placed in Library. See
No. LT-797/58].

NOTIFICATIONS ISSUED UNDER THE
EssenTial. CoMMoDITIES AcT, 1955

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): I
beg to lay on the Table, under sub-
section (6) of section 3 of he
Essential Commodities Act, 1855, a
copy of cach of the following notifica-
tions:

(i) GSR, No. 344 dated the 10th
May, 1958 making certain
further amendment to  the
Bombay Rice (Export Con-
trol) Order, 1857,

(if) G.SR. No 345 dated the ¢th
May 1858 making certain
further amendment to the
Orissa Rice (Prohibition of
Export) Order, 1957

(ili) G.S.R, No. 346 dated the 10th
May, 1858 making certain
further amendment to the
Inter-Zonal Wheat Move-
ment Control Order, 1957.

(iv)

(v)

(vi)

{vii)

(viii)

(ix)

(x)

(xi)

(xu)

I110
G.S.R. No. 347 dated the 10th
May, 1958 making certain
further amendment to the
Rice (Southern Zone)
Movement Control Order,
1857.

G.S.R, No. 348 dated the 10th
May, 1958 making certain
further amendment to the
Wheat Roller Flour Millg
(Licensing and Control)
Order, 1957,

G.S.R. No. 349 dated the 10th
May, 1958 making certain
further amendment to the
Punjab  Rice (Movement
Control) Order, 1957.

G.S.R. No. 350 dated the !0th
May, 1958 making certain
further amendment to the
Amritsar  and Gurdaspur
Districts Rice (Export
Control) Order, 1957.

G.SR. No 35! dated the 10th
May, 1958 making certain
amendment to the Uttar Pra-
desh Rice (Export Control)
Order, 1957.

G.SR No. 352 dated the 10in
May 1958 making certain
amendment to the Bihar Food-
grains (Export Control) Order
1957.

G SR. No. 352 dated the 10th
May, 1958 making certain
amendment to the Madhya
Pradesh Rice (Export Control)
Order, 1957,

G.S.R. No, 354 dated the 10th
May, 1958 making certain
smendment to the Delhi Rice
(Export Control) Order, 1058,

G.S.R. No. 355 dated the tOth

"May, 1958 making certain
further amendment to the
West Bengal Rice (Movement
Contrul) Order, 1958,
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(xiil) G.S.R. No. 356 dated the 10th
May, 1858 making certain
further amendment to the
Rice (Restrictions on Rail-
Bookings) Order, 1857.

(xiv) G.S.R. No, 357 dated the 10th
May, 1958 making certain
turther amendment to the
South Zone Rice (Restriction
on Rail-Bookings) Order,
1958,

(xv) G.S.R. No, 369 dated the Bth
May, 1958.

(xvi) G.S.R. No. 395 dated the 16th
May, 1958 making certain
further amendment to the
Amritsar and (urdaspur
Districts Rice (Export
Control) Order, 1957

(xvii) G.S.R. No. 416 dated the 24th
May, 1958 making certain
further amendment to the
Orissa Rice (Prohibition of
Export) Order, 1957,

(xvin) G.S.R. No. 417 dated the 24th
May, 1958 containing Rajas-
than Gram (Prohibition of
Export) Order, 1958,

{xix} G.S.R. No_ 460 dated the 7th
June, 1958,

(xx) G.S.R. No. 48] dated the Tth
June, 1958,

(xxi) G.S.R. No, 465 dated the 4th
June, 1958,

(xxii) G.S.R. No 468 dated the 7th
June, 1858,

" (xxiii) G.S.R. No. 484 dated the 12th
June, 1958 containing the
Gram (Rajasthan) Price
Control Order, 1958.

(xxiv) G.S.R. No. 486-A dated the
17th  June, 1958 making
certain further amendment %o
the Tripura Foodgrains
(Movement) Control Order,
1956,

(xxv) G.S.R. No, 487 dated the 21st
June, 1858,

(xxvi) G.8.R. No. 508 dated the 19th
June, 1958 making certain
further amendment to ihe
Rice (Southern Zone) Move-
ment Control Order, 1857

(xxvii) G.S.R. No. 526 dated the 25th
June, 1958 containing the
Andhra Pradesh Rice
(Information, Inspection and
Seizure) Order, 1958,

(xxviii) G.S.R. No. 558 dated the J5th
July, 1958 making certain
amendment to the Rice
(Prohibition of Use in Wheat
Products) Order, 1958.

(xxix) G.S.R. No. 567 dated the 3rd
July, 1858 containing :he
Paddy (Punjab) Rice Control
Order, 1958,

(xxx) G.S.R. No. 581 dated the 12th
July, 1958 making certain
amendment to the Rajasthan
Gram (Prohibition of Export)
Order, 1958,

{xxxi) G.S.R. No. 605 dated the 11th
July, 1958 making certain
amendments to the Rice and
Paddy (West Bengal) Second
Price Control Order, 1958.

(xxxii) G.S.R. No, 609 dated the 12th
July, 1958 making certain
further amendment to the
Inter-Zonal Wheat Movement
Control Order, 1957.

{xxx1ii1) G.S.R. No. 625 dated the
19th July, 1958,

[Placed in Library, See No.
LT-798/58.]1

PaPER ENTITLED “WoMEN IN Emrprov-
MENT (1901-1958)"

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): On behalf of
Shri Abid Ali, I beg to lay on the
Table of the House a copy of ihe
paper “Women in Employment (1901~
1956)" prepared by the Labour
Bureau, Simla, and the Labour and
Employment Division of the Planning
Commission. [Placed in Library See
No LT-799/58.1
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PUBLIC ACCOUNTS COMMITTEE
ScvENTE REPORT

8hri T. N, Singh (Chandauli): T beg
to present the Seventh Report of the
Public Accounts Committee on the
Appropriation Accounts (Civil), 1853-
54 and 1954-35, and Audit Report
(Civil), 1956—Part 1.

12.82 hrs.
BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shrl Satya Narayan Sinha):
‘With your permission, Sir, I rise to
announce that Government Business
in this House for the week com-
mencing Monday. the 18th August,
1958 will consist of:

(1) Consideration of any part-
discussed item of business;

(2) Consideration and

passing
of—

(a) The Armed Forces (Assam

and Manipur Special Powers
Bill, 1958;

(b) The Working Journalists
(Fixation of Rates of
Wages) Bill, 1958;

{¢) The Estate Duty (Amend-
ment) Bill, 1958, as report-
ed by the Select Com-
mrttee—Report of the Com-
mittee is expected to be
presented on 18th August;

(3) Shri Braj Raj Singh’s resolu-
tion seeking disapproval of
the Sugar Export Promotion
Ordinance, 1858;

(4) Consideration and passing of

the Bugar Export Promotion
Bill, 1958;

(6) Discussion on the Inter-
national Situation an Tues-
day, the 19th August, on a
motion to be moved by .he
Prime Minister; and

No. & Bl

(8) Discussion on the Food Situa-
tion on Wednesday, the 20th
August, on & motion to be
moved by the Minister for
Food and Agriculture.

12.04 hrs,
PARLIAMENT (PREVENTION OF
DISQUALIFICATION) BILL

EXTENSION OF TIME FOR PRESENTATION
oF Report or Jomnt ComMmrTTEE

Pandit Thakur Das
(Hissar): I beg to move:

Bhargava

“That the time apowmnted for the
presentation of the Report of the
Joint Committee on the Parlia-
ment (Prevention of Disqualifica-
tion) Bill, 1857, be extended up to
the 10th September, 1958 "

Mr. Deputy-Speaker: The question
is:

“That the time appointed for
the presentation of the Report of
the Joint Committee on the Par-
liament (Prevention of Disquali-
fication) Bill, 1957, be extended
up to the 10th September, 1858."

The motion was adopted

1285 hrs.

APPROPRIATION (RAILWAYSH
NO. 3 BILL

The Minister of Railways
Jagjivan Ram): 1 beg to move:

(Shri

“That the Bill to provide for
the authorisation of appropriation
of moneys out of the Consolidated
Fund of India to meet the
amounts spent on certain services
for the purpose of Railways
during the financial year ended
on the 31st day of March, 1855, in
excess of the amounts granted for
those services and for that year,
be taken into consideration”
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Mr, Deputy-Speaker: The question
is:

‘“That the Bl to provide for
the authorigation of appropriation
of moneys out of the Consolidated
Fund of India to meet the
amounts spent on certain services
for the purpose of Railways
during the financial year ended
on the 31st day of March, 1955, in
excess of the amounts granted for
those services and for that year,
be taken into consideration.”

The wmotion was adopted.

Mr. Deputy-Speaker: The question
is

“That clauses 1 to 3, the
Schedule, the Enacting Formula
and the Title stand part of the
Bill”

The motiwn was adopted

Clauses 1 to 3, the Schedule, the
Enacting Formula and the Title were
added to the Bill.

Shri Jagjivan Ram: I beg to move:
“That the Bill be passed.”

Mr. Deputy-Speaker: The question
88

“That the Bill be passed ”
The motion was adopted.

12-07hrs.

BANARAS HINDU UNIVERSITY
(AMENDMENT) ORDINANCE
AND BANARAS HINDU UNIVER-
SITY (AMENDMENT) BILL—Contd.

Mr. Deputy-Speaker: The House
will now resume discussion on Shri
Braj Raj Singh's resolution regarding
disepproval of the Banaras Hindu
University (Amendment) Ordinance,
1958 (Ordinance No, 4 of 1958), and
the Banaras Hindu TUniversity
{Amendment) Bill, 1958.

Out of six hours allotted for beth, 1
hour and 8 minutes now remain. Shn
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University (Amendment)
Bill

Harish Chandra Mathur will continue
his speech. After the discussion is
over, the resolution will be put to the
vote of the House first, and, X
negatived, the motion for reference 19
the Select Committee will be put to
the House.

1 would request Shri Harwsh
Chandra Mathur to be brief.

Shri Harish Chandra Mathur
(Pali): The new point thatl am
going 1o make will be absolutely a
fresh point.

Shri Braj Baj Singh (Firozabad):
May I point out that in the Business
Adwvisory Committee, the Speaker was
pleased to say that one additional
hour may be allotted to this subject if
the House so desires. So, we may
extend the time allotted,

Mr. Deputy-Speaker: The hon.
Member should have no complaint

Several Hon. Members rose—

Shri 8. M. Banerjee (Kanpur):
Several Member, here have not
spoken at allL

Mr. Deputy-Speaker: If there 1s
such a desire, I shall see that the time
15 extended,

Shri Mohammed Imam (Chatal-
drug): 1 just wanted to point that
yesterday, the Speaker was pleased to
direct that those who are not in the
Select Committee will be given
preference. ] think that has been
sufficiently done, Now, I think the
others may be given preference. They
are also anxious to speak. This was
the hope held out by the Speaker
yesterday.

Mr. Deputy-Speaker: [  entirely
agree with the hon. Member. We shail
see to it, provided there is time.

Shrl Harish Chandra Mathar: Mr.
Deputy-Speaker, as 1 carefully
listened to the spirited speeches made
on this resolution and the Bill the day
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before yesterday, I had a feeling that
the hon. Members spoke with certain
injured feelings. It is obvious that
certain observations in the report
have touched off their sentiments, and
it was out of those sentiments that
certain angry and spirited remarks
emerged. It will be really unfortunate
if in this 1mportant measure we are
carried away by some anger and
irritation, because, the measure before
u, 15 of vital importance and great
significance.

Firstly, the Bill concerns a national
institution of great importance with
which most of us had certain deep
and intimate relation and respect,
Secondly, it concerns a very great
principle—the autonomy of university
life and administration. When we are
called upon to discuss upon matters of
spuch wvital importance, a groat
responsibility devolves upon us, As
I said, we all feel decply interested m
this great national institution, but |
might inform the House that we who
come from what used to be the old
princely States in Rajasthan have 1
special  feeling for this University,
because we had only this University to
look upon as our own, Even my
friends from Uttar Pradesh and Bihar
had some other universities in their
States which they could call their
own, but we who were in those Indian
States could consider only the
Banaras Hindy University as our own,
and our deep fecling of ownership of
this University was always given 8
cordial response by the great founder
ot this University.

I might inform the House that most
of our students from those princely
States had always found their place
in this University for all types of
education. My own younger brother
went to this University for the
engineering degree in 1920. My two
sons took their engineering degree
from this University. I mention this
only to give the House an indication
of the background and the context in
which I am speaking. If anybody
would look at the list of donations, he
wil] find that Jodhpur, from where 1

16 AUGUST 1838 (Amesdment) Ordimance 1118
Hindu

, ond Banaros
University (Amendment)
Bill

vome, 15 at the top of the donors’ list
We have in that University a Jodhpur
Chair and even when the greatest
political pressure was brought wupon
those Indian States we never hesitated
to stick to our position. Here I may
mention with pardonable pride that in
1946 it was my proud privilege to
send a cheque for Rs, 2 lakhs to this
University when it was in financial
difficulties. I have mentioned  this,
not just to boast but to show how
deeply interested we are in  this
University, and it is in this context
that I will speak.

The first question which naturally
arises in our mind, which must be
answered to the satisfaction of every-
one, is: was It necessary to appoint
this Committee? Was there any real
justification for it? Or was it an
onslaught on thce autonomy of this
Unmiversity, this great institution for
which we have such strong feelings?
My friend, Pandit Malaviya, who
spoke the other day, spoke  with
minjured innocence  and with  great
eloguence. [ do not claim half that
vioguenee.  Stll, I do claim that I
have fact; in my possession which are
much more powerful than ius
eloquence. It was an evil day for this
great  University when the noble
efforts of the great Vice-Chancellor of
this University, Dr. Radhakirshnan, o
pursuade  Di, Shyama Prasad
Mookerjee to come as  Pro-Vice-
Chancellor, so that when Dr. Radha-
krishanan retires he may step into his
shoes as Vice-Chancellor was foiled
and sabotaged by certain intrigues in
that University and :f my information
is correct, my hon. friend, who spoke
with all that vehemence had a lot to
do in this matter. Those pressure
methods which were employed to
make the climate of this University
suffocating for a person like Dr.
Radhakrishnan, those pressure me-
thods which were responsible for
keeping away a personality like Dr.
Shyama Prasad Mookerjee, those very
methods and those very means re-
coiled on my hon. friend, who spoke
with that eloquence, and he himsel
screamed under those very circum-
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stances and reported to the Education
Ministry that an enquiry was warrant-
ed. It was made impossible, because
of the intrigues that were played on
that University, for any personality of
any eminence to go there and remain
as Vice-Chancellor. All efforts were
made to have a person of the standing
of Dr. Radhakrishnan as Vice-Chan-
cellor. And all the Vice-Chancellors, as
the Minister of Education has read out
comously from the reportg and letters
of these eminent Vice-Chancellors of
this great University, have stated one
after the other that such an enquiry
was warranted,

Now, in the light of these
circumstances, may 1 know  what
course was left open to this Govern-
ment except to order an inquiry? 1f
any charge could be laid against this
Government the charge 1s that they
delayed the matter too much and that
thcy permitted this state of affairs to
Frow to such an extent that it became
essential to take immediate action.
But, posaibly respecting the autonomy
of this institution, possibly guided by
the ereat name of the founder, with
which 1t was associated, they waited
till the last moment It was only at
this stage when it became absolutely
impossible that they appointed this
Committee

Now, having justified the appoint-
ment of this Committee, the second
question which arises is whether the
Committee was properly constituted.
1 might submit that the very
personnel of the Committee suggests
that no better committee could have
been appointed which  would
eommand the highest respect from all
quarters. We have two eminent
members of this House in it. I will
not say a word about them. Then we
have the personality of the ex-Chief
Justice Mahajan on that Committee.
Chief Justice Mahajan, whom I know
personally  is not very much liked
by the Government. He was an
eminent Judge, Supreme Court Judge
and then the Chief Justice of that
Court and he always gave decisions
which were very uncomfortable to
the Government. Can anybwody in any
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earnestness suggest that the Govern-
ment appointed a Comumittee with
Justice Mahajan in it wanting a report
to their liking? It would be just
asking for the imposaible or talking
something absurd or nonsense. So, it
15 really a matter of great regret to.
me that the personne] of this Com-
mittee was so lightly cnticised.
Certain members went even to the
extent of suggesting that a committee
should be appointed to go into  the
conduct of this Committee. Whenever
this House has asked for a certam
committee to  enquire inte  such
matters, they have always suggested
that we should put in some High
Cuurt Judges. Now, here is a Supreme
Court Judge; he was even the Chief
Justice. He was a Judge who, as
Chief Justice, had earned the reputa-
tion of hiy own for his independence.
So, if in spite of all that, the mem-
bets of the House are not satisfied, I
do not know what else will satisfv
them.

Then. this Committee was not
appointed out of any arbitrary powers
but under the regular rules framed
under the Banaras Hindu University
Act itself  If anybod: had taken care
to read the Report, he would have
found it stated in the report “Under
rule . . the Visitor had appointed”.
Here 1 would not like to say a word
which will have anything to do with
the President, who happens to be the
Visitor in this case. Could, we, for
one moment think that the Visitor
would permit himself to be carried
away by certain Government notes,
and particularly in respect of this
University for which he himself had
certain  personal attachment? He
would not have permitted the Gov-
ernment to take any action which
would not be in the best interests of
the University. 1 cannot conceive of
such a thing.

Now, having said that, having justi-
fied the necessity for the Committee,
having justified that the personnel! of
the Committee could not have been
hetter, let us see what further action
should have been taken by the Gov-
ernment. 1 would like to remind
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“this House and every member of this
House that whenever reports of such
-committees have been submitted, it
has been the usual practice for the
Government to accept them instead of
treating them lightly., When a Com-
mittee consisting of such eminent
persons from all walks of life submits
.a report, here we sit down and suggest
that Government should have thrown
out that report summarily and with-
.out giving any value to it. I do not
say that Government are duty bound
to accept all that have been stated in
this Report. 1 do not also think that
.everything that has been stated in this
Report is correct. But there is the
least doubt, I do maintain, that the
-Committee was probably constituted,
the committee was warranted, there
could not have been any better persons
in the Committee and whatever the
.Committee has reported deserves the
respectful consideration of everyone
-concerned.

Shri Braj Raj Singh: Even when
there are factual errors in the re-

port?

Shri Harish Chandra Mathur:
While discussing this matter certain
hon. Members stated that this Report
was one-sided, that it never took into
consideration what was to be stated
by a certain group, that the Committee
was carried away by the Vice-
Chancellor and that the Report is an
.absolutely superficial one. 1 would
.only request those hon. Members to
take the trouble of reading the re-
port. The Committee had invited each
.and every member who was interest-
ed in this University to tender evi-
:dence, to submit memoranda etc.
When a Committee openly invites
.everyone interested in the affairs of
the University to submit memoranda,
.how can it be called one-sided? They
have gone through as many ag 70
.memoranda and quite a large number
-of persons were examined by them,
;and those persons who have been
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examined are persons of great emi-
nence. Not only that. The matter does
not end there. When some of the
members represented that the tme
allotted, the time given for submit-
ting the memoranda was short, the
Committer never hesitated to extend
the time, and give a much Jlonger
time so that anybody who was inter-
ested could submit a representation.
Could the Committee be called a par-
tial committee?

After having given the extended
time, after having taken all the evi-

.dence which was available and after

having considered all the memoran-
da which were presented to the
Committee, it comes to certain con-
clusions. Not only this, the Committee
has in its report mentioned at more
than one place—if I had the time I
would go through this report and
read to you from page to page and
show to the House as to how carefully
the Committee has considered each
and every aspect

Mr. Deputy-Speaker: 1 am glad the
hon. Member knows that he has very
little time now.

Shri Harish Chandra Mathar: That
is why 1 am discussing only the im-
portant principles and the important
points. But this view which I am re-
presenting has not been represented
in this House and if you do not allow
enough time to put forward this view,
there will e a very wrong impres-
sion staying in this House But still.

Mr. Deputy-Speaker: Normally
when we are discussing a Resolution
15 minutes are allowed and the hon.
Member has had 13 minutes,

Shri HMarish Chandra Mathar: We
are discussing the two, both together.

Mr. Deputy-Speaker: He .can have
five minutes more.
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Shri Harish Chandra Mathur:
Otherwise I would have confined my-
sel to 15 minutes, but because we
are discussing both....

Mr. Deputy-Speaker: The hon.
Member can speak for another flve
minutes.

Shri Harish Chandra Mathur:
1 will try to \!rind up in five minutes.

These very facts which have been
mentioned bv certain ‘hon. friends
stating that they had not been con-
sidered, the Committee had made a
specific reference to them. They have
gone through those facts and even
in the epilogue—their epilogue is
very interesting—they have visualis-
od all this criticism and have made
a mention of it m their epilogue. So,
it would not be fair to say that. But
having said all this, I do wish to in-
vite the attention of the hon. Mem-
bers to the two apprehensions which
have been given expression to here
or elsewhere.

What is felt is that there s
not only one group—it may be a
dominant group—but there are three
groups Two or three of the groupsare
in the University. The apprehension
is that the action taken will result
only in crushing this one group and
the other groups will come up. The
apprehension is that the action is de-
signed to strengthen a group which is
today not dominant but which is
weak. It has also been alleged that
the present Vice-Chancellor has a
group of his own, that his father—a
head of a department in the university
had appointed certain persons, that
he himself is responsible for certain
appointments and that there is a
group of his own in which he is
interested. I wish the hon. Minister
to make it clear and not only to give
us &n assurance but to tell us whe-
ther this iz a fact, whether there is
any treth in this apprehension and
allegation and what further steps he
proposes to take to gee that not only
‘this particular group iz liquidated but
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atmosphere is generated in the Uni-
versity. ‘Thie apprehension should be
laid at rest.

Another word which 1 wish to add
is that apart from these groups
another feeling, and a very correct
feeling, is that most of the deeds are
attributed to this University, This
great national institute has been isola-
ted and has unnecessarily been given
a bad name. Many of the things
which are happening in this Univer-
sity are happening elsewhere also. I
do not know how far this is correct.
May be, it is true. As a matter of fact
when I spoke in the University Grants
Commission debate, I strongly recom-
mended to the hon. Minister that we
should bring together the heads of
all the Universities, we should try to
find out what are the difficulties of
those Universities and we should try
to frame in consultation with the
Universities a constitution which will
eliminate most of their troubles. It
appears that some of the difficulties are
due to the constitution, certain elec-
tion methods and certain procedures.
Of course, they are due to the unde-
sirable character of the teachers. But
I think such a course is very neces-
sary because we know it for certain
that many unfortunate things are
happening elsewhere also. There is
nothing to isolate this University and
if Government and any of us are tak-
mg any interest it is because we are
deeply interested in this University.
This University occupies a singular
position in the nation. If we are not
to permit this shrine of light, life and
learning to be shrouded by dirty
intrigue and if we are not to permit
this national institute to degenerate
into a salfish family affair, I think
these actions which have been taken
by the Government were definitely
warranted. But they must now be
conducted in a dignified manner.

I do not like the step taken by my
hon. friend in asking the Vice-Chan-
cellor to stay away from the Screen-
ing Committee. Either he should
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not be a Vice-Chancellor there, and if
he is worthy of being a Vice-Chancel-
lor then he must be on the Screening
Committee. A Vice-Chancellor who
has not got the confidence, who does
not enjoy this much confidence to stay
in the Screening Committee, he 15 not
worthy of being there. 1 think the
hon. Minister himself complained
during the course of his speech that
the Vice-Chancellor has been made
more ineffective I say such a step of
the Government—tre  Government
yielding to any loud crics and asking
the Vice-Chancellor to stay out of the
Screening Committee—is one of those
steps which will very much weaken
the authority of the Vice-Chancellor.
If they find that the Vice-Chancellor
is not worthy of il, I think it is bet-
ter that he resigns from the Vice-
Chancellorship and we have an abso-
lutely clean slate {o proceed on and
give this University an absolutely
new atmosphere.

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): Mr, Deputy-Speaker, Sir,
my colleague the hon. Minister of
Education has placed this measure
before the House on behalf of the
Government and there was hardly
any necessity for me to intervene ex-
cept that 1 felt perhaps it might be
helpful to the House if I pointed out
one or two major implications of what
we have suggested to the House and
what those who oppose this action
might lead to.

It is obvious that everyone in this
House is greatly interested, concerned
and anxious about the present and
future of this great institution. It
happens to be in Banaras, rightly so,
if I may say so, because whatever
the virtues and failings of Banaras
might be, it is the most ancient centre
of India’s culture and rightly it was
considered an All-India centre and
an All-India University. Therefore
we are all anxious and if a measure
of sentiment comes in in our consi-
deration of this problem it is not
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surprising. It is right that we should
feel a little sentimental about certain
matters though sentiment should not
override reason and a logical and
objective approach to such a problem.

It is a well known fact that things
have not been satisfactory in this
University for a considerable time.
Some of the ablest of our citizens in
this country have had intimate deal-
ings with this University as Vice-
Chancellors and the like. We have
the record of their opinions. Many of
us also, though not possessing an inti-
mate knowledge, have possessed some
knowledge of what was happening
and we were unhappy. There have
been repeated demands for an  en-
quiry. Among those who made
the demands was our colleague in this
Houre, Shri Govind Malaviya, when
he was associated in a closer capa-
citvy with the Umiversaty.

Why were those demands made?
Because things were not considered to
be functioning properly and correctly
aud because it was stated repeatedly
that there were pressure groups push-
ing the University this way and that
way, coming in the way of the Vice-
Chancellors and coming in the way
of the internal organisation of the
University. [ am not, nor is the Gov-
ernment as a whole, competent to go
into these detailed matters, The Gov-
ernment can only function according
to the rules by appointing a compet-
ent committee. There is no other way
to do it and I submit that the Com-
mittee that was appointed was as good
a committee as could have been
appomnted for this purpose.

Among the other good things there
13 one good thing, that the Chairman
of the Committee, Dr. Lakshmana-
swami Mudaliar, apart from being an
eminent educationist and having other
qualities, is a person who, to my per~
sonal knowledge, is a very staunch
believer in the sutonomy of Univer-
sities. In fact I have the misfortune
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to be told by him in another connec-
tion once or twice—he objected to
what Government had proposed—and
he said “this is interfering with the
autonomy of Universities”. He made
that perfectly clear to us, to the Gov-
ernment. And we agreed with him,
and in fact we changed our thinking
to some extent because of his criti-
cism 1 am mentioning this fact
because more than any one in this
House I think he believes in the auto-
nomy of the Universities. Now, if a
man like that makes a suggestion
which happens to be an infringement,
for the time being, of the autonomy
of the Universities, it has a much
greater importance and value than if
perhaps somebody else had made it.
Speaking for myself, when I saw that
Dr Lakshmanaswami Mudaliar said
s0, it had a tremendous effect upon
me And so also the others in the
Commuittee. The Committee was very
very far from, what might be called,
a governmental committee, It was a
completely independent committee,
Thev could decide as they liked.

That Commuitee having been ap-
poinied and the Committee going into
this matter as thoroughly as they
could and consulting not only those
they have mentioned but, 1 think,
others that they don't mention so
much—very important persons who
werc not only high up in the educa-
tional fleld but were intimately con-
nected with the Banaras Hindu Uni-
versity—, they came to certain un-
animous conclusions.

May 1 here just say one word?
Stress was laid by hon. Member that
they did not go to the University.
Well, as a matter of fact, I am told
they did not live in the University.
They lived in Banaras for the days of
the enqury. They conducted the
enquiry outside the University, but as
individuals they did visit the Univer-
sity campus. I am not sure, I made
a venture to express an opinion be-
cauge 1 heard something to this
effect that deliberately they set up
their office outside the campus of the
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University to avoid demonstrations
and the like and to work gquietly and
in peace. But they, as individuals,
did go there.

Now, this completely independent
and impartial and highly competent
committee appointed by the Govemn-
ment comes to a certain conclusion;
and the Government consider it. I
would like this House to consider
what would have happened if thk
Government had the temerity not to
accept their recommendations Where
would we have been, this Govern-
ment? And how would we be justi-
fled in saying on the ground stated
here that “Oh, we don't wish the
autonomy to be interfered with” or
that “You did not stay long enough
in the University cdmpus to be able
io express an opinion”? Is it a reason
we could have given, on behalf of
Government, not to accept the report?
1 submit it would have impossible for
us to adopt that attitude and not to
accept that report. We may have, in
our acceptance, slightly varied it, In
fact, we have slightly varied it. They
have gone much further than this
Ordinance or this Bill.

Therefore, 1 submit that having
gone that far, first of all in view of
everything that had happened, it had
become inevitable for the President as
Visitor to appoint a Committee of
Enquiry The Commattee of Enquiry
having been appointed at a high level,
and a distinguished committee being
appointed and that Committee making
some recommendations, it was exceed-
ingly difficult for the Government
even if it thought otherwise, which it
didn"t, to reject those recommenda-
tions. And 1 submit it is exceedingly
difficult for this House, with all the
wisdom contained in this House, for
it to reject the tecommendations,
broadly speaking, of that Committee.
This House may reject even something
put forward by the Government. The
House 1s wiser than the Government.
The Government does not pretend to
be specialists,. But where we have
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this distinguished committee consider-
ing this problem, not from a party
point of view, not from a govern-
mental point of view, but from the
pownt of view purely of education,
purely of the Banaras Hindu Univer-
sity, then it becomes exceedigly diffi-
cult and a very unwise thing for that
recommendation to be thrown over-
board

Because, one thing is certam. Even,
let u suppose that the recommenda-
tion m its entirety was not perfect.
Nothing 1s perfect, And may I say
in-between that when I am speaking
on this matter 1 am not, speaking for
myself, accepting every word they
have said in the report?” 1 admit that
certain naccuracies have crept in, in
minor matters Great stress has been
laid on certain drafting inaccuracy or
some list containing some names
which it should not contain It is so
Whose fault it 1s, I do not know; per-
haps some Secretary's or some clerk's
or, i 1 may say 30, some carelessness of
the Members of the Committee But
they are very slightand immaterial
things The major facts are not covered
up by this fact that a list contains an
odd name which 1t should not contain
T am not here to support every word
and every phrase of the report But
1 am here to support the main out-
look, the main recommendations of
the report, as embodied in our Ordi-
nance and now n this Bill with minor
variations

So I say if we had not done that,
where would we have been, the Gov-
ernment, facing this House and the
country? And where would the
Banaras Hindu University have been
after all this? After this report that
has come out, that has been published,
if we did nothing and said “Carry
on"”, I really cannot conceive how the
Banaras Hindu University could have
carried on and how any decent person
would have gone to the Banaras Hindu
University as Chancellor or Vice-
Chancellor or in any other capacibty.
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Sometimes you cannot go back, yeu
cannot unscramble an anomaly. It is
done. You cannet go back upon it.
Even though you might think that a
slightly wrong step has been taken,
vou cannot go back. Because, the
thing means ruin to the University—
after all this publicity and all this
report and all that has happened. And
even: this was done because of pre-
vious, continuous complaints by a
succession of Vice-Chancellors of the
highest standing Here is our Vice-
President

Shri Braj Raj Singh: What a clear
admission on the part of the hon.
the Prime Muster!

Mr. Deputy-Speaker: That 1s all
right Let the Prime Minister pro-
ceed

Shri Jawaharlal Nehru:
quite grasped it.

I have not

Mr. Deputy-Speaker: Let him not
worry about 11 He may go on

Shr1 Jawaharlal Nehru: There was
the distinguished Chairman of the
Unuversity Grants Commussion All
these people who know something
about their job and who were not
interested mn this individual or that
individual, this group or that group—
there are many others like that’~they
all come to a certain conclusion, and
a firm and strong conclusion, much
firmer and stronger than mine or my
friend the FEducation Minister's.
Again I put it to this House what
exactly would have happened {f Gov-
ernment had rejected this report, on
whatever ground it may be, and how
they could have justified it to Parla-
ment or the country. I submit we
could not have done so. And the
result would have been confusion in
the educational world, not only in the
Banaras Hindu University but in
every University in India.
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Having gone that far, having all
these facts which bad come out, it
became inevitable for us to go further
ahead and to accept it In some form,
maybe in soma slightly modified form,
and to put things right or to endeavour
to put things nght. It had to be done
And we have tried to do it in this
Bill, in the Ordinance first and then
in this  Bill. whieh 1s a somewhat
milder way of approach than the
Commuttee had suggested The Com-
mittee went further They wanted
the scrapping of the whole thing We
have done it muldly

And what has been done, 1t should
be remembered, 1S a temporary
expedient to pass over a provisonal
period, so that this House may com-
sider the matter fully and amend the
old Act in such manner as 1t wishes,
and then i1t may go on So this 1s a
temporary expedient to cover this
h.atu, I do not know how long it
will last Tt may last a year, 1t may
Jast six months, 1t may last eight
months, that 1s, till the framing of
the new Bill or the new
Amending Bill For the moment,
certain steps have been taken for the
University to carry on durng this
intervening period It could not carry
on, I submut to this House, in the old
way without being affected by the
Report of the Committee regardless
of the Ordinance, regardless of this
Bill If we just left it there, after
this report. 1t could not have carried
on I submit, the whole atmosphere
1s vitiated, charged, counter-charged
I am not saying who 1z to blame and
who is not to blame That 1s a matter
into which one can go in detail 1
accept for my part the verdict of the
Committee which consists of eminent
men All I know about the University
18 that things have not been satigfac-
tory I cannot say this man is guilty
or that I have not gone into that
But I thmk I am entitled to accept
the recommendations and the report
of a body of eminent men who know
their work in these matters. I sub-
mit, it at thig stage, first of all, the
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Government had not accepted it, this
University could not have gone on.
It may have dragged on But, after
all that has happened, it could not
really function adequately nobody,.
teachers, professors or Vice-Chan-
cellor I do not know how easy it
would have been to get Vice-Chan-
cellors There has been a succession
of them coming and gomg, some of
them most eminent persons in India
Those who have survived—because
two of them Acharya Narendra Deva
and Shri Amarnath Jha have not
survived, both hawving strong opimons
about the working of the University
at that time, to my knowledge—those
who have survived, eminent men, have
given tneir opinion here and how to
the Commuttee and to us about the
working of this Unuversity Where
else are we to go for our advice?

So that, we had no alternative, I
say regardless of our opinions I do
not say that our opiions differed I
say we had no alternative but to pro-
teed 1in this way I put 1t to this
House, if by any odd chance, this
House did not approve of this and
rejected the proposal made before 1t,
where will we be sbout this Univer-
sity? One cannot un-scramble events
Things have happened in the course
of vears Things have happened 1n
the course of the past month or two,
in the period when the Committee
was sitting Things have happened
now All this has happened One
cannot un-write all this The only
way 1s io take hold of this matter,
get a firm grip and ask the best of
our people to deal with it and put it
right That 1s the only way to do

The temporary arrangement that
has been made, has been made, as the
House will no doubt appreciate, from
the point of view of putting the best
people we can get in the Executive
Council—they are not on party lines;
th~re 1s no party about it— education-
ists of repute in it so that they may
carry on during this period and give
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a good beginning, agaun a fresh begin-
ning to the University. Meanwhile
the matter wili come up before this
House to consider an amendment of
the Bill, the final Bill, and we hope
that this great and fine University,—
I do not know 1if 1t 1s the biggest,
but certamnly one of the biggest in
India—1t 1s not by bigness that Uni-
versities go, but by the quality of
work—will be able to function well

So far as the Central Government
15 concerned, 1t 15 a Central Univer-
sity It 18 a University which costs
a lot of money to the Central Govern-
ment Rs 55 lakhs a year, apart from
special grants It 15 a large sum of
money We give it We do not wish
to interfere with 1t  In facl, we do
not giwve it It 1s the Unversity
Grants Commission, another relatively
independent body that deals with these
matters In this matter, agamn, as I
mentioned indirectly, the University
‘Grants Commuission also holds strong
views about the giving of this money
to the University as it 1s It has
-almost indicated that if no change s
made, let somebody else look after
this University, they can’t Look at
this posiion Are we to leave matters
i mud air or hanging, with no roots,
no soil It cannot be done. We have
to go shead about it and go ahead
more or less on the lines suggested
by this Committee of enquiry

One word more The hon Member
who spoke last said something about
the Vice-Chancellor being in this so-
<called Screening Committee He
seemed to think that the Vice-
rhancellor's name has not been put
there in the Screening Committee
because of pressures being brought to
bear upon us, because of some other
-pdd reason or because we did not
trust him I really do not understand
this There has been no question of
pressure or, at any rate, pressure that
affected us. There 13 no question of
our not having the fullest faith m the
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quality of the work that the preseat
Vice-Chancellor 1s doing there. He
has had to face a very difficult situa-
uon I do not know, I do not say
that he or anybody else 1s & perfect
individual or he may not have made
rustakes here or there But, he has
faced a dufficult situation with courage
and integrity and we wish him well
But, we did feel, and I think correct-
ly, that in this complicated situation.
to put hum also in that committee was
not fan to hum. And, I think that it
was he himself that agreed with this
view and did not want to be there
Therefore, we agreed to what he said
and removed his name from the Lst
in the Amending Bill that is being
placed before the House because he
has, as 1t 1s, a hard enough task to
face. There 1s no question of doing
anything derogatory to him We wish
him all success in this hard task,

I submit, therefore, that the Bill as
it has been introduced, is certainly
the right course, the only course;
there 1s no other way out. There ia
no other course that we can possibly
adopt in this matter.

it mergfar T (ST e wq-
afew aifimr) srswg g,
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Shri Easwara Iyer (Trivandrum):
Mr Deputy-Speaker, 1t seems to me
that an unfortunate tempo has been
raised 1n respect of this Banaras Hindu
Univer.ily Bill So far as this matter
13 concerned, some of us who are
beyond the ambit or sphere of activity
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of this Uniwversity, have been sup-
plied with certain materials and from
themn we have to judge as to what is
happening In respect of this Univer-
sity. I am not denying for a moment
the integrity or sincerity or status or
positon of the Members who consti-
tuted the Committee. But, I would
certainly think that we cannot accept
the report in its entirety ju t because
it has been put forward by a body
nf eminent persons. The report has
to be analysed. We are not as help-
less as the hon. Prime Minister would
say. We must scan the report and
understand it and try to analyse the
report and find out whether there is
any question of partiality or
impartiality in respect of this report

A reading of the report makes me
rather unhappy. It seems to be a
judgment delivered without concrete
facts, on purely imaginary surmises.
Opinion in this House is sharply
divided and it is for us to find out
ag to whether this report has to be
accepted or not I am not going into
the merits or dements of the report,
but 1 would only refer to certamn
salient features. What prevented the
Government from making a reference
regarding the financial position of the
University? The Prime Minister said
that a good amount 1s being spent on
this University, given by the Univer-
gity QGrants Commuission A reading
of the terms of reference would show
that the question of the finances of
the University has not been referred.
Why? There have been rumours that
the funde of the University have not
bean fairly and squarely dealt with.
In fact, there have been a number of
reports appearing in the newspapers.
I cannot vouchsafe for the truth or
otherwis¢ of these reports, but cer-
tainly when a very substantial sum
has been expended on the University,
the matter of the finances of the Uni-
versity should also have been made a
matter of investigation.

There is a report that there has
been purchase of about Rs. 14 lakhs
121 L8.D—4.
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worth of zamindari bonds; when the
market rate was somewhere about
Rs. 37, the bonds were purchased at
Rs. 42. Is this report correct? These
matters should have been investigat-
ed

They say there is some dirt which
has accumulated regarding this Uni-
versity. There may be dirt because
a reading of the report and all that
15 happening will leave us with the
feeling that all 1s not well with this
University, and there 15 no smoke
without a fire They say they
are thinking of a clean-up. If a
clean-up is necessary, why retain the
Treasurer? The Treasurer and the
Vice-Chancellor are continued now.
Let us have a good clean-up. Let all
persons of responsibility in respect of
this University be cleaned up.

Then, why- was this Ordinance pro-
mulgated in such a hasty manner?
Parliament was 1n session till the 8th
of May If something was radically
wrong with the University, the matter
rould have been brought to the notice
of Parllament then An Ordinance 1s
brought pleading that some intenim
arrangement 1s necessary because the
University has to reopen in July,
when Parliament 1s not 1n session.
Why 1s this hurry about 1t? Having
waited till May 9th, why not wait t1ll
Darliament reconvenes?

On a reading of the report we find
that the entire responsibility 1s not
on the shoulders of the teachers or
ihe students or the teacher-politicians
group as the Committee would say. 1
would certainly say without any besi-
tation that the slowness of the Ministry
in acting, and the not too impartial
attitude of the Ministry are responsi-
ble for the chaotic conditions in thus
University.

The Banaras Hindu University has
1 glorious tradition. Certainly we
must agree that it has got a tradition,
but there is no use in revelling over
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the traditions i we are not ready to
preserve those traditions.

The Committee’s report is rather
very unsubstantial. Some conclusions
are arrived at on the basis of facts
or based on certain surmises, as for
example, paragraph 30 of the report.
I would invite the attention of the
hon. Members of this House to the
grave allegation that has been made
by the Members of the Committee in

that paragraph:

“One aspect of life in the Uni-
versity which has been revealed
by the Divisional Commissioner
is far more surprising than any
of the acts of indiscipline. He
has réferred in his memorandum
to students visiting houses and
lodges of disrepute and to certain
students being associated with
these. He has also mentioned
about certain teachers committing
offences involving moral turpi-
tude. It was painful reading for
the Committee to go through
these unvarnished facts and the
members do not see any reason
to discount the statement made,
for. in the evidence tendered by
more than one person, charges
and imputations of immorality in
the University have been made
and a case of unnatura] offence
involving a Professor is stated to
be before a court of law.”

It seems to be a very frightful dis-
closure. but perhaps this has been
made, I would say, with a jaundiced
eve. When the question whether a
person is guilty or not is before a
court of law, is sub judice, why make
mention of it, except perhaps to
present a lurid picture of what is
happening there? Paragraph 80 of the
report iz wholly unnecessary, unless,
of course, there is good evidence, tan-
gible, substantial evidence, to come to
» prma facle conclusion regerding
that. A mere mention of that like

-Univursi_ty before we go into a
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this report is not going to help
matters. It is only throwing mud at
the professors and the students. I am
not saying the students or the teachers
are getting on very well there, but I
certainly disagree, I certainly resent
such remarks being made without any
substantial evidence.

It is certainly within our com-
petence—and we are not as helpless
as the Prime Minister would say—to
comment upon this report, and say
that the members of the Committee
have only recorded their first impres-
sions. I am not questioning their status
or integrity, I would only say 1 am
commenung upon their incapacity to
arrive at the correct decision, It is
certainly within our competence to
sav that the Committee’s report is
wholly unacceptable and that we
should have an impartial probe if there
is neceesary, iet the Members of the
University machinery in which the
Central Government has got a tes-
ponsibility. If that impartial probe
is necessary, let the Mcmbers of the
Select Committee go thers, have an
impartial probe into the affairs of the
University and suggest the ways and
means of redressing it.

After the Ordinance has been passed,
it has now come in the form of a
Bill before Parliament and is being
referred to a Select Committee. It
is usual for us, when there is a Select
Committee, to have a Joint Committee
inclusive of Members of the Rajya
Sabha also. I am not saying this is
the universal rule, but why not have
a Joint Committee with Members of
the Rajya Sabha also?

An Hon, Member: No time,

Shri Easwara Iyer: You may sgy
there is no time, but we have waltéd
s0 long. We must have a good under-
standing of what is hagppening h-'-::::
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of piecemeal legisiation. Now the been happening nowadays. We are

time has come to have a sort of legis-

and try io smoothen the affairs
of the University, but according to
the Minister a three-clause Bill s
sufficient to stop all this rot that is
happening in that University. He
might be very sanguine about the

versity Act which was passed in 1915
peeds a reorganisation and reorienta-
tion, if I may say so, 1n accordance
with the changing -circumstances.
Why have this three-clause Bill? We
should have a thorough analysis of
the entire Act. We should have a
study of the Act and suggest ways and
means regarding the necessary
changes that are required for the pro-
per functioning of the University.

This three-clause Bill is put before
us, and the Select Committee cannot
be beyond the ambit of the amend-
ments that the Bill has proposed, and
once it emerges in the form of an
amendihg Act it is not going to
smoothen the affairs In fact, it is
only pouring oil into fire.

Lastly, I would say that the Lime-
limit that has been prescribed for the
Select Committee is too short. In
view of the fact that a lot of hea has
been generated on the subject and
opinions have been sharply dwided
here, let us have a close study of this
Bill. Let us do it in a calm atmos-
phere and let us do it slowly but
surely to avoid all this trouble in
future. The Select Committee should
be given at least six months and the
Committee should consist of Membpers
of the Rajya Sabha also. Hon. Mem-
bers on the other side may not agree
with my suggestion. But this iz what
we feel, coming from a place where
we do not have close knowledge of
the affairs of the Banaras University,
as was exhibited the other day by
my hon. friend Pandit Govind

Malaviya.

13 hrs

8ir. a university must function a2
& university. A curious ‘thing has

not oblivious to that. That is the case
of management taking part in polities,
of teachers taking part in politicy and
the bond which has been existing
between the tescher and the student—
the guru sishya bandha—has not been
getting on fairly well We find a
group of teachers in order to ventilate
their grievances setting up the studenta
and rightly or wrongly some pnlit1-
cians or political groups get behind
the students. I am not for one moment
contending that students should not
take part in politics. Students have
every right to read and discuss poli-
tics, but it is not the right of the
management and the teachers who are
expected to teach the students in the
temple of learning to interferc in
politics, to take sides with politicians
as has been happening in our State,
Kerala State, where the management
is interfering with the students. The
management is setting up the students
and the students are asked to zo on
strike. This has been an unfortunate
state of affairs, and this might be
happening in the Banarss Hindu Uni-
versity also. If that is so, these
things should be stopped.

Mr. Deputy-Speaker: Now the hon.
Member is getting on to another
climax!

S8hri Easwara Iyer: It iz not going
to another climax., As a person who
has something to do with education,
as a person who has been employed
as a lecturer in a university, I know
what are the functions of a teacher
and a professor. To take part and dis-
cuss politics with students 1s one
thing; to instigate them to action is
another thing.

Shri Kottukapaily (Moovattupuzha):
Is he speaking on the Banaras Hindu
University or Travancore University?

Bhri Baswara Iyer: It is better my
hon. friend revised his ideas about the
Travencore University, because much
water hag flown. We have now got a
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Kerala Umiversity Probably the Rip
Van Winkle may wake up I would
my

Mr. Deputy-Speaker In conclusion
1 hope!

Shri Easwara Iyer In conclusion,
Sir, here 1s a Bill in which the affairs
of a umversity are beimng dealt with
Let us have no party politics let us
not take sides, let us discuss 1t 1n a
free and dispassionate manner and let
ug see whether we cannot settle this
matter without taking sides

Lastly,—I will not take more than
one minute—in this case even after
the passing of the ordinance I find
that the Vice-Chancellor has 1ssued a
circular I am reading from an official
document which has come into my
hands

An Hon Member. How?

Shri Easwara Iyer. How 1s not the
question It has come to my hands I
am not in the dock

It says

‘Great caution should be exer-
cised 1n admitting students to
various courses Students with
poelitical affiliations, taking part 1in
subversive activities be not admit-
ted Only such students who are
serious and attentive in their
studies should be given preference
in the matter of admissions”

Very nicely worded document' But
it gives uncontrolled discretion 1)
authorities 1n the matter of admission
and certamnly there 15 room for
partiality and trouble in enforcing
this rule What exastly 1s “subver-
sive activity"? Is 1t capable of
definition” Any student can be reject-
ed admission on the ground that he
15 taking part in subversive activities
These generally worded circulars are
of no use and would only ereate

16 AUGUST 1958 (Amendwrant) Ordinance Ij42
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chaos and trouble, amd if 1 may say
so with all respect, if even after the
ordinance such rules are framed, it
18 not going to improve the conditions
of the Banarag Hindu Unlversity

Shrimati Sucheta Kripalanl (New
Delhi) Mr Deputy-Speaker, Sir, I
had as a matter of fact no desre to
participate in this debate, because 1
was associated with the report which
1s beimng examined and criticised here
It would have been better if I had not
spoken But I found that a rumour
has been set afioat that Mrs Kripalani
does not stand by the report, hence
she 1s shirking coming into the House
My friends who know me during the
last twenty years of my public life
would know pretty well that nobody
can make me sign a report if I do not
agree with it 1 stand by the entire
report and I also stand by the action
taken by Government in this matter

It has pamned me considerably to
see the manner n which criticiams
have been levelled against this report
as well as the action of the Govern-
ment Government had no other
way, as has been explamned by the
Prime Minister, but to take a very
bold and i1mmediate step to control
the affairs of the University which
are 1n a very sorry state

Sir, when 1 was asked to serve on
the Committee, I was very reluctant
I knew 1t was a very unpleasant job,
a task in which we would expose our-
selves to all kinds of unfair attacks
Just now the hon Member who spoke
before me had the temerity to suggest
that 1t was a partisen report What
had we against the university? Why
should we bother to give a report in
favour of one party or another party,
we are not concerned with any party
It was very wrong on his part to
have made any such insinuation

Sir, I have very great sentimient for
the Banaras Hindu University 1 am

not a student of thy Banarss Rindu
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University. But I have served this
University for eight years. I served
in those days when Pandit Madan
Mohan Malaviyaji was the  Vice-
Chancellor. Under his inspiration and
guidance many people came, many
eminent people came and served for
a pittance. This university stood for
nationalism, patriotism and idealism.
This university had a great place in
the life of the country. I served in
those days. We had departments
which were famous all over India.
The students of our Engineering Col-
lege were accepted wherever they
went. We offered courses of study
which were not offered in those days
in any other universities.

It was a residential institution
Why? Because Malaviyaji wanted to
build the entire life of the students,
to give them other things besides edu-
cation. He wanted to give them a
broad outlook; he wanted our boys to
go into India and show that they stood
for a particular way of life. This
university was very good in sports and
other extra-curricular activities I
remember the UTC companies of the
university used to bring shields. We
had great ambitions for this univer-
sity and we still have great ambi-
tions. We want to make 1t an all-
India university, where academic
standards are high, and from which
stuaents come out with inspiration and
idealism,

Sir, I do not wish to go over the
entire issue of the debate because the
hon. Minister has already covered
many points. I will, therefore, focus
my remarks on a few points of critic-
ism. One point of criticism was—and
I am most surprised that this criticism
was voiced by Shri Hiren Mukerjee,
Professor Hiren Mukerjee, who is
closely associated with education—
that similar conditions prevail in
other universities. God forbid! I do
hope that in other universities similar
conditions do not prevail; and if
similar conditions do prevail in other
universities it is time that we have
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some heart searching. If this is the
atmosphere in which we want to bring
up our young generation, it is a matter
of shame for us and we should fee
what we can do to remedy it.

The tasks set before us, that is, this
particular inquiry committee, was not
a roving inquiry into the affairs of
all the universities. We were not
asked to give a comparative study of
the conditions prevailing in the other
universities. We were given a specific
task, We were asked to go into the
affairs of the Banaras Hindu Uniwver-
sity. Also, under particular heads,
we had to make inquiries, and we did
make inquiries 8o, this argument
that because similar conditions pre-
vail 1n other universities there was no
ground for making an inquiry into
this university does not stand Be-
sides, I would like to know in what
other university, vice-chancellorg, of
this eminence, like Dr, Radhakrishnan,
Dr. Amarnath Jha, and Acharya
Narendra Dev, were there? They
were not mere educationists, but they
very eminent men in this country who
had held this post, and all of them
found it difficult to continue and,
therefore, had to lean the part. Our
eminent friend Pandit Govind Mala-
viya was also a vice-chancellor. From
the letter as disclosed by the Minis-
ter.

An Hon. Member: What about the
present vice-chancellor?

Shrimati Sucheta Kripalani: Please
do not disturb. I do not want to get
disturbed.

The letter reveals that Pandit
Govind Malaviya was exceedingly un-
happy; he had to come away in dis-
gust and in unhappiness And this
gentleman. . .

Pandit Govind Malaviya (Sultan-
pur): That is not correct.

Bhrimatli Sucheta Kripalani: Excuse
me. Facts reveal otherwise. Ha
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actuslly said that this report was
light-hearted. . . .

Pandit Govind Malaviya: ‘Had to
come away' is not correct.

Shyimat! Sucheta Eripalani: We
would very much like to be corrected
on that matter, for, we have gone into
the whole affair, He said that ths
report has been written ‘light-hearted-
ly. I would say that this report has
been written with the heaviest pos-
sible heart. It was no pleasure to
ue, senior people who are working in
the field of national work for 30
many years, to reveal these things
about a university, and a university
of national character, a university
which is considered an all-India uni-
versity, We did 1t with a very heavy
heart. So, if anybody makes such
remarks, I think those very remarks
are lighthearted; those remarks are
made without a proper sense of res-
ponsibility.

Then, many things have been said
as to the manner in which the inqury
was conducted. All our findings are
based on memoranda, on evidence,
and on witnesses. Somebody said that
we did not go to Banaras. We gpent
five days in Banaras and we preferred
to stay outside the university, because
we wanted to carry on the work with
peace of mind and without dis-
turbance. We were told that we did
not wisit the university. As far as
I am concerned, I know many people
in the university; I know many affsirs
of the umversity; I am intimately in
contact with the university affairs.
And all of us, during those four or
five days, found time to go and ree
things for ourselves.

As far as the examination of wit-
nesses was concerned, here is the list
given of the number of people who
appeared before ug as witnesses, and
from the names you can see what kind
of people they were, They were pro-

16 AUGUST 1988 (Aw Orainance 1140
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fessors belon to both the groups,
students belonging to both the groups,
people who were assoclated with the
administration of the university, other
eminent men and all the vice-chancel-
lors. We went and took evidence of
all the ex-vice-chancellors who are
living, except of Pandit Govind
Mslaviva who did not choose to
appear before us; nor did he send us
any memoranda. If he was 1ill he
could at least have assisted us b3
sending memoranda

Then, all kinds of funny charges
have been made. I can tell you that
our chairman was rather lenient.
Whoever wanted to come at the last
tage,—and whose names were not
within the list, was called. After all,
we are busy people, and we have other
work to do, but within the time pos-
sible we gave them as much time
as we could. Whoever wanted to
come and say anything was allowed to
come and say it. People came private-
1y to me; as I had belonged to the
university before, many people knew
me. They came and said all kinds of
things. Whatever they had to say, we
heard them, and whatever we heard
shocked us more and more and made
us more and more unhappy That is
all that I can say.

So, voluminous material was placed
before us The Collector of Banara«

came before us and placed before us
various facts.

Shrl Yadav (Barabanki): SP also?

Shrimatl Sucheta Kripalani: If the
SP did not come, the Collector was

sufficient to place the material before
us,

Then, I shall say something very
unique. I have worked on other
inquiry committees. I was chairman
of the Industrial Finance Corporation
Inquiry Committee. But we have
Never gone through this kind of ex-
perience that we are now going
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through. We are twitted in the lobby;
we are twitted outside We are
asked: ‘On what have you based
your findings? . We have based our
findings on facts, on papers which I
am ready to lay before the House I
would ask Government to lay the
papers, to lay the memoranda that we
received before the House; and I
challenge that it would not redound
to the credit either of the students or
of the professors to see the facts
revealed in the memoranda:

Then, I am shocked that the gentle-
men who spoke before us had chosen
of all paragraphs paragraph 30. 1
would have said that they should not
have referred to it. I do not waat
to say many things. But we had a
very anxious time; we were wonder-
ing and we were thinking whether we
should put this wretched matenal
here or not. Such facts were brought
before us that we had to hang our
heads in shame. We could not have
thought that students were exposed
to this kind of life. There 1s shortage
of hostels, and students go and stay
in all kinds of undesirable quarters
Students and professors together wisit
undesirable places. The Proctor 15
called in the middle of the night to geo
and handle such situations, And ther,
people have the temerity to say that
we have written thus without sufficient
facts. Do you want facts? Do you
want documentary evidence of peu-
ple going to brothels? 1Is it ever done?
I was shocked, and I may tell you that
I am a woman who has worked in
public Life for many years, but when
the students came and recounted cer-
tain matters, in the cpmmttee, I had
to ask the chairman to allow me to
leave the room, because if I stay there
they could not have probed into the
matters. Do you think that thus
Ltedounds to the glory of the Banaras
Hindu University management, this
redounds to the glory of our students’
life, this redounds to the glory of a
national institution? You are the best
parson to judge it

18 AUGUST 1958 (Amendment) Ordinance 1148
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I am surprised at the “light-hearted”
manner in which we have been attack-
ed About moral turpitude I say we
are charged, and we have been told
that we have given wrong facts. 1
would lhke you to go and study the
papers of the cases that are before
the courts and see whether there are
charges of moral turpitude or not in
these cases. [ challenge you to go
and see them.

Shri Yadav: How many cases are
there?

Shrimati Sucheta Kripalani: Wait a
rminute. I do not want to be cowed
down,

Mr. Deputy-Speaker: Shri Yadav
should not be impatient if he wants to
get a chance to speak.

Shrimatl Sucheta Kripalanl: I do
not want to be, and I am not, cowed
down by people.

Then, I would also place some of
the responsibility for this state of
affairs on our Government. The first
thing 1s what Shri Harish Chandra
Mathur has said, that Government
should have taken this step much
earlier Secondly, during the course
of our inquiry, we came to know of &
case where one great professor, who
may be an eminent scholar, who used
forged students' concession passes for
taking his son’s marriage party. This
matter came out m the Railway Cor-
ruption Inquiry Committee also; and
this matter came before us. Now, the
moral fibre of the university is low.
For that, everybody is responsible in-
cluding the Government. This great
gentleman. . .,

Acharya Kripalani (Sitamarhi): And
he has charged the other party for the
fare,

Shrimati Sucheta Kripalani: That is
an additional mattar.

Mr. Deputy-Speaker: The hon
Member should realise that this eould
have been briefed earlier. (Laughter)
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Shrimatl Bucheia Kripalanl: 1 shall
accept the additional comments. It 18
really not a laughing matter. It is
a serious matter This gentleman, this
erminent scholar and elderly gentleman
was given Padma Bhusan or some such
title—that honour was bestowed on
him by the Government After all,
before honouring such people, I would
request Government to make a little
mnquiry If you honour such people
what standard do you uphold before
the students—the standard that
forgery and fraud are so good that
they can be honoured?

1 do not want to go into the details
but I shall tell you of some of the cases
which came before us, which show
the entire fibre of that institution has
gone rotten A case came before us

Shri Achar (Mangalore) Probably,
at that time, Government did not
know about 1t

Shrimati Sucheta Kripalanl: Must
be Anyway

Shri Ashoka Mehta: They do not
read the reports

Mr, Deputy-Speaker: Order, order
Let there be no interruptions I would
request hon Members not to interrupt,
because otherwise the whole tenor 1s
spoilt

Shrimati Sucheta Kripalani Another
matter came to us regarding the con-
duct of one of the heads of depart-
ments I did not wish to mention
these details but the inquiry commit-
tee has been charged with having
arrived at conclusions without bases,
hence I have to mention a few cases
The son of thi. professor, the head of
this department, submutted a thesis for
doctorate The thesis was so  very
good that he got hundred out of
hundred So, some people became
slightly suspicious,

18 AUGUST 1858 (Amendment) Ordinance 1150
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Pandit Govind Malaviys: In which
year?

Bhrimat! Sucheta Kripalani: The
hon Member knows it very well

Pandit Govind Malaviya: The House
should also know 1t

Shrimatl Sucheta Kripalanl: Then,
1t was discovered that this thesis was
the joint product of all the staff of
that particular department, (Inter-
ruptions) Please do not go on dis-
turbing me

Such were the facts that were
revealed to us  Another very emunent
gentleman, who 1s still a professor—
the other gentleman has gone, the
other professor whose son's thesits was
questioned admitted before us that he
had not allowed some students to
appear for examination on the plea
that their percentage of attendance
fell short of the required quota

Now, this eminent Piofessor adnutted
before u~ that for three moahs he
never maintamned an a'terdance
register If you do not ma.itamn en
attendance register for three months,
how would you know whetler a
student’s attendance 1s full or not?
But whether a student 1s to be sent up
or not is decided by his personal
feeling towards the student rather
than on anything else It i1s decided
from the fact whether the student was

willing to do all that the Professor
asked him to do

I would like to point out to my

“ eminent critics that one of the mem-

bers of the Committee was no less a
person than Shrn M C Mahajan,
ex-Chief Justice of the Supreme Court
of India If he was good enough to
play the small role of tha Chief Justice
of the Supreme Coirt, I am sure he
was good enough to be a member of
our Committee, to be able to examine
and sift facts placed before us. In the
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Committee, the questioning was main-
ly done by Shri Mahajan. Because he
did the questioning so beautifully, we
had no need to intervene. Many of
the witnesses got entangled in the lies
that they were trying to place before
us. Shri Mahajan beautifully brought
out these lies and contradictions.

Coming to this particular case of
the Professor, first he tried to bluff
us. Then he admitted that he did not
keep the register for three months.
Then the batch of students supporting
him came and said, ‘No, the Professor
had maintained the register’ without
knowing what the Professor had
already admitted before us that he
had not. When they were questioned
further and shown the statement of the
Professor, they did not know what to
say!

We had a very difficult and thank-
less task and we did it because we
considered 1t a painful duty. We con-
sidered 1t our duty to try to uphold the
honour of this University which is
dear to all of us Indians. We did not
want that the good and fair name of
thus University should be besmirched.
What are our findings” What is the
impression Jeft on us about the con-
dit:ons prevailing in the University?

Every year there is trouble during
the time of admissions—strikes,
hunger-strikes, hooliganism, breaking
of panes and other furniture of the
Vice-Chancellor’s house. All these
things happen during the time of
admissions. Why does this happen?
Because some of the Professors, big
Professors, heads of Departments of
the University, think, and they have
advocated before us, that students in
the arts department should be admit-
ted ad lib. There should be no limit
put to admission of students to the
arts department! They said, Yes, we
admitted that for science and other
technical departments, there should be
a limit; but for arts you can go on
admitting without any limit'

16 AUGUST 1868 (Amendment) Ordinance 1143
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We were told that in the arts
classes, all the students eculd not be
accommodated in the class rooms. They
were sitting in the verandas, if I may
use a vulgar phrase, danda bajarahe
the and not doing any work. They
could roam all over the place. The
Principa] of a College, one of the
heads of Department, advocated this
astounding theory. When we asked
him how he as an educationist could
say that students could be admitted
ad 1ib, did he not realise that at least
some physical space was necessary, in
the class rooms, did he not realise that
some students-professor ratio should
be maintained, did he not realise that
certain other amenities were necessary
if we really wanted them to study,
he had no reply to give—because he
we felt was anxious that the students
should come and create confusion!

Then the students came and they
also advocated the same theory, that
there should be no limit to the number
to be admitted in the arts section.
Why? Because

aradYy ot A wagran fr faar gfrear
AT w & A9 AT TgAT Sried
Afga § ai vz 7 & fgar 5 gl
TCETHT AT 39 978 § GAT TaE[ Tar
A ag ®igT 7 @ sramr afew ag o
wqaTT &1 WA HIT WIE 38 T
SETAE AT aTF A0 § |

So many students are taken. They
have no place in the hostels. They
have no place in the class-room. They
cannot be looked after. The wardens
who were appointed in the time of
Dr. C. P, Ramaswami Iyer got all the
benefits of becoming Wardens, finan-
cial and otherwise, but did not care
about the students. They did not
bother about the students. The
students live in all kinds of lanes and
bye-lanes and undesirable parts of the
city.

As far as sports and games are
concerned, in Banaraz when we were
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there, the UTC had an honourable
place. Our company every Year
brought shields. It was a smart com-
pany. But this year we were told that
the NCC quota allowed by Govern-
ment was not fulfilled. The boys did
not want to join. The same conditions
prevail in the matter of games, sports
and other extra-curricular activities.

If you want this kind of thing to
g0 on in the University, you are wel-
come to have it. But if you want to
give real education to the students,
the institution must be run with cer-
tamn limited number of students.
Every year there is thus trouble and
tussle about admissions, the question
15 raised whether students should be
admitted ad 1tb or not. Professors
themselves have broken the rules
made by them fixing a certain quota
for admission. They themselves admit
students beyond the limit. The argu-
ment is

AT AT G Y

The problem 1s wider. It 1s not
merely one pertaiming to the Banaras
University. Students are coming up
in large numbers for admissions A
large number 15 now coming from
Eastern UP. They want to have
College education. In Eastern UP,
there are very few colleges, therefore
they rush to Banaras. The question
1s whether Banaras should retain its
all-India character as a good Univer-
sity, as a better-type University
catering for talents drawn from all
the States, both in the ranks of stu-
dents and those of Professors, or
should it merely go on admitting
indifferent students from the near-
about districts.

Bhrl T. N.
Eastern UP.

Singh (Chandauli):

Shrimatl Sucheta Kripalani: What-
ever it 1s. I am not afraid. I would
certainly say that the problem of
finding colleges for the students is a
problem for the UP Government. The
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UP Government should start more
colleges in that area so that these
students who wish to go to college
could get an opportunity. Banaras
University alone cannot meet that
demand. It is too big a problem to
be dealt with in that way. If you try
to do that, the standard of Banaras
University would be lowered and the
conditions that are prevailing in
Banaras now will continue. If you
want to give real education, you have
to start more colleges Let the UP
Government get funds from the Cen-
tra] Government. But it is squarely
the responsibility of the UP Govern-
ment to start more colleges for that
State.

Another much bigger problem came
before us, was whether students
should go on joining the arts course
and become art graduates and add
to the ranks of the unemployed all
over the country. The Government
should start other courses of technical
and other education where students
can find an opening Otherwise, they
undergo an academic course which
leads them nowhere, which results in
this kind of chaos and confusion in
the Universities.

We were attacked for having empha-
sised the all-India character of the
University We cannot help it
Malaviyaji himself had conceived of
this University as an all-India Univer-
sity I would refer you to page 87 of
the Report where certain figures of
financial assistance that the University
hag received are given. In 18432, this
University got Rs. 3 lakhs from the
Central Government and Rs 1 lakh
odd from the UP Government. In
1958-57, the University got Rs. 51}
lakhs from the Central Government
and Rs 2 lakhs from the UP Govern-
ment.

Pandit Govind Malaviya: So may
be the case with other Universities.
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Shrimati Sucheta Kripalapi: What-
ever it is, I am not concerned with
other Universities. I am on the limit-
ed fleld of this University. As regards
non-recurring expenditure, the UP
Government gave Rs. 1.72 lakhs and
the Centre gave Rs, 13 lakhs. If the
Centre is spending so much money—
there are only a few Central Univer-
sities—certainly let us retain the all-
India character of the University. Let
us try and see that the best talent
from all over India comes there. Let
us give them specialised courses of
study. That is the work of this Uni-
versity. At least, that is how we think
of it. We should make it into a
‘national’ University.

I am very sorry that my Eastern UP
friends have been hurt by the remark
that the Eastern UP group dominates
in the University groups. We meant
no disparagement. I myself am so
closely associated with UP that I con-
sider myself a ‘UP walla’—whether
my friends recognise 1t or not. If I
have a permanent home, it is in UP.
I have spent the best part of my lfe
in UP, in Banaras and Allahabad and
other places. This remark was not
meant as a disparagement. If anybody
has taken it like that, we are very
sorry, and on behalf of all the mem-
bers of the Committee, I would like
to say that we are sorry and it was
never meant that way. We are
extremely sorry for that. But this
group is called by the name ‘the
Eastern UP group’ by the people and
unfortunately, we used that epithet.
It was not intended to be of disparage-
ment to the Eastern UP people. In
fact, the Eastern UP people are good
and better than others; if you want
me to say so, I will say that. We
never intended this remark as a dis-
paragement. Why should we do it?

There is also another point. I per-
sonally would have been happier if
the Vice-Chancellor had not been
assoclated with us in this inquiry, not
because the Vice-Chancellor behaved
in any incorrect manner during the
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proceedings but because it bas given
a handle to the crities of the Report.
The Vice-Chancellor was assoclated
with us while we were sifting and
making inquiries, but he had nothing
to do with it when we wrote the
Report.

Then I come to the very big point
regarding the autonomy of the Univer-
sities. 1 yield to none in my desire
to uphold the autonomy of the Univer-
sity and I tell you none of the mem-
bers were against autonomy. We
would be the first to support and
fight for autonomy. But when such
conditions prevail, drastic remedies
become necessary. Jawaharlalji has
made it amply clear that it is only a
temporary measure till we can stabi-
lise the condition in the wuniversity
and the standard of work is brought
to a level and the University starts
functioning properly. It is only a tem-
porary measure; just as a surgeon has
to use his knife on a diseased person,
in the same way, this is an emergent
and temporary measure which had to
be taken. Otherwise, it would be
impossible to maintain a high stand-
ard in the University.

I am very surprised that Members
of Parliament in this House are
unhappy that an enquiry has been
held into a scandal I thought Mem-
bers of Parliament are always very
keen to have enquiries made into
scandals. This time the whole attitude
is different; I do not know the reason
why. I think it is our duty

Pandit Govind Malaviya: What
scandal please?

Shrimati Sucheta Kripalani: You
know more about this scandal than
I do.

Pandit Govind Malaviya: What are
you speaking about?

Shrimati Sucheta Kripalanj: Here
is the report and here are all your
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written words. It is open to any
Member of the House to read the
words and to put a different interpre-
tation than those I have put. I have
nothing to say. 1 take your own
words.

Pandit Govind Malaviya: But after
that there was a new Act. The Gov-
ernment through Parliament passed a
new Act after that in order %o set
things right.

Shrimati Sucheta Kripalani: If
everything had been set right we
would not have had this thankless task
to do. I think every hon. Member
should think seriously about it. It is
not a party matter or a group matter.
We want to do our best. We want
to set an example to other Univer-
sities and I hope that you would all
support the report

There may be a few factual errors.
I am sorry if any errors have crept
in. The Chairman tried to correct
some of them. Our intention was to
see that this University is put on its
feet and run properly. That is our
intention and Government, I am sure,
have brought the bil}] with the same
intention

Pandit Govind Malaviya: May I
request the hon. Member to enlighten
us on one or two points; only about
facts?

1. She has referred to a case where
some Professor had written the thesis
of a student. We should like to know
which year this was and whether
after that any action was taken against
the Professor and if so what action.
Whether he was not sent away from
the University and whether that was
not about 15 or 20 years ago?

2. The second point about which I
should like to have information from
the hon. Member is as to whether the
residential part of the University to
which she has referred hag been on
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the increase or on the decrease; and
if on the decrease since when.

3. The next thing I would like to
know is whether this agitation at the
time of admissions to which she has
referred, occurred only since two years
ago; and 1if so whether it began when
there was not a question of any fur-
ther increase in the number of admis~
sions but actually when it was ordered
that the numbcr of students who were
bemng admitted to the University year
after year was to be drastically reduc-
ed, reduced so much that in some case,
it was brought down to a little more
than half of what they used to be
before; and that there was agitation
and protest in the Univeristy due to
such reduction?

I should like to get factual informa-
tion on all these.

Mr. Deputy-Speaker: The hon. Min-
1ster has to make the reply and he
will try to collect this information if
he can and give in his reply

ot we® &i¥® (7)) Furews

AW, A ¥ A H FE A7 wWAT

A WIOE 9TH AT AT qH AT

& ®rw1 A fRer 1 & sm ArTOnY

' IJF FHAT AZAC F

JiTeas WERW ST ATy
# wrf I N 3 wrAAT RWT
ATga 1 qAr & A |

® rumals ™ (Aragr—ae—
qyqfaa arfear : Jureger wgEy, 7 A
A T ST AIF T AT AR g

TN WERT R A WFEE W
FgaT a%ar § 5wy wadg wwew
1 a4 § qa yrdmu s @ & &
I THF TE I /EAT
Shri Ram Sevak Yadav will please

finish his speech within ten minutes
as I have to call the hon. Minister.
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I may quote

‘Very soon after I sent my
letter to the Visitor, I had con-
tact with the President of India,
who 1y the Visitor of this Uni-
versity and with the Mimistry of
Education and I feel that I ought
to take thigs House in confldence
when I mention that the persons
connected with the Minustry sug-
gested the name of Dr V S Jha
das the peison who may be select-
ed as the Viee Chancellor It so
happens that I have never met
the gentleman before and I have
never known him So, I have
absolutely no knowledge of what
15 the back-ground of the nomina-
tion of Dr V S Jha, but I may
mention that the persons in the
Ministry of Education seem to be
very highly impressed by him and
consider that he 1s very suitable’

W dfm afdtd ¥ oF owr
az faw, @i #r fo A fyw Wik
frat 1 v dr A w8 R
®N Faw ¢ are fm] | fer
ey atogd A I 7 gfes
qr | zEfEC I qF T W
gfmafedy & savdw far ) davag
Fem wgar £ 5 gfrafedy & gwaew
# o oft o dmr gk & W@
oY dvo gwo R wm dr gk &
At g gy, wrdRg ol v &
g fow wrww & AWy offay
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“List of Enquiries nstituted by
Dr V S Jha, Vice-Chancel-
lor agamst Teachers of
Eastern U P and Alhed
Areas

1 Di: Gopal Trnipathi, Principal,
College of Technology, Piesi-
dent of Teachers' Association

2 Dr Daya Swarup, Principal,
College of Mining and Metal-
lurgy

3 Dr Ram Deva Mishra, Head of
the Department of Botany

4 D:, Virendra Kumar, Lecturer,
Ayurveda College

5 Dr V § Dubey, Hon Uni-
versity Professor of Geology.

6 Prof Radhey Shyam Sharma,
College of Technoloy.

7 Shri Gaur; Shankar Tiwari,
College of Technology,

8. Dr Jagadish Sharma, Librarian,
BHU"

21 L8.D—46,
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Mr. Chalrman: The hon. Minister.

Shri Braj Raj Singh: Sir, I want to

reply to the debate.

Mr. Chairman: He may kindly wait;

he will also be called upen to reply.
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Bhri T. N. Singh: Sir, before the
hon, Minister starts his reply, I would
like to suggest that in his reply he
may cover this question of Esstern
U.P. As one belonging to Eastern
U.P, and as the report has mentioned
about Eastern U.P.,, 1 would like him
to clarify one point. Does he really
think that the so-called corruption or
misdeeds of the boys is due to the
fact that there are so many poor per-
sons attracted from those areas, or
does he believe that it is the boys be-
longing to the richer classes, living in
the hostels, who are responsible for
it? Does he really think that those
poor students who actually beg, work
hard and earn money for their studies
are responsible for these things, and
in that connection, does the Govern-
ment really believe that whatever the

report has said is true?

st woyafa wm . mefs wgrm,
7 oft F S5 w7 AT F | -
zZgaa & ME & g fe g aar
R ¥ gAY dwwd wnfaw ¥ Soarr &
fag & d = FTH T AG W
gaw g ower arfaws A @
21 AT feeg afraedf 7 20 & wha
o Y osfree 35 & By o s
sifass a1 Ty 91 1 Far gaTe fee
AT 7gEg 1 qE AW FTAT HWTR
N w@ #mw g & I
T et & aar e ant & feear
¥ dfaq war wd g1 ag TAw FEE)
aqr fag¥ At F7 ¥y I FAT A1l
g1
Bhri Dasappa (Bangalore): Sir, I
would suggest that the hon. Minis-
ter may reply towards the end. There
are just a few more speakers, I think,

who would like to participate in this
debate.
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Mr. Chairman: Am I do understand
that the hon, Member desires that the
time be extended still further? It has
already been extended,

Shri Dassappa: It can be extended
tin 2.30.

Mr. Chairman: After all, even the
Chair has limited powers. That
power has already been exercised by
the Deputy-Speaker, I cannot ex-
tend the time now.

Shri Braj Raj Singh: Sir, my resolu-
tion was moved first; therefore, 1
should be allowed to reply first and
then only the Minister.

Mr. Chairman: I know that. I
know the rules also. According to
the rules, it will be better for the hon.
Member himself to get an opportu-
nity, while he 1s replying, to reply to
the points made by the hon. Minis-
ter also. If he does not want to reply
to those points I will call him now
if he so desires.

Shri Braj Raj Singh: No, Sir, I will
reply afterwards.

Pandit Govind Malaviya: 1 would
like to know—whether the opportu-
nity was taken before or not—whether
those who have moved amendments—
my friend over there has moved a
resolution—will have some opportu-
nity, after all this debate, of replying
and meeting the points raised.

Mr. Chairman: The hon, Member
has been a Member of this House for
a sufficiently long time. Hc¢ knows
the rules very well

I4 hrs.

Pandit Govind Malaviya: The rules
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Mr. Chairman: Order, order. When
the Chair is speaking, the hon. Mem-
ber ghould desist from speaking. When
the time comes, the hon, Member
who has sponsored the resolution will
get his time for reply. But the other
Members, who have tabled a motion
for eliciting public opinion or for post-
poning the motion for reference to the
Select Committee and the rest will
not get opportunity to speak again.
We follow the ordinary practice in
all such cases.

The Minister of Education (Dr.
K. L, Shrimali): I would not like to
take the time of the House for long.
I think the Prime Minister has already
explained the position as far as the
Government is concerned. 1 would
however, like to deal with a few
points arising out of the debate. I
have 1listened with great respect to
the criticisms which have been made
by the hon, Members but I must say
that some of the criticisms made have
filed me with a feeling of dismay, I
was hoping that as far as this mea-
sure is concerned, which deals with
one of our greatest national univer-
sities, 1t would be taken up in a dis-
passionate way and we would be try-
ing to understand the difficultics and
the crisis through which the univer-
sity 1s passing.

Shri T, N. Singh has raised the
question with regard to eastern Uttar
Pradesh. 1 think that reference is
unfortunate It was quite unneces-
sary. The major thing that is in the
report 1s that some groups have
existed inside the university for a
long time. I think it is quite immate-
rial to see from what regions they
come, from what areas they come or
to which areas they belong. This
reference could have been avoided by
the Committee. I was told by some
of the Members that this is the cur-
rent name in those areas and there-
fore they put in this name.

The important thing that we have
to consider in this report is whether
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there is any problem with regard to
this. university, whether the univer-
gity is facing any difficulty with re-
gard to administration, Shri H. N.
Mukerjee who was sitting there said
that the Government has taken a
hasty action, a thoughtless action, and
he said that if I give him the figures
with regard to the number of strikes

he would have probably to join hands

with the Government and support the
measure which the Government have
taken.

An Hon, Member: Never.

Dr. K. L. Shrimali: I am quoting
Shri H. N, Mukerjee. I am sorry he
is not here. He would be willing to
do something if I gave figures regard-
ing the number of strikes and showed
that there was the problem of student
indiscipline., Let wus look at the
university from this angle. In 1957
there were three strikes: strike in the
College of Technology in March, 1957;
strike in the college of Ayurveda in
March-April. 1857, and strike in July,
1957 on the question of admission in
the university. 1 would not like to
take the time of the Hoflise by going
into the details regarding the reasons
why these strikes took place.

Pandit Govind Malaviya: Why not?

Dr. K, L. Shrimali: I would briefly
mention them if the House is interest-
ed. Regarding the first strike, strike
in the College of Technology, the
executive committee of the univer-
sity examined this question and has
appointed Shri G. K. Shinde, a
retired Chief Justice of the Madhya
Pradesh High Court. The matter is
#till under enguiry. The report makes
a mention of this strike and gives us
some idea of the circumstances under
which the strike took place. If what
iz contained in the report ultimately
proves to be true—the matter is under
enquiry and I do not like to say any-
thing now—I think it is something
about which we should all feel con-
cerned, and if such things happen
ingide the universities, they bring dis-
credit to the educational institutions.
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Now, the strike with regard to the
Ayurveda College took place because
the students wanted a particular per-
son as the principal of this college.
This is an incredible demand on the
part of the students. Are they to
decide who should be the principal of
the College and who should be their
vice-chancellor? That person is said
to be a topmost cardiac and chest
surgeon and his release from service
under the Himachal Pradesh adminis-
tration has been, it is understood, =a
matter of prolonged negotiation. I am
told that the students of the Ayurveda
College are on strike at the present
moment also. The reason, I under-
stand, is that they are demanding that
the principal of the college should go.

I have with me a pamphlet. I do
not know who has signed it. It was
circulated in the university. 1 quote
from it:

“Saddest is the story of the
college, . . .

It is said at the end, “Students of
the College of Ayurveda, Banaras
Hindu University”. “A wooden doll,
knowing nothing and being horrible,
has shown tlotal failure in administra-
tion”. That is how they describe their
teachers. “Every day quarrels in the
staff; fights between office workers
and servants. Frustration among the
students has led us to the conclusion;
Kick away the devil” This is the
centre of learning where we are
expecting that culture will flourish.
“A donkey with lion’s skin on cannot
succeed. Bribery in the office.”

Shri Braj Raj Singh: Is it signed?

Dr. K. L. Shrimali: This is not
gigned. It is written, “Students of the
College of Ayurveda”. It is immate-
rial whether this is signed or not.
That such a pamphlet should be cir-
culated inside the university is a dis-
grace to the university.

An Hon, Member: Printed by whom?



1.77 Banaras Hindu
University

pr. K. L, Shrimali: “A donkey with
Jiow's skin on canpot succeed.
Bribety In the office. Leakage of
examination papers, and partiality in
every field inspire us to take the law
into our own hands”. If the hon.
Members want to encourage such a
pamphlet, I shall tell them it will
destroy alt our education and the
future of the universities.

Some Hon, Members: No, no.

Pandit Govind Malaviya: Nobody
does. But will the hon. Minister also
say that if the wuniversity cannot
have ...

Dr. K. L. Shrimali: He has had
opportunity to speak and I did not
interrupt him. Now, I am continual-
ly being interrupted. This is not
fair.

Pandit Govind Malaviya: We want
only facts.

Dr, K. L, Shrimali: I am giving the
full facts.

Pandit Govind Malaviya: If there
has been any....

Mr, Chairman: Order, order.

Dr, K. L. Shrimali: I have got more
facts than my hon. friend can have,

Mr. Chairman: Order, order. Now,
when even one word escapes from the
mouth of the hon, Minister there ig
interruption. It is not proper, Let
the Minister proceed in his own way.
If there is any question, any objection,
ete, it can be raised after he has
finished. But this sort of running
commentary does no credit to  the
Member who makes it or to the
whole House. I would, therefore, res-
pectfully ask all hon. Members to
keep decorum in this House and allow
the hon, Minister to proceed.

Dr. K, L. Shrimali; Now, with re-
gard to the strike which took place
in July, 1987, what was the reason?
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The University Grants Commission,
after a great deal of thought and
deliberation, decided that the univet-
sity should not admit thelr studerits
indiscriminately, that there should be
some kind of selection made. Since
the university wanted to regulate the
number of admissions in the colleges,
there was a strike. There was 2
hunger-strike in 1936 over a trivial
matter, namely, the declatation of a
holiday after the inauguration of the
University Students’ Union. I am told
—I am hoping that this is not true—
that when some of the principals of
the colleges were consulted whether
a holiday should be given, in the
meeting, they said no holiday was
necessary. They went home and
mcited the students to go on strike.
1 hope this is not true, but if this
15 true, 1 say it is something which
is a matter of serious concern for
this House and for the Government.
There was a strike in July, 1956 and
i July, 1957. and the Government
were apprehensive that there might
be a further strike in July, 1968. 1
think there was full justification for
issuing the ‘ordinance. We do not
want 10 destroy our universities. My
hon. friend, Professor Mukerjee—un-
fortunately he is not here—said that
if there was any acute educational
crisis, he would be willing to come
and say “Come along, let us do some-
thing about the University”. Are
these not symptons of acute educa-
tional crisis? I put it to the House.
Strikes engineered by the teachers,
hunger strikes because they are not
admitted to the University, students
demanding that the Principal should
be appointed by them or the name
should be suggested by them, ig that
the way in which the University
should function? Well, these are
very serious matters and let us not
take them light-heartedly.

I am sorry to find that Professor
Mukerjee thought it it to criticise the
Chairman of the University Grants
Commission. He said that the Chalr-
man of the University Grants Com-
mission paid a cursory visit to  the
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University. It was not & cursory visit.
We all know how thorough and effi-
cient Mr, Deshmukh is in his work.
Ha has devoted himself whole-hearted-
ly for the improvement of the Univer-
sitieg and I think we should be proud
that he is the Chairman of the
University Grants Commission. When
Mr. Deshmukh went there, he was dis-
gusted with the way in which the
Banaras Hindu University was func-
tioning. When I showed him the Re-
port, he said that he fully endorsed
the recommendations which were
made by the Mudaliar Committee.

From whom are we to take our
guidance? Is it not from the Vice-
Chancellors who have been there,
who have told us that the University
was not functioning effectively, that
they could not function effectively
because of the intrigues and factions
inside the Universities? The Chair-
man of the University Grants Com-
mission tells us that there is some-
thing seriously wrong with the Uni-
versity and things must be rectified.
We appoint a high-power committee.
They tell us that there is a crisis
in that University and immediate
steps should be taken. Here are cer-
tain pamphlets which are distributed
by these persons who are themselves
under examination, whose conduct is
being investigated. Are we to trust
those people and these pamphlets
which are sent to us and distributed
here?

Shrl Nagl Reddy (Anantapur): May
I point out to the hon. Minister that
persons who are responsible for dis-
tribution of these papers do not be-
long to the University?

Dr, K. L. Shrimall: I am told that
some of the professors have come here
to distribute the pamphlets.

Shri Nagl Reddy: The Vice-Chancel-
lor has sent somebody else.

Mr. Chairman: Are we deciding this
dispute? The hon, Minister is making
a statement.
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Dr. K, L. Bhrimall: I am surprised
that Professor Mukerjee should have
thought it prudent to say that people
in Delhi had a contempt towards that
University,. We have great respect
for that great centre of learning. It
ig our desire that, as soon as possible,
it should become one of our greatest
national universities, the ideal Univer-
sity in the country.

I am sorry to say that Shri Govind
Malaviya, who is an exr-Vice-Chancel-
lor of this University, thought it
prudent to say that this measure will
set the whole institution into blazes
and no power of any Government
would be able to apply a corrective,
Is this the languages which an ex-
Vice-Chancellor of a University should
use?

Pandit Govind Malaviya: Because I
know the instifution.

Dr. K, L. Shrimali: I do not like to
be interrupted. I do not know whether
the Ordinance will have any effect or
not, but his statement will certainly
excite the people and create indisci-
pline.

Pandit Govind Malaviya: On a point
of order. May I know if there is any-
thing wrong in any Member interject-
ing a Member, or asking a question,
when another Member is speaking?
Is that parliamentary or not? We want
to be guided by the Chair. I thought
we were exercising a right of Mem-
bers of this House, which have come
down from the very beginning, when
we seek elucidation, when we seek
more light by interjecting & remark.
That is part of the debate in this

liIouse. If T am mistaken, I should
like to be corrected.

Mr, Chairman: There are interjec-
@i-:ms and interjections. Some inter-
Jections are made with a view to elicit
some information. Some are made
only to spotlight the remarks made
by the speaker and to insinuate that
;:mi: not making right remarks.

e are meant only for the purpose
of obstr't:ctlng the ::;ea.ker. -
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Pandit Govind Malaviya: That

should not be.

Mr, Chalrman: At the same time, the
rule that we have observed in this
House is that we do not gag the Mem-
bers and allow them to make inter-
jections, provided they are not meant
for the mere purpose of heckling him
and they do not interfere and allow
the speaker to go on with his speech.
But if the purpose of making such
remarks is only to show that what-
ever the speaker is saying 1s ‘wrong,
or to obstruct him that is ordinarily
not allowable. Then the thread of the
argument is broken and spirit of the
debate cannot be kept up. When an
hon. Member is going on with his
speech, if some other persons inter-
ject, and interject in such a way that
it would appear that whatever he was
saying was all wrong, he will not
be able to go on with his speech as
he would like to. Now, the interest
of the debate requires that when a
Member is speaking, he should be
allowed to make his speech. I would,
therefore, request all the members to
kindly observe this rule. Otherwise,
they will have to pay for it themsel-
ves when they are making their
speeches and others are allowed to
make such interjections as will inter-
rupt their speeches.

Dr. K. L. Shrimall: I was saying that
this statement, which was made by an
ex-Vice-Chancellor of the Banaras
Hindu University in this House does
not do much credit to the University
or to the Vice-Chancellor. He says:

“The measure will set the whole
institution a blaze and no power
of any Government will be able to
apply the corrective."

Is that the language which the ex-
Vice-Chancellor of a  University
should use? Does he know what
effect it is going to have in the Univer-
sity which is passing through a crisis
at the present moment? I am sorry
to say that he quoted Mahatma
Gandhi about the importance of the
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office of the Vice-Chancellor. We
are in the habit of quoting Mahatma
Gandhi in and out of places without
accepting his advice. I should like
to quote here a letter from Mahatma
Gandhi, which he wrote from Briram-
pur to Dr. Radhakrishnan on 17-12-48.
This letter appears in Tendulkar’s
book on Mahatma Gandhi Volume VII,
page 344

“Om Prakash ..."”

This refers to the matter relating to
Pandit Govind Malaviya's entry into
University politics and holding offices
inside the University.

"“Om Prakash gave me your let-
ter yesterday. My congratulations
on your decision. I had expected
nothing else of you. You will be
in charge as long as you are need-
ed there"”

He further says:

“I never dreamt of any of the
brothers being Pro-Vice-Chancel-
lors or holding any of the high
offices in the University or even
any office whatsoever except it be
in its interest. They should all be
mute servants. Perhaps you may
have seen my article on the sub-
ject in the ‘Harijan’.

Dr. Shyama Prasad is an ideal
man for the post. Only I wish he
was as sober a Hindu Sabha man
as he is an able and learned ad-
ministrator. You may show this to
him. You are calling him to no
easy job.”

Then the last paragraph says:

“As to your last paragraph, the
less said the better. I am on the
anvil. M. K Gandhi”

This is the advice which Gandhiji
had given. I wish that advice had
been followed. Many of the difficulties
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of the University and many of the
things which have happened since
then would not have happened if this
advice had been accepted. Pandit
Govind Malaviya is a friend of mine.
He is like a brother to me. I had the
privilege of sitting at the feet of
Malaviya and learning at his feet.
Therefore, it is painful to me to bring
all these facts to the knowledge of
this House. But I think I have a
duty te perform in this regard.

Pandit Govind Malaviya: Will I
have an opportunity to say something
about this later on, because it is a
personal matter which has been re-
ferred to? Since my name has been
mentioned, will I have an opportunity
to clear up the position and ask for
further information, if necessary?

Mr. Chairman: Order, order. There
is nothing personal in any of these
letters. It is only when a person is
referred to and he has to offer some
remarks about himself that an oc-
casion is afforded to him for making
certain personal observations. Now,
from what has been stated by the
hon. Minister I do not find it neces-
sary to give the Hon. Member any
opportunity to say anything.

Dr. K. L. Shrimali: Hon. Members,
one after another, had agreed that
the affairs of the Banaras Hindu
University were far from
satisfactory. Many  hon. Mem-
bers have said, “We know that this is
happening in the University”. But
they did not suggest any practical
solution though they criticised the
action which the Government have
taken. In this very House several
times the Government have been
criticised that we are doing nothing
with regard to the improvement of
standards—intellectual and moral
standards—inside the Universities and
when the Government takes action—
a right and correct action—-the hon.
Members come here and criticise the
Government.

I would not like to take more time
of the House. Banaras Hindu Univer-
sity is a great national university.
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Universities can become powerful in-
struments for building up our country
and for social reconstruction. If there
ig anything wrong inside the Univer-
sity it is the duty of the Government
to intervene and set the University
right. 1 greatly respect the autonomy
of the University, but autonomy has
a certain purpose. Freedom should
not degenerate into licence and that
is what was happening in the Banaras
Hindu University. Freedom was being
misused. It is my desire that as soon
as possible normal conditions should
be restored inside the University and
the professors, teachers and the stu-
dents should be engaged in their nor-
mal duties of pursuing truth and
knowledge. That is what we want the
University to do and 1 shall be very
happy and it will be my earnest en-
deavour to see that normal conditions
are restored and as soon as possible I
will bring forward a new revised Bill
before this House. This was an emer-
gency and the Government had to
meet this emergent situation.
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g | af ofewfer sfew & fag
¢ mfadgs #v < g/ | a4 wiaaes
e &1 e 3@ & qar v fF
qEw (Y AfAAze wfedy & ¥ &%
@ & N fe o ot af ufemafea
wifgwr #vft 9o9 Wt afadz &

i 4 Fe qga g & fad
g &9 T F 99 mifesa g9
Y% grITgEaT A8 @ wEAG & | UE
eRfr &9 Y, FER UTEATESY
ardy Y waifa. ag arer & Firdar
ot oferafes e & s o
w7 wia 7@ § W gga fedz
felr o & | UEr WAwdT R W9 48
wfefa wf war =gy & 7

wa@ wHT WY STo afraret AAY
& @y wmaEwe far § fs gy faw oy
T T T @ ¢ wiieAd & aomg
73 fag wordt 0% w1 &, T
alds & T8 & W g "R, wn
78R ar W WL F W= /IR AET
faw mawh o w=gr g W fory
g atg & ofced fied o o€t 1 &
qEAT EET § 6 ¥F ST § wE
wx eNfE WA ww aff wT B,
wx ® w1 O ¥ Hr Al o
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gfawgfea effewr § ood af R
AfwAy AT A O S & WAw
W e @ do g g &
o foadt wig miede ®Y e I
§ 91T "o FIC LT FAT AES
£ B mra 7 airafadt & oAndh &
wagaor famr & 99 €7 Taawar 7
wagor faar § 1 & ey Fsar e o
sfigq &% qr & avs & W
wisst &1 aame A ww A7 qfgd o
frs q® & offar sqzt @ ol
Ty #1573 fer § 9dr avg go
Wt G4T 3T 1% wifeda seqfor v
Fraga-a 91 | "wREAT o faer
ﬁﬁ*ﬂﬁmnmwtamﬂ
atfgr sl wg1 sifed f& g sw
T #Y A A § W wifeAw ®Y
amg 7 g Ul o 7 ool g
¥ AW ¥ s w49 5 ow gy
fam awmar s Y- g ERTRAY fawr Sy
| o oy faw o W@ & asie
0% 2% foar oy arfe 998 a6
a9 ®F | A w2 fF efede
§ of@ ¥ oY g SE 99 9w
ST T2 § WY WITE AT qT a1 WA
2 «wa gt sfaeer a@) agEr § 0
T AW ¥ ANT qg WA fodt §
f& wry smA &1 W S g @
&1 w9 | wifeda &) avew Hifwd o
|9 g1 7 ¥ w5 g 5 ag
AR 99 751 F1 4 9 fg@ 51 9w
a fudre o &1 arte wis Faar )
#4Y 7Eea | vy @1 & wiw § o
foreft &, s wg & oo vk & forelt 1 Bfm
gt ag ®g w1 @ fF oY wiw w1
foelY dY gafad 310 siTATeY 7 oy
A TAET AF WIT F® q@an fF o=
frsft | &fa ag amer snft aard 7 T R

Dr. K. L, Shrimali: I will make it

elear afterwards.



1189 Banaras Hindu
University

Shri Braj Raj Singh: If you make 1t
clear just now, it will be proper Can
Yyou?

Dr K L Shrimali, I have now
checked up and find that the work
“April” occurring in the last line of
the opeming paragraph of the state-
ment laid on the Table of the House
explaining the circumstances which
led to the promulgation of the Banaras
Hindu University (Amendment) Ordi-
nance, 1058, as also in the last line
of the opeming paragraph of the State-
ment of Objects and Reasons append
ed to the Banaras Hindu Unversity
(Amendment) Bill, 1858, 1s not cor-
rect and should be replaced by the
word “May

1 «incerely apologise to the House
for the inaccuracy and the 1ncon-
vencience caused thereby My
Office 1s 1ssuing the necessary corri-
gendum

st wwow tay : f&E o Ay
ag felt # g Ma=T A_AT §

IR WP A€ ariE @,
9 WiV # g HE 9@ ;1T

ot wwow fag 3T g@r & S
fx 99 w29 ® GRT R & WIfEA
F WA F T AE@ O T T A
wifgd &1 wafod 4 wgm fs wfs-
qq *Y qrow foay 99 1 TEH GEIC
® gfa@r w1 A A A@v AW |
&, gfafedy w1 w7 fow a@ 9« @
3, o IEH gEIT @ A A
Q ar g gare fear 9@ 1w EA
§ %y @ avg ¥ A 5 vk @
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T € ww fegr o wfgd
afe oF T2 €1 w53 & fad g
Y agrar fawr wmw g faem & fed

weg A o

w1 R ORT A ¥ oy fdga @
f& 1 ¥ go gmmr &Y g A A
wifedm 1 A w7

Mr Deputy-Speaker: I hope the
House would Lke me to put these
motions to vote though 1t 1s time now
for the Private Members’ business to
be taken up We might take another
five minutes over this and gaive full
time to the nos official business

Several Hon Members Oh yes

Mr. Deputy-Speaker First I have to
put Pandit Govind Malaviya’s amend-
ment to the resolution moved by Shri
Braj Ra) Singh

Pandit Govind Malaviya Sir, I do
not want to press 1t

The amendment was, by leave,
withdrawn

Mr. Deputy-Speaker: So I shall now
put the original resolution moved by
Shr1 Bray Raj Singh

The gquestion 1s

“This House disapproves of the
Banars Hindu University (Amend-
ment) Ordinnce, 1958 (Ordinnce,
No 4 of 1958) promulgated by
the President on the 14th June,
1958

I think the ‘Noes’ have it
Shri Braj Raj Singh: The ‘Ayes’

have 1t

Mr. Deputy-Speaker: Let the lobbies
be cleared

Shri Ehadilkar (Ahmednagar): Who
has asked for division?
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Mr. Deputy-Speaker: The hon.
Member (Shri Braj Raj Singh) asked
for it. Does the hon. Member want
division?

Shri Braj Raj Singh: Yes, Sir.

Mr. Deputy-Speaker: Then what
was the objection taken? I have not
been able to underatand.

Dr. Krishnaswami (Chingleput):
They say it should be taken at three
o'clock.

Mr, Deputy-Speaker: After 2-30 P.m
we can take it.

The result of the division is .

Shri Prabhat Kar (Hooghly): Sir,
my machine does not work.

Mr. Deputy-Speaker: 1 will add one
more to the ‘ayes’.

Shri Siddananjappa (Hassan): Sir,
my machine also is not working.

Mr. Deputy-Speaker: Then I will

add one to the ‘noes’ list,

The result of the division,* with
those additions, is:

Ayes : 28
Noes : 113.

The resolution was negatived.

Mr. Deputy-Speaker: Then we come
to the motion for reference of the Bill
to Select Committee and the amend-
ment to it moved by Pandit Govind
Malaviya. Does he press his amend-
ment?

Pandit Govind Malaviya: No, Sir.

The amendment was, by leave,
withdrawn,

Mr. Deputy-Speaker: There is an-
other amendment to it, moved by Shri
VYadav. 1 shall put it to vote.
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The question is:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 13th October, 1858.”

The motion was negatived.

Mr. Deputy-Speaker: The amend-
ment moved by Shri Vajpayee is ruled
out of order; he has lost his chance
because he has accepted to be on the
Select Committee.

So 1 will now put the motion for
reference to Select Committee to the
vote of the House.

The question is:

“That the Banaras Hindu Uni-
versity (Amendment) Bill, 1858,
be referred to a Select Committee
consisting of Sardar Hukam Singh
Shri Banarsi Prasad Jhunjhun-
wala, Shri Satyendra Narayan
Sinha, Shrimati Jayaben Vaju-
bhai Shah, Shri Radha Charan
Sharma, Shri C. R. Narasimhan,
Shri R. Govindarajulu Naidu, Shri
T. R. Neswi, Shri Hiralal Shastri,
Shri Tribhuan Narayan Singh,
Shri Sinhasan Singh, Shri Atal
Bihari Vajpayee, Pandit Munish-
war Dutt Upadhyay, Shri
Birbal Singh, Pandit Krishna
Chandra Sharma, Shri Nardeo
Snatak, Shri Mahavir Tyagi, Shri
N. G. Ranga, Shri N. R. Ghosh,
Shri Nibaran Chandra Laskar,
Shri T. Sanganna, Shri Prakash
Vir Shastri, Shri Prabhat Kar,
Shri T Nagi Reddy, Shri Braj
Raj Singh, Shri J. M. Mohamed
Imam, Shri Jaipal Singh, Shri
Frank Anthony, Shri Surendra
Mahanty, Shri, R. K. Khadilkar,
Shri H. C. Dasappa, Shri Khush-
waqt Rai and Shri Asoke K. Sen
with instructions to report by the
22nd August, 1858."

The motion was adopted.

Mr. Deputy-Speaker: Now we shall
take up non-official business.

‘Na_mes of members who recorded wvotes have not been included under
the direcztion of the Speaker as the photo copy of Division result did not

clearly show the names of all members,
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14.39 hrs

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

TWENTY-THIRD REPORT

Bardar A, 8. Saigal (Jan)gir): Sir, I
beg to move:

“That this House agrees with
the Twenty-third Report of the
Committee on Private Members'
Bills and Resolutions presented to
the House on the 14th August,
1958."

Mr. Deputy-Speaker: The question
is:

“That this House agrees with
the Twenty-third Report of the
Commuttee on Private Members’
Bills and Resolutions presented to
the House on the 14th August,
1958

The motion was adopted.

1440 hrs

RESOLUTION RE- WOMEN LAB-
OUR IN CERTAIN INDUST-
RIES—Contd

Mr. Deputy-Speaker: The House will
now resume further discu.sion of the
following Resolution moved by
Shrimati Renu Chakravartty on the
9th May, 1958'—

“This House 1s of opinion that
a Committee consisting of Mem-
bers of Lok Sabha be constituted
to enguire into the rapid decrease
in the number of women labour
employed 1n coal, jute, textile and
other industries, to ascertain the
causes thereof and to suggest the
remedial measures therefor.”

Out of two hours allotted for the
discussion of the Resolution, 36
minutes have already been taken, and
one hour and 24 minutes are left for
further discussion today:

Shril Narayanankutty Menon
(Mukandapuram): Sir, the other day,
gupporting the Resolution, 1 was
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pointing out the alarming tendency,
especially in the industria]l sector, to
cut the number of women employed
in each category of job. I alsp sub-
mitted that the basic reason for this
downfall in the employment of wo-
men, especially in the industrial sec-
tor, is the growing number of benefi-
cial labour legislation. You will find,
especially, after the Maternity Bene-
fits Act was passed, in the plantations
and many other industrial sectors,
deliberately there is &n avoidance of
the employment of women. The
resolution has been tabled in order to
bring to the attention of the Govern-
ment the immediate necessity of
taking some sort of urgent action +to
see that this sort of discrimination in
the employment of women does not
continue

As far as the actual employment
position 1s concerned, from 1950 on-
wards, it has not been possible to col-
lect information—neither the Govern-
ment has done 1t—how  far exactly
the number of women employed in
the industrial sector has gone up or,
how far, in the new employment
potential, to keep up the proportion
of the past, women have been em-
ployed I will be able to point out
only certain glaring instances where
both 1n the commercial employment
side and also in the industrial side,
there has been a deliberate refusal on
the part of employers to employ
women or a desire to get rid of the
women already employed

I would call the attention of the
hon Labour Minister to the speech
made by the West Bengal Labour
Minister on 18th June, 1858 taking
note of the alarming situation of the
number of women employed especial-
ly in the jute industry rapidly coming
down. The Labour Minister of West
Bengal at that time promised the
legislature to take immediate and
swift action ag far as this cutting of
the employment potential of women
in the jute sector was concerned. But,
even after that assurance was glven
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by the Labour Minister of West Ben-
gal, we find that a large number of
women who were employed in the
various sectors of the jute industry
are being retrenched just because they
are women labourers. When we ana-
lyse the question whether the retrench-
ment of this labour in the jute indus-
try is just because there is need for
any retrenchment of labour, we find
that it is not a question of retrench-
ment pure and simple. After retrench-
ing a large number of women
workens in a particular department
of the jute mills, what ‘happens is, a
large number of casual labourers are
employed there instead of these
women workers. Therefore we find
that in the jute industry where from
the very beginning women were em-
ployed to do particular categories of
jobs, now women are being sent away
and instead of them men are em-

ployed.

Then, coming to textiles, especially
in the Coimbatore area, where women
arc employed in the reeling depart-
ment, what the employer does is, he
recruits casual men labour, and asks
the women labour trained in reeling
work, to train the men workers and
immediately they are trained, under
some excuse or other, these women
workers are retrenched. In the case
of the new textile mills that are
opening, what they are doing is,
because in the textile industry, they
are able to get a large number of
trained women workers, they employ
women casual labour and also employ
men workers simultaneously and get
these men workers trained by the
women workers who are already
trained and who are already retrench-
ed. Immediately the men are trained
by the already trained women work-
ers, the women workers are sent away
just because they are casual labour
and the men workers are made per-
manent. This is the situation in the
textile mills.

In the plantations too, from time
immemorial when the plantations
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started, you find a large number of
women workers are employed in
them. In every plantation, women
used to do particular categories of
work all the time, It is noteworthy
that in the plantations when men
workers are recruited their wives
also work in the plantations. The
family does the work in the planta-
tions. What happens is, even for cer-
tain types of work in which women
used to be employed, the employers
are refusing to employ women, These
are things directly done by the em-
ployers to see that the number of
women workers who are at present
employed is reduced and not to em-
ploy more women workers at all, As
a consequence, you find a very steep
reduction in the ratio of women work-
ers employed already in the industry
and mnon-recruitment of women
workers in the new units that are
coming up especially in the textile
sector.

There is another way in which the
employer tries to put a new check in
the way of employment of women
labour in the commercial establish-
ments and certain semi-governmental
institutions. A condition is added to
the conditions of service that women
who are already employed in com-
mercial establishments, when they are
married, they automatically lose their
job. What happens is, as a matter of
fact, women after working for some
time, even though they come for work,
ithey automatically get married. They
do get marricd.

The Minister of Labour and Em-
ployment and Plapning (8hri Nanda):
Not automatically.

Mr. Deputy-Speaker: What is the
meaning of this automatically?

Shri Narayanankutty Menon: It 1is
a slip. Not automatically. They do
get married. Immediately after mar-
riage, as per condition, they are to go
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[Shri Narayanankutty Menon]
away. This also takes place automati-
cally because after marriage, automati.
cally they will have to go out of em-
ployment. This is a fact.

Shri Thirumala Rae (Kakinada):
There is too much of automation,

Shri Narayanankuotty Menon:
Either 1n the industry or so far
as the women workers are concerned?

Mr. Deputy-Speaker: So far as the
present day speech 1s concerned.

Shri Narayanankutty Menon: This
is also another check to the employ-
ment of women in the commercial
sector.

I wish to draw the atiention of the
hon Labour Minister to a very inter-
esting case that happened in Bombay
A woman packer was employed by a
very famous English Drug house,
Boots Pure Drug Co. After that packer
got hersclf married, she was dismis-
sed. The dismissal question was
raised as an industrial dispute before
one of the Industrial courts In
Bombay The result was, the Indus-
trial court found that if this woman
worker had the right to get marrned
and continue in employment, the
employer has got an equal right to get
more profit by avolding employment
of this woman That judgment gives
an indication ang a pomnter as to why
the employers are refusing to employ
women and why they want to get rid
of women The only basis is the
beneficial labour legislation as far as
women arg concerned The Maternity
Benefits Act has come into force in
almost all the areas of the country
As T said, when women get married,
they do beget childern. It is not a
fault of either the women or even of
marriage. When these women have to
be paid maternity benefits, for these
two months, the employer will have
to employ somebedy else simultaneo-~
usly. Therefore, on marriage, if this
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woman worker is dismissed, the sm-
ployer can save both the maternify
benefit and also the payment that has
to be made to the new labour em-
ployed there. The reason is obvious.
The employer wants to make profit
by avoiding women labour. That ls
exactly why there is reduction in the
employment of women.

Another example in Bombay is the
case of the old Lever Brothers, now
Hindustan Lever, You will find that
in the old Lever Brothers who manu-
factured soaps, cosmetics and per-
fumes, about 90 per cent of the labour
in respect of the manufacturing plant
was women labour Quite recently,
during the last three years, the com-
pany has followed a deliberate policy
of retrenching the women workers
from the cosmetics and soap manu-
facturing plant of the company and
substituting the women workers by
men labour The reason 1s obvious
In the delicate process of the manu-
facture of cosmetics and soaps, it
should be seen that the tender hands
of women arc better to do that job
Still, the company feels that because
of this legisiation, in order to make
profit, 1t should try deliberatcly to
retrench the women workers there.
As a result, 1n Hindustan Lever you
find a very small number of women
workers employed today and this
number is being cut down every day
under some pretext or other. There-
fore, the employer knows very well
how to avoid this labour legislation

Even though 1t has been said that
the place of the Indian woman is in

the kitchen, beccause of sheer
necessity, not because of the
Joy of work, she has to go

out and work i the factorfes.
When the husband gets only Rs. 80 or
Rs. 40 a month, she cannot maintain
her home and children, and there.
fore she also goes to work. Rightly
the Government has passed good bene-
ficial legislation for women workers,
but the employer has found a ready-
made answer: if you want maternity
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benefit, we will se¢ you are not em-
phayed at all. So, instead of getting
maternity benefit and preventlan of
work during night time etc., even the
employment is going away.

Then, you find a very interesting
thing with this Hindustan Lever.
Every hon. Member has seen the
wery big advertisements they give to
the papers. This is the one company
in India today which capitalises on
the beauty and grace of women, beca-
use in thelr advertisements you find
some cinema star’s graceful face is
put, and upon that money is made. Just
because they could make money with
the face of women in big advertise-
ments, they do that, but at the same
time just because they have to pay
retrenchment benefit and compensa-
tion, they do not want the women
workers at all.

I have pointed out certain isolated
examples that have come to our
notice, where the growing tendency
is to do away with women workers
Therefore, Government will have to
take some immediate measures to
find out the actual data especially in
traditional industries where for a long
time women used to be employed,
which were a source of employment
for women. Government should find
out how far there has been refrench-
ment and avoidance of women labour
and what steps should be taken to see
that the employment pattern as it
existed prior to the coming in of
labour legislation is continued.

Mr. Deputy-Speaker: The hon.
Member should conclude now. He has
taken 15 minutes already. The office
thought he had concluded that very
day.

Shri Narayanankutty Menon: I will
Just conclude, Sir. In cases where
normally women used to be employed
and could do the work, you find a
large number of educated women
applying today. For Instance, in Cal-
cutta when there were 16 vacancies
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for the posis of school teachers in the
Caleutta Munieipal Corporation, more
than 1,000 educated girls applied for
the posts. This is an indication that
the educated women of this country
are coming out more and more for
employment, not for the grace of em-
ployment, but because of sheer neces-
sity. Unless they get some employ-
ment and some additional income to
the family, they cannot pull on.

In certain States where education is
the highest, marriage is also out of
the guestion. This Is what the latest
census discloses Unless the avenues
are open for even a small number of
women to get employment where they
used to get employment, it will be a
miserable state of affairs. As far as
our State is concerned, the latest
census says that 47-8 per cent of the
eligible women are unmarried, and
they will have to continue unmarried
for a long time to come. That iz the
matrimonial market  position there.
Secondly, the average income of the
industrial worker or agricultural
labourer is the minimum  possible.
Therefore, unless some avenue of
employment is open for these women
who cannot get married and who
have not got married, who represent
such a large percentage, it will be
a miserable case. Therefore, I make
an earnest appeal to the hon. Labour
Minister first of all to conduct an en-
quiry into the state of affairs of the
falling employment of women as soon
as possible and to find out remedial
measures to see that the status quo
which existed prior to the bringing
in of labour legislation is maintained,
and if necessary to bring in fresh
legislation to see that this sort of
retrenchment and also avoidance of
employment of women does not take
place, I have read in the newspapers
that he is bringing forward another
good legislation, that he is going to
extend the system of employment ex-
changes and compulsory registration
even in the private sector. When that
legislation is brought forward I hope
he will make suitable provisions to
cover the problem I have mentioned.
I do hope he will take note of the
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[Shri Narayanankutty Menon]

seriousneag of the asituation and that
some remedial measures will be
brought as soon as possible before the
House.

S8hri Ghosal (Uluberia): I we
analyse the statistics for some years
we shall be able to gauge the problem
of elimination of women from the
sphere of industries.

In 1951 we find the number of
women workers in factories in India
was about 2,81,000 forming about 11-4
per cent of the total labour force. In
1858, though no authentic statistics
are available, we understand from
different souceg that it has come down
by about 50 per cent.

Mining is an important industry for
the women workers where they wused
to be employed in large numbers. In
1852 we find the number of women
workers in mining wag about
1,11,000—that is about 20'4 per cent of
the total number of workers in  the
mines. But in 1957 we find it has
come down to 50,000.

Plantation was another important
industry in which women used to be
employed to the extent of about 50
per cent of the total labour force, In
1850 in plantations there were about
2,27,000 female workers forming about
472 per cent of the total labour force,
but in 1954 June it has come down to
about 1,23,400, Of course, the reasons
are given by the employers that this
is due to mechanisation of the
different sections of this industry, but
the real reason is that due to the
initiation of different protective laws
for improving the conditions and
giving special concessions to women
workers, the employers are unwilling
to employ them,

In jute mills, several departments
like the sewing department, used to
be set apart for women workers and
male workers used to refuse to enter
them. But now-a-days when the prob-
lem of unemployment has become
severe, male workers are infiltrating
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into these departments and ousting
the female workers whose preservers
they were a few years ago. Now, we
find that several protective laws have
been enacted for protecting these fe-
male workers, The employers uzsed to
employ them so long as they had the
opportunity to exploit them.
Previously, women labour was found
to be very cheap in comparison with
male labour, Even after the introduce
tion of maternity benefit Acts or the
amendments of the Factories Act in
the different years for improving the
working conditions of the women
workers, still the employers used to
employ them, but as soon as
the slogan of equal pay for equal
service came into existence, and the
difference wag removed in all the
industries, the employers were no
longer willing to employ the women
workers, and they started shirking
their responsibilities for taking the
liabilities of the female workers for
whom they are bound to grant some
concessions under the different Acts.

15 hrs.

We find that in many of the indus.
tries the employers have unllified the
purpose of the different protective
laws because with the introduction of
the protective laws the women
workers have had to lose their em-
ployment. Form an ILO survey i
1953 of women's employment in
Asian countries in the cotton, silk,
jute, and coal mining induslries
municipal services, paper, chemical
products, and in skilled workers®
levels, the preponderance was that of
married female workers. And what

is the composition of these femalw
workers, About 50 per cent
were married women, and

20 per cent were widows. I complete-
ly agree with Shri Narayanankutty
Menon that these married women
come to take service not for the sake
of fun but for supplementing the
earnings of the male workers; and so
far as the widows are conceriaed. thew
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because they have got the liabi-

of maintaining thelr families. So,
t of the total women labour force
70 per cent were in need of service,
but in order to nullify the protective
laws, the employers now-a-days are
not employing the women workers.
As a result of that, a crisis has been
families of

incomes were being supplemented by
those of the female workers.

‘With these words, 1 support this
resolution and I hope that it would be
passed.

Mr. Deputy-Bpeaker: Does any other
Member want to speak? I find there
is none. So, the hon. Minister.

Shri Nanda: It appears that the
interest in this subject has waued very
rapidly. It appears also that the hon.
Mcmbers who have spoken on this
subject are earnest about it certainly,
because this problem is one of urgency
and seriousness, yet they feel—it
appears to them too—that the solution
which has been suggested through
this resolution may not really be a
fitting solution for this problem.

The Mover of the resolution built
her case largely on somc figures which
were culled from a publication of the
Ministry of Labour entitled The
Economic and Social Status of Women
Workers in India, 1t happens that the
statisticg in this publication ciose with
the year 1950. Recently, we had
devoted a good deal of attention to this
problem, and a study has been under-
taken; and we have the results of that
study now in the form of the docu-
ment which was placed on the Table
of the House this morning. I wish I
could have done it earlier, but this
study was completed only a few days
ago, and it was not found possible io
place this material in the hands of the
hon. Members earlier than this. The
title of this publication is Women in
employment—1901-1956. The hon.
Members who spake before pointed to
the fact that there were not adequate
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data on the subject. Shri Narayanan.
kutty Menon particularly referred to
that., But that deficiency has been
made up now through this study. The
material which is available hag been
compiled and analysed not only
regarding the particular industries to
which the Mover of the resolution has
referred, but also regarding various
other industrial occupations, ang also
referring to the economy of the coun-
try in general, If hon. Members will
rofer to this document later on, they
w 'l find that many of the gquestions
which were raised the other day
and also today have been answered in
this document. -,

The resolution seeks to draw the
attention of the House to the rapid dec-
line in employment of women in cer-
tain industries., It is now possible
with the help of the material which
has been brought together in this
document to have a clear picture of
the situation in all its important bear-
ings. We can now judge the nature
and size of the problem, and we can
thus make up our minds about the
appropriate approach towards the
solution of these problems.

The main conclusions which have
emerged from this study have been
stated at the end of this document,
So far as the place of the working
women n the entire economy of the
nation is concerned, it has been stated
that during the years 1901-51, partici-
pation of women in absolute numbers
in the cultivation of land has increas-
ed, with the exception of the year
1831. But it has also been pointed out
that the proportion of women workers
in non-agricultural activities has been
going down more or less steadily. A
general decrease hag taken in absolute
numbers as well as relatively in the
number of women engaged in produc-
tion other than cultivation, commerce
and other services. Transport has re-
corded a rise in women's employment.
During this period, increases have
taken place in women’'s employment
in the following industries, namely,
coal mining, tobacco, iron and steel,
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and non-ferrous metal industries,
transport equipment, bricks, tiles and
other structural clay-products, furni-
ture and fixtures, paper and paper
products, printing and allied indust-
ries, educational services and research,
municipalities, local boards, hotels,
restgurants and tea-houses, and legal
business services. Women’s employ-
ment has recorded a decrease in mis-
cellaneous food industries, grains and
pulses, non-metallic mineral products,
retail trade in fuel, sanitary works
and services, laundry and laundry
services. These conclusions refer to
the period of fifty years from 1801 to
1850. We have, however, fuller and
more precise data which have been
presented in this document regarding
the employment position of women in
some of the organised sectors of the
economy for recent years, that is,
from 1950 to 1856.

1850, the number of women em-
ployed 1n factories was 2-82 lakhs as
against 2-64 lakhs in 1947.

There was some increase during this
period The corresponding figure for
1956 is 3.01 lakhs This shows an
upward Tretnd in employment of wo-
men in factories during this period. It
is true there were fluctuations in the
course of this period and also that
there has been a slight decline in the
proportion which women employees
bear to the total number of employees
in these factories. But when we exa-
mine the different industrial groups
composing these aggregate figures, we
find that the trends are not uniform.
While employment in the tobacco in-
dustry and chemical and chemical
products industries has been on the in-
crease, that in wood and furniture
industries, paper and paper products,
textiles and basic metal industries has
been going down. In other industrial
groups, namely, processes allied to
agriculture, food (except beverages),
non-metallic and mineral products
industries, women's employ-
ment has been more or less stationary.
These are based on the study made in
this book
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It is particulerly noticeable that the
employment position in bidi and match
industries has been good. In the bidi
industry, the number has risen from
nearly 15,000 to over 24,000 during
these seven years and the percentage
of the labour force has risen from 22.8
to 341. In the case of the match in-
dustry, the figures are 3,175 in 1851
as compared to 9,447 in 1938—percen-
tages of 22'1 and 44' 7 respectively.

On the other hand, there has been
a steady and substantial deterioration
in the employment position of woman
in textiles. This is the field to which
the Resolution particularly refers. This
is specially so in cotton and jute
industries. In cotton, the number of
women employees declined from
54,000 to 50,000, that is, 37-5 per cent. to
21-4 per cent. It has to be borne in
mind, however, that in the case of the
jute industry, the aggregate of employ-
ment of both male and female workers
also suffered a setback, the total figure
of employment having gone down from
3 03 lakhs in 1950 to 2.78 lakhs in 19586.

In the mining sector, the number of
women employed has considerably in-
creased. in managanese and iron ore
mines and there is a fall in coal and
mica mines In the case of manganese,
there has been an increase in the
figure of employment from 16,000 to
44,000. In the case of iron ore, it has
increased from 13,300 to 22,000. In
coal, however, there has been a dec-
rease of 11,000 compared to the total
figure of employment—57,400 in 1950.
In mining quarries as a whole, there
has been a net increase of 29,000 dur-
ing this period.

In plantations, there is a decrease
in women employed from 248 lakhs
in 1850-51 to 1.68 lakhs in 1856-57, but
this decline is almost proportionate to
the total of adult workers, both male
and female, which was 5.20 lakhs in
1950-51 as against 3.49 lakhs in 1836-
57. The percentage of women workers
in this sector of the economy has
varied between 46 and 48,
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These figures, which I have present-
&d to fhe Holide, are taken out of this
document. ‘It is obviousg that they do
not present a uniform picture. There
are same satisfactory features of the
situation and there are others which
would necessarily cause deep concern
to all of us. For example, the decline
of number of employees of women in
the textile industry is a matter of
concern. The information I have given
does not contradict that furnished to
the House by the Mover of the Resolu-
tion,

The problem of the unemployment
of women is of varying degrees of in-
tensity in different occupations. 1t
will requ.re different means of dealing
with the problem also. There is visi-
ble some kind of a trend in certain
industries which ig adverse to the em-
ployment interests of women as a
whale.

Shri D. C. Sharma (Gurdaspur):
What is the trend in other countries of
the world?

Shri Nanda: In other advanced in-
dustrial countries, there is a shortage
of manpower and therefore, that pro-
blem does not present itself in that
form at all. In certain countries, the-
re is a possibility of increasing the
number of women in employment be-
cause more and more women are re-
quired for employment.

The question next is, what s
to be done about the situation?
Before dealing with that, we might
have to go a little further into the
causes responsible for this state of
affairs. This study has given indica-
tions, after investigation into various
sectors, of the factors at work in diffe-
rent industries regarding the down-
ward trend of employment. The ex-
perience of all these various industries
is capable of some kind of a generali-
sation. That is, it is possible to point
t0 some common factors at work.
Among these, two would stand out
prominently.
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There is, in the first place, legisla-
tion which is of a restrictive charactier
50 far as women are concerned. Wo-
men are prohibited from working in
certain places and at certain times.
These restrictions are in the interests
of women themselves. As the number
of our shifts increases, ag there iz
more night work done in industry,
proportionately the number of women
employed is bound to decline. That is
inevitable if we want to safeguard the
health of women as has been provided
for in the case of factories and mines.
Employment of women in underground
work has been prohibited under sec-
tion 45 of the Mines Act of 1852. Simi-
larly, women are prohibited from
working between 7 pm. and 6 am.
in factories under the Indian Factories
Act. That is one part of it, where
there is no immediate remedy so far
as that particular factor is concerned.

There is connected with it another
feature which may be considered to
have some bearing on this problem.
It is the progress of mechanisation and
rationalisation in industry. Even
though women workers continue to be
employed in those occupations, with
mechanisation and rationalisation their
number is bound to be less, even under
the various arrangements which have
been made to protect the interests of
the workers in rationalised occupa-
tions Sometimes it happens that a
new process is introduced or new de-
vices and mechanisms applied which
have the effect of curtailing the chan-
ceg of women workers in those occupa-
tions. The nature of the mechanical
applianceg is such. If industry were
growing, then a reduction of workers,
whether men or women, in mechani-
sed processes will not affect the total
volume of employment in those indus-
tries, but not so in the case of indust-
ries where either the industry is not
growing or it i not growing in a cor-
responding ratio. So the employment
is bound to suffer

Then there is another cause which
has been brought out prominentfy in
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this study. It is the effect of our
social legislation, that is, provisions in
various laws intended to safeguard
the health and welfare of the workers;
legislation about maternity benefits,
the provisions regarding creches and
similar amenities which society, Par-
liament and law seek to provide for
women workers. They make the
employment of women a little more
costly on that account, and, as was
pointed out by the hon. Member who
spoke before the consideration of
profit comes in.

I am not referring to the adjudica-
tion and pronouncement of Tribunals
at this stage which might justify the
squeezing out of women if a little
more profit can be made by the
employer. But the effect is, it be-
comes more accentuated when the
industry 1s passing through a phase
where profits decline and it becomes
a hard struggle to maintain the work-
ing of the industry. I am talking of
facts—what is happening. Whether it
is, justified or not is a different matter.
But, this is the normal operation of
market forces which leads to ccrtain
consequences. We have to balance
these considerations and we have to
be sure of the consequences in advance
—that the effect of certain measures
which we adopt for protecting and
safeguarding a certain class of workers
increases the cost of employment
Then there is a tendeney in a certain
durection We may try to guard
against 1t and provide against that—
but we must take that tendency into
account.

These statutory obligations which
are placed on the employers create
this kind of tendency which leads to
the results with which we are deahng
now in this discussion.

There is a wider aspect of thc pro-
blem also. We are dealing with not
only the question of employment of
women but the employment of women
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is a part of the general problem of
the volume and opportunities for
employment m this country. And,
when we tackle that part of the pro-
blem effectively, we furnish an answer
to the demand for additional empioy-
ment both from men and women. We
have been trying to do that through
our plans for development. And if
the situation is still not satisfaciory,
it is an occasion for us to pause and
reflect about it.

We were told that we have under-
taken an exceedingly ambitious Second
Five Year Plan and 1t was known very
well even at the start that with all
its ambitious size the employment
potential of the Plan was not going to
be sufficient to absorb the new
entrants into the working forces in
occupations other than agriculture.
That 1s, a considerable part had to be
taken up in rural agricultural opera-
tions in spite of the fact that the
burden on land has been very heavy
already. With a certain amount of
curtailment of the Plan—whicn 1
need not discuss at this stage and
which will be a matter to be taken
into consideration by this House. if it
has to come-—it may bring down down
further the employment content of
the Plan The effect of it has to be
borne both by men and women

The mmportant part of the question
is what 15 the solution. The mover
and ourselves are agreed aboui the
situation except that I have tried to
place 1t in a wider perspective and
shown where employment has m-
creased both in factories and in munes.
I have also pointed out in very un-
ambiguous terms that there has been
a very substantial decline in certain
occupations; and even where it has
increased it has not in any cas: in-
creased sufficiently in proportion to
the increase in the total number of
employees in these occupations. But
what is to be done about it?
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The approach that I have in rmind
does nst really concern itself with
certain problems which were posed
here with regerd the place of women—
whether it ig in the house and In the
kitchen and with children or whether
she is entitled to have opportunities
for employment in wider spheres.

The other question which has been
incidentally raised by hon. Members
who have spaken is the question of a
conflict between the interests of men
and women, men infiltrating—that
was the word used—into certain
occupations. That was good and
gallant on the part of the hon. Member
to have spoken about that. But 1
do not want to raise this issue, as to
whether it is more important that the
breadwinner of a whole family--the
wife and children—should have pre-
ference or priority or a woman who
wants to add to the income of the
family. I am dealing with the matter
in its concrete aspects.

There is a problem in the textiie
industry, in jute, in cotton and in
certain other industries. How do we
dea! with that? I may inform hon.
Members that recently I had an oppor-
tunity to deal with one aspect, at any
rate, of this matter, that is the jute
industry which is troubling the minds
of all of us, the mover and ourselves
—the wvery large decline that has
occurred in the number of workers
in the jute industry.

Only wvery recently I was in
Calcutta in connection with the meet-
ing of the Industrial Committee on
Jute and one of the items on the
agenda was this—the decline of
woimen employed in the jute industry.
We had to deal with the circumstunces
and causes which brought this state
of affairs about. There was some
difference of opinion. The empluyers
said that this decline has not occurred
Pecause of the fact that there ji» the
legislation about maternity benefits
ete. Thereby they did not accept the
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charge that they were greedy s< as
to oust women from employment for
the sake of a few rupees. They have
challenged that; they defend them-
selves against that charge. They
pointed out—and others also pointed
out—the effect of various technologi-
cal and other changes in the jute
industry as being responsible for this
downward trend of employment of
women in that industry. We went
into the subject and here before me is
a record of the conclusions of that
committee. These are the recom-
mendations of the committee. The
West Bengal Government should
immediately set up a committer of
enquiry to go into the causes o re-
duction 1n the number of womea
workers in the jute industry and
suggest measures  for safeguarding
the interests of such women wozkers.
And that in the meanwhile there
should not be any reduction in the
strength of women workers employed
at present in the jute industry.

These are concrete substantial steps
taken, in dealing with a particular
industry where the problem was most
acute compared to other cases that
we have before us. So, I have said
that we do not take any kind of
abstract stand about it when we are
dealing with these matters. The way
really lies in the extension of the
methods adopted in the jute industry.
We have to do something similar in
the case of the other industries also.

We have been told that women are
thrown out by unjust and unfair
means. They train men and then men
oust them. It is very ungreateful of
men that they receive training at the
hands of women and then they take
away their employment! But the hon
Member said that these were isolat-
ed cases. There may be a few un-
grateful men but the problem is of a
different kind.

There are technological changes
taking place and the pattern of indus-
trial employment is modified. There
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witl possibly be shrinkage of emnloy-
ment opporiunities in certain direc-
tions. We have got to take certain
steps. We have got legislation about
lav off and retrenchment. They all
apply equally to men and women.
There are other safeguards also; they
lie in the hands of the workers them-
selves. If there are unfair dealings.
where are the trade unions? They
should fight it out. As I have said
in the case of the jute industry, Gov-
ernment is with them in that, It is
only in that detailed approach, taking
up each case and each industry and
its special circumstances that the
particular. issues can be dealt with.
That is the proper and effective way of
tackling this problem. The pattern is
changing in other directions also—a
direction very favourable to women.
The number of women workers em-
ployed in the Central Government, for
instance, is possibly 20,000 as against
a very small number before. Their
number is increasing in the wvarious
social welfare organisations, com-
munity projects, etc. For teachers and
health™ visitors, there is a great
demand. In the Second and Third
Plans, their number i3 pgoing to
increase enormously as compared to
what has been before. These are the
new opportunities opening up as in-
dustrial development advances. As a
result of economic development, the
tertiary sector will increase to a very
much larger extent. Women will find
increasing scope for employment in
the services.

Just let us take one part of the
health sector. At the beginning of
the Second Plan, there were 22,000
nurgses and the requirements at the
end of the Plan period is 1,67,000. At
the end of the Third Plan, there will
similarly be a jump in their numbers.
At the beginning of the First Plan,
there was 1,17,000 teachers which
increased to 1,80,000 at the beginning
of the Second Plan. The percentage
increase is 53'8. There will be a
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further increase of 44'98 per cent at
the end of the Third Plan and the
number will be about 2,78000. I sm
only illustrating my point. These are
the directions In which the
ment for women is going to grow at
rapid stride.

hi

Regarding facts we are practically
agreed. Now, what are the causes
responsible for this state of affairs.
Having investigated the circumstances
which have led to these tendencies,
here also there is no great cleavage
of opinion. The question is about the
remedies. I have indicated them.

It is not that a Committee can do
very much about it. I have great
respect for Committees but it is not
that any Committee can do every-
thing The facts are known; the cir-
cumstances are also understood. 1
have illustrated the method by which
we can bring about some kmd of
relief and extend help to those who
need this help and also the direction
in which we have to move. It is
through our tripartite organisations
just as we did in the case of jute.
Genersally, we may have the Indian
Labour Conference and its standing
committee take interest in this sub-
ject. This can be referred to the
standing Committee for its next meet-
ing. There is also the responsibility
of the trade wunion organisations.
Given, certain laws and certain
attitudes, towards this problem, it is
for them to see that the women do not
suffer unnecessarily. So, I do not
think that we need give trouble to
the hon. Members of Parliament to sit
m a Committee where possibly they
may not be ag helpful as the other
ways which I have indicated for solv-
ing this problem and that is my sug-
gestion to the hon. Members. 1 have
done.

Shri D. C. Sharma: The hon. Minis-
ter has said that the pattern of
employment is changing and that
technology is coming into more
and more in this country. y 1 kneyw
from him if fhe wormen workm
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this country are not keeping pace with
the technological developments and if
they are not doing so, is our educa-
tional system or someone else doing
samething to bring them up to the
mark?

Shri Namda: It is a very legitimate
question. It is not necessary that
technological advances should bring
about a diminution in the employment
of women. With technological advance,
it should be possible in certain cases
to have even larger numbers of women
given employment and it is true that
in this country education of women
has suffered generally and on the
technical side particularly and I think
these problems are now receiving
attention.

Shri Narayanankuity Menon: May I
ask for one clarification? .

Mr. Deputy-Speaker: 1 have called
Shrimati Renu Chakravartty.

Shrimatli Renu Chakravartty (Basir-
hat): Sir, I am grateful to the hon.
Minister for his illuminating answer
to my Resolution. If my Resolution
has not been able to convince them
inside this House, at least it has been
able to rouse some effort and activity
on the part of the Ministry of Labour.
I am grateful that they have placed
before us some material information
regarding the position of employment
of women at the moment.

We have had no opportunity of
going into it, and on some other occa-
sion we shall certainly discuss it. But,
in his reply there were two points
which were rather illuminating, The
first point which he raised was that
the total volume of women employed
has increased, but that it has increased
in new sectors. What are those sec-
tors? Omne—I could not note down all
the names which he read out—parti-
cular industry attracted my attention,
and that is the bidi indnstry. This is
exactly the point which we are trying
to make, that the employerg are only
interested in employing women when
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they can employ them cheap, when
they can employ them without giving
them the benefits of the protective
laws which the trade unions in the
country and the Government have
enacted.

At the moment—I should like to
give the other side of the picture made
out by my friend Shri Ghosal-—while
in certain industries women are
replaced by men, in the bidi industry,
because women can be employed at a
much cheaper cost than men, in many
of our villages we find that the small
bidi factories are giving places to
women workers. They can get women
workers for half the wages paid to
men. Our main contention is that it
is as a source of exploitation that
women are being engaged in these
factories.

The second interesting industry that
he mentioned was the mining indus-
try—manganese and iron ore. I
know very well that in both the
manganese and iron ore mines they
employ women in large numbers,
especially adivasi and  backward
women, because they can use them as
a source of, I should say, unthinkably
cheap labour. These women fill one-
ton tubs at six pies a tub. That is
the type of cheap source of labour
power that these employers use. They
use these women for such kind of
work in the jungle areas of Singbhum
and other interior parts, where there
is no trade union movement and the
workers are not enlightened enough
or strong enough to enforce the pro-
tective laws. They are not provided
with creches, they do not get good

- water, they are not at all properly

looked after. Women are employed
under such conditions and in such
areas where the protective laws are
not enforced. That is the reason why
a larger number of women continue
to be employed in the iron ore and
manganese mines. The moment trade
unions come up and start fighting for
creches and for equa] wages, we find
that they start retrenching women
labour.
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That is the difficult position which
we are made to face.

Shri Nanda: May I just point out
that these and other like matters are
discussed in the committees to which
I have made reference? We have the
Consultative Committee of Labour,
.and we can take up these things there
also.

Shrimati Renu Chakravartty: What
I want the hon, Minister to consider
is this. We have to give the women
workers a certain amount of protec-
tion for their health, for the health
of their children and for the upbring-
ing of their children. Again, because
of the economic situation, because of
the fact that there are very large
numbers of women who are employed
or who seek employment or who need
employment belonging to the illiterate
and uneducated masses of our women,
who form the wvast majority of the
people of our country, 1t is becoming
more and more difficult to get work.
The new avenues of employment
which the hon. Minister pointed out
are largely for the educated women.
But, as he knows very well and this
House knows very well, the condition
of education amongst women has not
kept pace with even that which has
been attained by men. Therefore, we
are faced with the situation that large
numbers of women who go to work
are uneducated, and the question of
their being taken 1nto the profession
of nursing or in the work of commu-
nity development does not arise It is
for them that we have to think very
seriously.

Therefore, on the one hand, we
should consider how to implement the
beneficial laws which have been passed
by Parliament and the Government
for protecting women workers and
their children, and, on the other hand,
we should consider ways of guaran-
teeing employment to them. This is
one of the big questions which should
engage us and the Government.
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With regard to the point made by
the employers, that it is not because
of these protective laws that they do
not want to keep women but it is only
because of mechanisation, I have seen
even in Europe that when mechanisa-
tion came about it has been easier for
women to0 handle the machines,
because physicaliy they are much less
competent to deal with heavy thinga
or carrying heavy burdens as they do
now. The amount of heavy load
carried by women workers at the from
ore or manganese mines is something
which an ordinary person cannot
dream of. Therefore, this idea, that
mechanisation brings about restriction
in the employment of women, is not
very logical, and it cannot be accepted
by us.

It is the question of restrictions
which have been put by legislation,
and the amenities which have been
demanded by legislation which actual-
ly eat into the profits of employers
Therefore, this particular aspect has
to be guarded against. 1 realise the
difficulties of the situation. Not only
that. I have got a note from the
Bombay Council of Women saying that
they were not in favour of an All-
India Maternity Benefit Law. They
have put forward all the arguments
which the employers put forward—if
that law is passed employers will not
keep women, so on and so forth. It
is the women themselves who have
said that this is an inevitable thing.
Therefore, if that is so, we can only
expect much less from our men folk
to realise that they have to protect
both the children and the women, and
also use them as participants in lab-
our, participants in the production of
wealth of the country.

That is why, Sir, while I would be
very glad that this matter is discussed
at the next Labour Conference and it
should become a matter for tripartite
discussions, as has been suggested by
the hon. Minister, I would say that it
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would require on the part of the Gov-
ernment a somewhat more deep and
more specific dealing, especially with
those particular industries where this
matter has come up—that Is, in the
coal mines, in the textile industry and
in the jute industry. Jute industry
has been, to a certain extent, discussed,
and I am surprised to learn from the
hon. Minister that there is a small
tendency even in the plantations. In
such industries these matters must be
taken up, so that at least this matter,
which has been discussed and decided
at the Jute Conference, that there
should be no further retrenchment of
women workers, is decided upon and
the entire question gone into.

Since we have already had some
sort of sn enquiry into the situation
of women labour undertaken by the
Labour Ministry, and in view of what
has been actually done in the Jute
Tripartite Conference, and also in
view of the suggestions made by the
hon. Minister that the question may be
taken up at the next Labour Confer-
ence, I would withdraw this resolution
and wait and see how matters develop
in the course of the next few months.

Shri Narayanankutty Menon: Sir, I
want to have one clarification from
the hon. Minister. Apart from the
larger question, wherever middle-class
women are employed, especially in
commercial concerns, there is a clause
in their service conditions to the effect
that the moment they get married they
will lose their jobs. I would like to
know whether something could be
done by the Government, whether
some statutory protection could be
given in regard to this.

Shri Nanda: We shall bear it in
mind in the course of our discussions.

The resolution was,
drawn

by leave, with-

1220

15.50 hrs.

RESOLUTION RE WORKING OF
MONOPOLISTIC CONCERNS

Shri Kunhan (Palghat—Reserved—
Sch, Castes): I beg to move:

“This House is of opinion that
a Committee consisting of Mem-
bers of Parliament be appointed
with a view to examine the opera-
tions of the monopolistic concerns
in the country and to suggest
suitable measures to curb their
powers and activities which are
detrimental to the national eco-
nomy."”

Sir, in moving this resolution, my
intention is to give effect to one of the
fundamental functions of the State as
defined in the directive principles of
State policy embodied in our Consti-
tution. According to these principles,
we are supposed to conduct the affairs

of State. In article 39 of the Consti-
tution, it is said:

“The State shall, in particular,
direct its policy towards securing:

(b) That the ownership and
control of the material resources
of the community are so distribut-
ed as best to subserve the common
good;

(c¢) That the operation of the
economic system does not result in
the concentration of wealth and
means of production to the com-
mon detriment;” etc.

This Parliament is the guardian angel
of the people’s rights, the upholder of
the Constitution. It devolves on us to
point out and bring pressure upon the
executive to give effect to the whole-
some provisions of the Constitution.
It is, therefore, in the fitness of things
that we today discuss in this forum
one of the crucial economic functions
envisaged to be carried out by the
State.
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Again, the second Five Year Plan,
8 document which this House has
accepted in its wisdom, and enjoined
on the Government to implement,
states as one of its cardinal objectives:

“(d) the reduction of inequal-
ities in income and wealth and a
more even distnbution of econom.
ic power”.

Discussing the objectives of the
second Five Year Plan, the report
states:

“The benefits of economic devel-
opment must accrue more and
more to the relatively less priv-
ileged classes of society, and there
should be a progressive reduction
of the concentration of ncomes,
wealth and economic power”,

Further, on the problem of develop-
ment of under-developed economies,
the plan points out that:

“the problem before under-
developed countries embarking
upon development at this late
stage is 5o to plan the alignment
of productive resources and of
class relationships as to combine
development with reduction in
economic and social inequalities;
....There are existing inequalities
of income and wealth which need
to be corrected and care has to
be taken to secure that develop-
ment does not create further
inequalities and widen the exist-
ing disparities”.

Therefore, the problem is not mere-
ly one of correcting the admittedly
existing wide disparities of income and
wealth, but also to prevent the prob-
lem from becoming acuter due to
economic development. Where does
concentration of wealth arise from?
Primarily, concentration of wealth and
disparity in incomes arise from the
ownership of property, ownership of
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the means of produtcion, land fac-
tories, mines, banks, etc. Tharefore, in
tackling this problem of concentration
of wealth and income, our attention
has to be directed towards the location
of ownership of factories, mines, banks
and land. And in a developing econ-
omy, with orientation towards indus-
trialisation, attention has first to be
focused on factories, mines and banks,
because 1n spite of the present primacy
of landed property, the future will be
decided by the ownership of the for-
mer, being the growing factor.

The first question which we have to
answer 1s: do conditions of monopoly
exist in our economy and, if so, in
what sectors and lines of production?
Dr. M. M. Mehta, in his study of the
structure of Indian industries, points
out:

“the most striking feature of
India’s industrial development has
been the concentration of owner-
ship and control in fewer hands
and in fewer establishments”,

He says further that:

“for all practical purposes a few
leading families in India control
and guide the industrial destinies
of the country. Fresh and young
blood seldom find an opportunity
to enter the closely-preserved and
well-organised industrial oligar-
chy”.

Another feature of our industria?
organisation to which Dr. Mehtn
draws attention is the close link that
has developed between industrial
power and flnancial power, either
through manageria} integration or the
system of interlocutory directorships.
Thus, all the six leading Indiamr
managing agency houses maintain
close connection with banks, insurance
companies and investment trusts

through the system of interlocutory
directorships.
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The penetrating study eonducted by
Dr, Mehta reveals that a few manag-
Ing mgency houses exercise over-
whelming contrel over a major portion
of Indian industry. More than 250
industrial establishments are control-
led and managed by nine leading
British managing houses, while 11
Indian houses control and manage 220
industria] establishments. Dr. V. K.
R. V. Rao, now the Vice-Chancellor of
the Delhi University—

Mr. Deputy-Speaker: How many
pages does the hon, Member desire
to read?

Shri Kunhan:
one minute.

I will finish within

Mr. Deputy.-Speaker: It was brought
to my notice that he had some diffi-
culty in speech and so I allowed him
to read. But the speech ‘must be
short. It cannot go on like that.

Reading of speeches is prohibited
otherwise.

Shri 8. M. Banerjee: He is the

mover of the resolution and he has
the right.

Mr. Deputy-Speaker: He has no
right to read as such.

Shri 8. M. Banerjee: It is his maiden
speech.

Mr. Deputy-Speaker: That is not
the question. The House should not
become dul] both to the ear and to the
eye. He may try to finish his speech.

Shri Kunhan: Yes, Sir. I was men-
tioning Dr. V. K. R. V. Rao. He is a
leading economist in the country,
whom the Government invites to
every conference of economic impor-
tance. He remarks, in hig foreword to
the book, as follows:

“The domain of managerial
activity is not confined to one or
two specific types of industries but
rénges, in many cases, over a wide
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variety of industrial undertakings.
Thus, one managing agency house
controls 50 companies of which 10
deal with jute, 17 with tea, 10
with coal, one with sugar, two
with transport, two with electri-
city, and seven with miscellaneous
industries. The extent of manage-
rial integration that exists is
revealed even more when one
looks at individual industries.
Thus, in the cotton mill industry,
out of 408 mills, 81 are controlled
and managed by a group of 13
managing agents and accounted
for more than one-third of the
productive capacity of the indus-
try. The concentration is greater
in the jute industry, where, of the
85 companies, 33 were in the hands
of four managing agents, two of
whom controlled and managed 21
jute mill companies. Of the 168
sugar mills in the country, 51
were in the hands of 16 managing
agents of which five controlled and
managed about 32 sugar mills.
Similarly, in the coal industry,
about 60 companies were managed
by 14 managing agents, four of
them controlling 30 companies. In
the tea industry, 128 companies
were managed and controlled by
11 managing agents, six of them
controlling 96 companies.”

In the case of the cement, iron and
steel, and match industriez, manage-
rial integration has gone further and
taken the form of formation of giant
units enjoying a semi-monopolist
position.

16 hrs.

Thus, in the cement industry the
ACC controls and manages 15 and
Dalmia group b of the 25 cement com-
panies in India and Pakistan. More
than 80 per cent. of the productive
capacity is under the managerial
control of two big firms—Tata and
Martin and Burn and Company.
WIMCO controlg more than 73 per
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cent of the output in the match indus-
try. We have already concentration
of wealth and industrial and financial
control in a few hands in the country.

Now let us see how this concentra-
tion of production has affected the
national industries. The tyre indus-
try is a typical example of such a
situation. This industry is completely
owned by four foreign subsidiaries.

Mr. Deputy-Speaker: The hon.
Member gave the impression that he
was finishing soon,

Shri Kunhan:

_ I will finish in two
minutes,

Mr. Deputy.Speaker: I understood

hix_n to say that he will take only one
minute.

_Shri lfnnhan; The Tariff Commis-
sion m itg Report on Fair Prices of

Rubber Tyres and Tubes, 1955 points
out:

“The tyre industry provides a
typical instance of oligopoly
which so far as prices are con-
cerned, functions virtually like a
monopoly.”

We have already seen the concentra-
tion of ownership. What does it mean
in terms of democracy and the peoples’
welfare. We cannot allow this state
of affairs to continue and grow. It is,
therefore, the bounden duty of the
Members of this House and the exe-
cutive to take such measures as will
curb the activities of this monopohstic
group. They will have to take
measures to break them up to sizable
proportions. The Constitution
enjoins on us to prevent the growth
of this concentration. In spite of all
the protestations of socialistic pattern,
it is an established fact that Govern-
ment has been going against the letter
and spirit of the Constitution. It is,
therefore, necessary that the House
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should appoint a Committee to go
into the ;whole matter and suggest
such measures to realise one of the
injunctions of the Constitution.

Mr. Deputy-Speaker:

moved:

Resolution

“This House is of opinion that
a Committee consisting of Mem-
bers of Parliament be appointed
with a view to examine the opera~-
tions of the monopolistic concerns
in the country and to suggest suit-
able measures to curb their
powers and activities which are
deterimental to the national econ-
Dmy.”

Shri Bimal Ghose (Barrackpore):
On the face of it, the Resolution
appears to be innocuous and unex-
ceptionable. But I am not quite sure
if the mover has made out a case in
favour of the Resolution. Because,
the Resolution refers to monopolistic
concerns, not to concentration of
economic power and wealth. There
appears to be some kind of confusion
betwecen the two. The two are not
the same thing. It is true that in
India we have a very large measure
of concentration of economic power
and wealth, particularly through the
managing agents. But we cannot say
that we have very many monopolists
in this country. It was for the mover
to point out as to whether the mono-
polies do occur so that a case could
be made out for the Government
to intervene.

Now, what is a monopoly? When
would you say that a state of mono-
poly exists in industry? It has been
said that a state of monopoly would
exist when a particular concern Is
able to dictate the market, dictate the
prices. Now, which are the industries
in India where we have a state of
monopoly? 1 am not saying that
there is no concentration of economic
power, to which I shall come present-
ly. I do not know whether there are
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many industries in Indis where a state
of monopoly exists, and where it
does exist whether nothing has been
done. For example, take the gteel
industry. We might have said that
the Tatas, before the present expan-
gion, was in a monoypolistic position.
But then the prices were used to be
fixed by the Tariff Board or Commis-
sion. Bo, it could not be said that
Tata was acting to the detriment of
the social interests, because there was
an expert committee. Take the ACC
in cement, which may be considered
also to be more or less in a monopo-
listic position. There also the price is
dictated by the Government, so that
we cannot say that the monopoly has
been acting to the detriment of the
social interest.

This question has arisen in all
countries and all countries have also
taken action and enacted Icgislative
measures against monopolists. It was
in America first that we had the Sher-
man Anti-Trust Act of 1890. We also
have had legislation in France, Bel-
gium, South Africa and other coun-
tries. Even Great Britain, in 1850 or
1951, passed the Monopolies and Res-~
trictive Practices Act. But the ques-
tion is why this legislation was spon-
sored. The legislation was sponsored
because it was felt that certain indus-
tries were functioning in a way which
was detrimental to the public interest
of the country, that they were charg-
ing high prices to the consumers or
that thev were not supplying the
quality to the purchasers that they
should have for the prices they were
charging. That is the main basis for
legisiation against monopolistic activi-
ties.

Now we have to make out a case
in our country as to whether a con-
dition like that obtains. In our coun-
try, as far as I see, even if a mono-
polistic condition exists in an indus-
try or B unit of an industry charges
higher prices or offers a quality which
is inferior relative to the price that it
is charging, then the Government has
ample power under the Industries
(Development and Regulation) Act to
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take action. The Government may
not have taken action. Then it would
be for us to point out to the Govern=
ment that here is a case where you
have not taken action. Seo, it is not as.
if there are not sufficient powers with
ne overnment to take action in a
case where a monopoly exists.

Now, if it is not a question of mono--
poly but concentration of economie
power and wealth, I would agree with.
my hon. friend, that there is a case
for something to be done. A begin-
ning in that direction was made when
we amended the Indian Companies.
Act, wherein much of the powers of’
the managing agents were curbed.
But, even so, it remains that a few
houses today control the industry and
trade of this country, so far as the big
units are concerned, As a matter of
fact, it has become impossible for a
small man to start an industry or
trade. Now, that is a situation which
requires Government's attention as to-
whether anything can be done in that
matter. The costs have become g0+
high, the economies of large-scale pro-
duction have become so large that for
a small unit to survive has become:-
cxtremely difficult.

1609 hrs.
[SHRI MoHAMMED IMAM in the Chair]

In this context, it will be seen that a
monopoly by itself is not bad We
have to realise that we have moved
away from the 18th century ideas of’
monopoly when it was felt that
laissez-faire was the natural state of
things, that competition was the natu-
ral course of things and anything
which came in the way of competition
was unnatural. In course of time we-
found that in certain industries or
irade when a unit became larger cer-
tain economies became available and
it was of advantage to have larger
units of a monopolistic character, as,
for example, the public utilities where
we do not allow competition. Why
don't we allow competition in indus-
tries like gas, electricity, tramways:
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and so forth? Because, if you allow-
ed oompetition then the disadvantage
to the society would be greater than
having a sort of monopolistic concern

Then, therefore, as I was saying
monopoly by 1tself 15 not bad, but
monopoly has a tendency to charge
higher prices It has a tendency to
make higher profits by charging
higher prices Then a case arises for
its control Now, in this country,
firstly we do not have s0 many cases
of monopolies and secondly if there
are monopolies there is ample power
with the Government to take action
and if the Government has not taken
action, of course we can point out to
the Government that here 1s a case
where action was deserved but
nothing has been done and we might
move the Government to take action
Therefore 1 feel that the Resolution
as it has been framed really 1s not
one which can be supported But if
1t were a Resolution which wanted
something to be done about the con-
centration of economic power and
wealth certainly 1 would have sup
ported 1t because that is the bane of
our present economy

However much the Government
may say and try to do good to the
small man, the small man really to-
day hag no place in the Indian eco-
nomy Anybody who 1s 1n bustness
or wndustry as a small man knows
that he has no chance He 1s wiped
out by the big man and therefore if
something could be done that way—I
wish the Government would give
thewr attention to that problem—and
if a Resolution of that kind were
brought forward, certainly I would
have given i1t my fullest support

¥ ®o Wo WWi (%)
garfy wgiem, ot g7 ¥ @ ¥
gTHF ST WYAT SEA @7 §, § IEET
gy & & fad sy gar g1 &
gwwen g 5w ag s farw aA-
grEoE § ¥ wwwr o ¢ arEg e
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Mr. Chairman: I take it that there
are no more speakers.

Some Hon. Members rose—

Mr. Chairman: How much time does
the hon Minister propose to take?

The Minister of Industry (Shri
Manubhai Shah): Twenty minutes to
balf an hour.

Mr. Chairman: 1 think we have got
only half an hour

Some Hon. Members: Two hours are
allotted for this

Shri Sadhan Gupta (Calcutta—
East): Mr. Chairman, I was extremely
sorry to see that Shri Bimal Ghose
could not find his way to give his un-
qualified support to this Resolution
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which our colleague Shri Kunhan has
moved before this House. I would not
be surprised to find any opposition to
this motion from the other side. But,
I would be rather concerned to see
even some hesitation in supporting
the motion from this side of the House
at least from representatives of parties
who are pledged to socialism like
ourselves.

He has raised certain technical ob-
jections in this matter as to the exist-
ence of monopolies 1n this country,
whether we have or have not a mono-
poly The question 13 not whether
there 1s monopoly in the sense that
certain industrial units or certain in-
dustrial houses are able to dictate
prices But, we have something which
is called monopoly in common par-
lance, which may not come within the
strictest defimition of monopoly as we
find 1n the books of Marshal or Pigou
or Adam Smith, going back to them.
The whole thing is, there are certain
families who control large parts of
our different economic sectors, My
hon. friend Shr1 Kunhan has given
examples from the jute industry, coal
industry, tea industry, the textile in-
dustry, the rubber tyre industry and
so on and the match industry also.
All these examples are there. That
economy, if it has become more and
more concentrated, if it has not yet
reached the stage of monopoly, as far
as the need to investigate this concen-
tration 1s concerned, there can be no
doubt about 1t and there can be no
doubt that this needs a probe. If they
are not in a position to dictate the
prices of commodities, they are in a
position to do so many things as poin*-
ed out by other hon. Members of this
House. They are in a poeition to
dictate to the Government in certain
respects They are in a position to
buy off the Government simply by
contributing large amounts to political
funds. It is not as a communist that I
express this cancern. Whenever this
question has come up before the High
Court Judges of Bombay or Calcutta,
they have expressed the very sams
concern. The question is whether this
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kind of economic concentration where
they have possession‘of huge surplus
wealth to control the destinies of our
country through buying off our rulers
or through other means, showd be
allowed and whether this should not
be checked. This is the pure and
simple question which arises out of
this Resolution. My friend has made
it quite clear, definitely clear. There-
fore to bring in the question ol the
definition of monopoly, whether it
conforms to the classical definition or
not, becomes metaphysical rather than
a real question in the context of our
politics. T would strongly suppert the
resolution and stress the need for an
enquiry

There is no doubt that if we had an
enquiry, we can focus much light on
the activities of these differcat fan.ily
houses.* No doubt, we have passed the
Companies Act. No doubl we¢ have
imposed certain restrictions on manag-
ing agencies and certain 1us'rictions
on directorships But, what 15
the use of the restrictions when they
can easily be circumvented? W have
only to split up the Houses notionally
Instead of one Birla, you have to create
five Birlas and fortunately, the family
does not lack members Instcad of
one Tata, you have to creale five Tatas
and vou can circumvent the wholc lot
of restrictive provisions and precau-
tionary provisions that arc coacted n
the Companies Act Therefore, some-
thing more serious should e done
Some more attention should be given
than simply amending the Companles
Act By amending the Companies Act,
we only make it a little more difficult.
We only leave it to the ingcuuity of
the different houses that control our
industrial sectors and let it be said in
their credit that ingenuity in these
matters is not what they lack There-
fore, let us have an enguiry by a bod:
consisting of Members of Parliarment
representing all the parties, so that we
can have a thorough probe into the
ways in which they function. And
from this probe we shall be able 1o
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arrive at certain economic forms,
which we shall enforce inthe different
States and in the country as a whoie.
We may be able to arrive al at what
kind of laws to enact Lo protect our
economy from getting into the hands
of the few.

Let us remember that today the
extent of monopoly may not be very
much, but the tendency is bad and
we cannot overlook this tendency.
The tendency is not that the econo-
mic power is getting more and more
diffused. Shri Ghose himself has
agreed that the tendency is that it is
getting more and more concentrated.
He himself concedes that it is impos-
sible for the small man to get into
industry today. and my friend Shri
Kunhan himself has quoted an emi-
nent authority, Shr1 Mehta, who says
that it is impossible for any one to get
into the business controlled by the
different mdustrial houses. Should
that tendency be allowed to continue?
Should we go on drifting?

It 15 quite clear, 11 1s mathematically
ctear that 1t this tendency continues,
then the monopely in the classical
sense, which Shri Ghose has present-
ed to us. will not be far away n our
country, and we shall have not only
the concentration of  wealth which
enables the persons concerned to per-
petrate all kinds of—I will put it
+nildly--wrong things in our country,
to influence in a devious manner the
politics of our country, but in a very
short time, 1f this tendency is allow-
ed to continue, they will be able to
have a tighter economic.grip on uur
country, and then they will be able
to lead the country by the nose be-
cause of their grip on the economy.

Therefore, 1 would once more urge
upon the House to uphold this resolu-
tion It is not a party matter, it is
not a matter in which the Communists
or the Socialists are interested It is
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a matter in which every man should
be interested.- The Congress professes
to be wedded to the socialist pattern
in our country, and if it is so, this
tendency cannot be overlooked when
it is growing in the country. It has to
be checked, and the only way it can
be checked is by arriving at the
facts through a proper enquiry, and
then to take proper measures to re-
medy the state of affairs.

Shri P. K. Deo (Kalahandi): While
supporting the resolution moved by
my friend Shr1 Kunhan, 1 would like
to confine my observations to the
working of the monopolist system
going on in my part of the country.
While previous speakers have spoken
on the monopolist system continuing
in the industrial field, I would like to
draw your attention to the monopo-
list system regarding the collection
and disposal of the minor forest pro-
duce in certain parts of the country,
especially in my Statc

In this connection, 1 would like to
draw your attention to the Kendu
Leaf Conirol Order of the Orissa
Government. Kendu leaf means bidi
leaf. As a member of the Forest En-
quiry Committee, I had the opportu-
nity to visit the forest districts of that
State, and 1t was brought to our
notice that this bid: leaf is mostly
grown on tenants’ holdings. These are
not the leaves which are produced
from the tall trees of the reserve
forests, but these are mostly collected
from the shrubs. These grow on the
tenants’ holdings. For a better crop
of these budi leaves, pruning is needed,
and this part of the operation is mostly
conducted by the tenants. But by the
promulgation of the Kendu leaf Con-
trol Order. the Orwssa Government
have restricted the fundamental right
of the tenant to dispose of the leaves
grown from his holdings. This 15 most
unfair. The monopoly right of c¢ol-
leetion and disposal of these bidi
leaves is auctioned every three years
and most probably given to the high-
est bidder. But this relates only to
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those produced in Government lands.
And yet, by the promulgation of the
Kendu Leaf Comtrol Order, the
tenant’s free right to dispose of the
produce to anybody he likes ts being
restricted, and he is forced to sell
these bidi leaves only to the Govern-
ment monopolists at a great sacrifice.

The Kendu Leaf Control Order fur-
ther restricts that he cannot posses
more than two maunds of kendu leaf.
If he 1s to posses more than two
maunds, then he has to take special
permission from Government. More-
over, the rate at which the tenant has
to dispose of his leaves to the Gov-
ernment monopolist has to be fixed by
the district magistrate All these res-
trictions are being imposed on the plea
that this kendu leaf is an essential
article, Under the Essential Com-
modities Act, Governmenl have
brought kendu leaf within the mis-
chief of that Act, and declared kendu
leaf as an essential article.

On account of the working of the
kendu leaf monopoly system, the
labourers are completely at the mercy
of the monopolists. There being no
other plucker of those leaves, the
monopolists being the only person who
do this kind of operation in a parti-
cular seasom of the year, the labourers
are completely at their mercy and
since therc has been no organised
labour union I that part, these mono-
polists try to exploil the labourers.

The Forest Enquiry Committee tried
to work out hew much a labourer
would be carning in_that area, and
they came to the conclusion that a
labourer working in the kendu leaf
area would be earning only about
As. 4 a day, and you can very well
understand how this monopoly system
i« working. Though it 1s incomparti-
ble with the so-called socialist pattern
of society and 1t goes against the
Directive Principles of the Constitu-
tion, still, we find that these people
are being favoured by Government or
by the party in power.
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Further, the day these monopoly
rights are given is not above board.
Sometimes, tenders ure called, and
sometimes it 15 done by auction. And
it is a sight to see that at the time
of these negotiations, all these mono-
polists run about in the party office
and try to give substantial donation
to the party in power. As a member
of the Forest Inquiry Committee, I
had to tour Koraput district, and I
noticed that the position in regard to
myrrabolam, tamarind and mowha
flowers was also the same. Though
in law, the monopoly right is being
glven only for the collection of the
leaves grown on Government lands,
yet in practice, the tenants who grow
these tamarind or myrrabolem or
mowha flowers on their own holdings
are forced to sell their produce to the
monopolists. They are mostly given
to the favourites, those who could
substantially pay to the party funds,
and no fixed principle is being follow-
ed in this regard. Though this ques-
tion of discontinuance of this mono-
poly has been many times thoroughly
discussed in the Orissa Assembly,
nothing has been done towards it so
far. So I earnestly request that the
Central Government should as well
give a direction to the State Govern-
ment for discontinuance of this kind
of monopoly system.

This Kendu Leaf Control Order has
been declared ultra vires the Consti-
tution by the Judicial Commissioner
in Vindhya Pradesh 1in 1956, and
though this Order goes against the
very spirit of our Constitution and
against the so-called socialist pattern,
it is a pity that only the few blue-
eyed boys of the Government are
being favoured with this special pri-
vilege. T earnestly request that this
system should be discontinued.

Shri D. C. Sharma: I thank the hon,
?pﬂlker who proceded me for extend-
ing the meaning of the word ‘mono-
poly’. If his interpretation of the
word ‘monopoly’ is to be taken into
account, I think we are living in this
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world in the midst of nothing but
monopoly. For instance, I go to a
city and find that there is only one
degree oollege there. It may be said
about that degree college that it has
the monopoly of higher education.
Now, I do not think the word ‘mono-
poly’ is used in that sense in any part
of the world. It is a very loose way
m which the hon Member has inter-
preted this word.

I also find that other speakers who
have preceded me have not tried to
gel the exact economic connotation of
the word ‘monopoly’. They have nat
tried to show in what sense this word
‘monopoly’ is being used all over the
world these days. The word ‘mono-
poly’ means that a person or an
association has exclusive rights of
production and/or distribution of a
particular commodity over a vast
tract of land or all over a country—
that is what you mean by ‘monopoly'—
and that other competitors in the fleld
are kept out by all kinds of means.
They are bought out; they are not al-
lowed to function. Now, I think the
word ‘monopoly’ is used in the econo-
mic world in that sense.

1 would very respectfully submit
that monopoly in that sense does not
exist i1n India. Even u its shadow
existed somewhere at some time, I
think the ghost of that thing has been
laid by the policy which the Congress
has been pursuing all these days and
yvears. The Congress started pursuing
that policy even before India became
free, and 1t has been pursuing that
policy with greater vigour, greater
efficiency and greater zeal ever snce
we attained independence. I think the
word ‘monopoly’ in that sense has not
been operative in this country for a
long time, To think that some indus.
trial houses are engaged in certain in-
dustries does not mean that they have
the monopoly of those industries. In
the first place, I do not know how
many industrial houvese are ruaning a



47 Resolution re

few industries. I look at the indus-
tria}! map of India and find that so far
as that is concerned we &re having
what 1 may call limited companies
and joint stock companies. These
joint stock companies are those com-
panies in which the common man and
other people have put their savings.
To think that these companies have
become the monopoly of certain per-
sans is to beg the guestion. -

1 know there was a time when some
person used to get hold of companies
by the managing agency system. That
was a system which did not waork
always for the good of the common
man of the country. It is true that
that system had its very grave defects
from the point of view of the policy
of the Congress. But you know that
in the Indian Companies Act we have
practically crippled the system and we
have almost abolished that. of
course, industrial concerns cannot run
without that system; but we have
taken the teeth out of that system and
made it a system which is not con-
ducive to the furtherance of capitalist
snterests  We have tried to see that
+hat system does not conserve capital-
tstic tendencies in society. Therefore,
1 would say that one could talk about
monopolies only in the context of
capitalistic countries of old.

Even there the cartels, trusts and
monopolies are undergoing some meta-
morphosis; they are being transform-
ed Nobody is able to endure that in
any part of the country. To talk that
these things exist in India, I think, is
not always very true.

Shri Tangamani (Madurai): How
about creating concentration in the
hands of a few people?

shri D. C, Sharma: I do not think
there is any concentration in the hands
of a few people. I think there is con-
centration in the hands of pegple who
are able to invest their savings and
esrnings. [ think ye are baving some
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kind of distribution not-only of capi-
tal all over the country but also of
dividends and earnings., It is now
being diffused and not being concent-
rated. If anybody studies the econo-
mic trends in this country he will
come to the conclusion that there is
attendency now towards diffusion and
towards checking concentration. 1
think this concentration is only a
bogy in the eyes of certain persons
and they are trying to bring it out
in the open field. This bogy has only
an imaginary existence; it has no real
existence.

Look at the history of Congress.
The Congress passed a resolution and
that resolution said......

An Hon. Member: A pious resolu-
tion.

Shri D, C. Sharma: Let me reply to
that question. It 15 the glory of
Congress that what my friends call a
pious resolution has been translated
into concrete things of glory. Let
them call them in any terms they like.
So, 1 was saying that the Cong-
ress became aware of this per-
nicious system of capitalism or
monopoly trading or monopoly
business as early as 1981. They had
voices raised against that even before
that (Interruptions.) I know you do
not like what I say. But you must also
know that I am not to be put down
like that I listen to vou very patiently
and one good deed deserves another,
You should also listen to me patiently
even though my thoughts and ideas
are not palatable to you because we
live in two different worlds.
(Interruptions.)

17.00 hrs,

Mr. Chairman: Let him not be
interrupted. He is recalling the past
glory and one should not have any
objection to that. He may please
proceed........

An Hon. Member....with the past
glory.
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Shri Braj Raj Singh (Firozabad):
Let there be Some future glory also.

Shri D. C. Sharma: My friend there
says that I talk about the past glory
of the Congress. I talk about the
present, living and continuing glory of
the Conmgress. If you do not under-
stand that, what can 1 do? I was
saying that if there were any mono-
polistic tendency in our country; the
Congress

Shri Bimal Ghose (Barrackpore):
The Congress has a monopolistic ten-
dency?

Shri D C Sharma:. ... .the Congress
set its face agminst it as early as 1931.
You know the measures that we have
brought forward in order to put an
end to these monopolistic tendencies.
1 need not give a lecture on the social-
ist pattern of society. This House has
approved of it It 1s no mere theory.
It has been put inlo practice in our
fiscal, commercial and industrial poli-
cles. Take the Industrial Policy
Resolution which was reiterated with
some modifications recently.

Shrl Bimal Ghose: It is now 5 P.M.

Mr. Chairman: We are rnsing seven
minutes past 5 because we commenced
non.official business late by seven
minutes.

Shri D. C. Sharma: We have given a
kind of a big blow to these monopolis-
tic tendencies. This House has passed
the Wealth Tax Bill, the Expenditure
Tax Bill, the Gift Tax Bill and the
Estate Duty Bill, which 15 coming up
before this House again for modifica-
tion. What 1» the sum-total of all
these measures that have been enacted
during these recent years? The sum-
total is that all tendencies towards
monopolistic  trading.  monopolistic
thinking or monopolistic industrial
undertakings should be fully curbed
and controlled and they should be
gradually liquidated. I think they
have been practically liquidated in
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this country. There is no monapoly
in the economic sense of the word, So,
our whole planning, the First and the
Second Plans are a kind of a challenge
to those persons who thunk that mono-
polistic tendencies prevall in this
country. We are wedded to the doc-
trine of equitable distribution of
wealth among all scctions of society
and we do not want concentration of
power and wealth in anybedy. The
Prime Minister has been saying so
many times that this kind of concen-
tration is not conducive to the healthy
growth of national consciousness. We
have always been saying that and 1
believe there 1s great truth in it If
anybody comes to us and says: “Oh,
you are forced to protect the industrial
houses because they give money to
yvou”, I think they forget that they also
get money from them. Though we are
the persons who are sometimes taken
to task for that, even then, I tell you,
1t does not affect our policy, it does
not affect our thinking, 1t does not put
any brake on the thoughts and actions
of our people.

Therefore, there 1s no need for an
enquiry. I tell you, this House 1is
carrying on enquury nto this kind of
work from day to day, from hour to
hour. Ewvery day questions aie put in
this House. There are committees
sitting on these points and those com-
mittees are formed by this House.
There are also other things going on.
I feel that our industrial system s
always under proper scrutiny, our
industrial system is always under the
vigilant e¢ye of our Government and
our people. And 1 think that India is
now so far advanced in its thinking,
so far advanced in the field of a
socialistic pattern of society, that even
f some of us may not be awake to
these things the common man is
awake, and I do not think India can

tolerate any kind of thing In this
field

Thercfore, I should say that though
I would be very happv if the Mem-
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bers of Parliament - are given this
kind of work, I think 1t 18 unnecessary,
because the problem to which this
resolution refers iz a problem which 1s
already under the constant review of
the party and the people of the
country
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Mr. Chairman* We will resume dis-
cussion on this 1esolution next time

1708 hrs

The Lok Sabha then adjouried till
Eleven of the Clock on Monday, the
18th August, 1958
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391 Transport n Tripura . 1078 422 State Electricity Boards . 1097-98
392 Ganga and HRBrahmaputra So1l S i . 1008
Rivers Commission i 1078 ::: Alll \;::;ier Rond to
393 Sewage 1Tren:qmnt I!:l_rlm Konarak " 1098
2o Gormition File ¢25 Monor Imiguion .. 1099
Delhi . . . ;. 107°8-79 426 Jute-Cultivation i 1099
394 Bé'f.'pﬁ?“iﬁ D:}i ; Water P 427 Lac Cultivation : . 1009-1100
' ’ : . 1100-02
395 Automatic Railway Pas- 428 Draught | P ———
ﬁn.ger Coach Washing . 429 Import of s"‘;; Wt[-;c :
achine ‘ 1080 o Brahmaputra Bndge Bet-
396 Food Scarcity . . 1080-81 7 ween Pandu and Amin-
397 Visit of Indian Farmers gaon - . . . T1101-02
to Foreign Countries . 1081-82 431 ngullrnn n:gaic-{in l?“‘-"‘“‘c“ -
398 Poultry  Farms at Bhu- . ) ’
baneswar ; 3 . 1082 432 T{-n:;:sél ' Development 1103
Rise i Pri f Food- n
ad S::“:;‘m ljf?: © . md‘ o83 433 Grow More Food Schcmes 1104
400 Doubling of Railway Line 10K3 434 Mahowa _Station on
-Manik; -0
401 Rourkela Post Office . 1083-84 dh:m!' Rp:’:f“'ﬁn_ r1o4-03
402 Cshmcsc Co-operative %5 435 mimstration i . 1105-06
ystem . . . 1084- .
436 Hassan Mangalore Rail-
403 Road Bridge over River = way Line Survey Re-
Jamuna . . . 1085-86 port . . - 1105
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WRIT'FN ARSWERS TO PAPERS LAID ON THE
QUIT STIONS—cenrd TABLL—contd
Subject CorLumns
Uuso
No

437 Sadulpur-Hanumangarh
Sectton of Northern Rail

way 1106-0"
438  Attached Offices of  the

Mmistry of Railways 1107
439 Co-optratne  Farms ) 1708

PAPERS LAID ON | HE TABLF 1108-12

The following papers were lmd
on the Table —

1) A wopy of the Himachal
Pradesh Food Adultera-
ton Rules, 1958 published
in the Himachal Pradesh
Notficanon No M 1-56
ss5-IT dated the 12th Jul
1958, under Sub-section
{3) of Section 24 of the
Provenuon of Food Adul-
teration Acl 1954

(2) A copy of the Nothea-
nonNo G S K 633 dated
the 26th July 1958 under
Sub secuon (3} of Sec
uon 28 ot the All India
Institure of Medical
Sciences Adt, 1958 ma-
king certain amendmenis
to the All India Insttute
of Medical Saences Rules
1958

(3" A copy 1 the Nouh-
tion No SRO 191
dated the 2%th Januan
1956 under “Sub-section
(6) of Section 3 of the
I sstnual Commodities
Act 1955 making certam
further  amuendment
the  Cotton Texnles
fConnal Order 195%

4) A wopy of wach of the
following Noufications
under  Sub scction (64
of Scetion 3 of the | ssen-
tal Commods s Act
1958 —

() GSR ™No 344 datd
the 10th May, 1958
making certain further
amendment to the Bom-
bay Rice (Fxpcrt Con
troly Order, 1957

(1) GSR No 345 dated
the roth ay, 1958
making certain  fur
ther amendment 1o
the Onssa  Rice (Prohi-
bition of Export) Order
1957

fm) GSR No. Mg:ﬁ

dated the 10th 3
1958 making certain
further amendment to
the Inter-Zonal Wheat
Movement Control
Order, 1957.

{(w: GSR No 347
dated the 10th  may,
1958 making cortain
amendment to the
Rice  (Southern Zone)
Movement Control Or
der, 1957

(t GSR No 348
dated the 10th May,
1955  making certan
further amendment to
the Wheat Roller Flour
Mills  (Lacensing and
Contr 1) Order, 1957

(11 GSR No 349
dated the 10th May,
1958  muaking certain
further amendment to
the Punjab Rice (Move
men  Control) Order,
1957 "

wir GSR No 350
dated the 10th May
1955 making wertan
further  amendment to
the Amnursar and
CGurdaspur Istricis
Rice (Export Congrol)
Order, 1957

(ziny GSR No  3s1
dated the 1oth May
1958 making  certdin
amendment 10 the
Uttar  Pradesh Ruce
(} xpt 1t Control) Order,
195~

wx) GSR No 352
dated the 1oth Mav,
1958 making certin
amendment to the Bihar
Foodgrains (Export
Control) Order, 1957

(v GSR No 353
dated the 1oth May,
1958  making certain
amendment to the
Madhya Pradesh Rice
(Fxport Control) Order
1957

(x1n GSR No 354
dated the ioth May,
1958 making certain
amendment to the

1258
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PAPERS LAID ON THE PAPERS LAID ON THE
TABLE—contd. TABLE-—contd,
CoLunrns CoLumMNs
Delhi Rice (Export Con- (xxii) G.S.R. No. 468
trol) Order, 1957. dared the 'm;o June,
. 1958.
(xi3) G.S.R. No. 355 (xxiii) G.S.R. N 8
‘:“"sd the 10th May, d:ted the 12th O'Ju:tcf
958 msking certain gss containing_ the
m:he o Ao mﬁi :: Jram (Rzgasthan) Price
(Movement  Controf) Comraol (rder:NosH
Order, 1957

(xxiv) G.5.R. No. 486-A
dated the 17th June,
1958 making certain
further amendment o

{xii) G.S.R. No. 6
dated the 1oth nf.s y

1958 making certain

he Tripura Foodgrains

further amendment to ¢ P 4

the Rice (Restrictions i R

on Rail-Bookings) Or- pRgate

der, 1957. (xxv) G.SR. No. 497
(xit) G.SR. No. 387 ?;tscsd the 21st June,

dated the 10th May, ’

1958 maki certain ' 3

fomther ngdmmt to (xxvi) G.S.R. No. so9

dated the 2sth June,
1958 making certain
further amendment to
the Rict (Southern
Zone) Movement Con-
trol Order, 1957.

the South Zone Rice
(Restricion on Rail-
Booking) Order, 1958.

(xv) G.S.R. No.
dated the Sth
1958

369
May,

(xxvii) G.S.R. No, 526

{xvii) G.5.R. No.

{xt1) G.S.R. No, 395

dated the 16th  May,
1958 making certain
further amendment to
the Amritsar and Gur-
daspur Districts Rice
(Export Control) Order,
1957

416
dated the 24th May.
1958 making certain
further améndment to

dated the 2sth  June,
1958 containing the
Andhra Pradesh Rice
{Information, Inspec-
tionand Seizure)Order,
1958.

{xxunt) G.S.R. No. ssB

dated the sth  July,
1958 making certain
amendment to the
Rice (Parohibition of
Use in  Wheat Pro-
ducts) Order. 19sK.

the Orissa Rice (Prohi-
bition of Export) Order,
1957.

{xvitr) G.S.R. No. 417
dated the 24th May,

xxax) G.S.R No, 567
dated the 3rd July,
1958 contzining  the
Paddy (Punjab) Price
Control Order,1958.

1958 containing Rajas- -

than Gmmnfl’roh.ibl— {(xxx) G.S.R. No. sg!

tion of Export) Order, dated the 12th July.

1958. 1958 making certain
amendme?}t to ll},c P}T-

{xix) G.S.R. No. 460 jasthan ram (Probhi-

kel the 70 Toae bition of Export) Order.
1958. 1958 .

(xx) G.S.R. No. 461 (xxxi) G.S.R. 6os dated
dated the 7th  June, the 11th July, 1958
1958. making certain amend-

mr.-m;? .&% the ‘éhcc

{x=i) G.S.R. No. 465 and y (West
dated the 4th June, Bengal) Second Price
1958. Control Order, 1958.
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PAPERS LAID ON THE
TABM.
(xxxsf) G.S.R. No. 609
dated the 1ath July,
1958 making oertnin
amendment to

the Inter-Zonal Wheat
Movement ControlOr-

de, 1957
(xxxif) G.SR. No. 625
dated the 19th July,
1958
YA copy of the paper
("(‘Womensén;'ﬂmplow:;t
1901-1956)’ prep!
the Labour Buresu,

gyunla and Labour snd
Employment  Division,
Planning Commussion

REPORT OF PUBLIC AC-
COUNTS COMMITTEE—
FRESENTED

Seventh Report presented

BEXTENSION OF TIME FOR
PRESENTATION OF

THE REPORT OF JOINT
COMMITTEE
Time for presentation of the

Report of the Select Commyt-
tee onthe Parliament  (Pre-
vention of Disqualification
Bill was extended upto 22
Augugt,1958

BILL PASSED

The Mmster of Railways
(Shn Jagnvan Ram)
moved for the consde-
ration of the Appropnauon

ways) No 3 Bill,

1958 After the clause-

by-clause congideration
the Bill was passed

STATUTORY RESOLU—
TION—NEGATIVED

Further  discussion on the
Statutory  Resolution re-
garding disapproval of the
Banaras Hindu Unyversity
(Amendment)  Ordinance
and amendment  thereto
moved on 14th June, 1958,
was continued  After the
discussion, Lok Sabha
divided, Avyes 28, Noes
113 The Resolution was
accardingly negatived

GIPND—L §, II—=121 LSD—2-9-58==950.

{Dany Dxaasr]

CorumMNs

1113

1114

I114-15

1175-91

PAPERS LAID ON THE
TABL E—contd.

MOTION TO REFER THE
BILLTO SELECT COM.
MITTEE—ADOPTED

PFurther combined discuspion
on the motion to refer
the Banaras Hindu Univer-
slge (Amendment) Bill to
a Select Committee amend-
ments thereto moved on
14th  August, 1958 and
algo on the relevant statutory
Resolution and amendment
(both ved) thereto
concluded and the motion
was adopted

REPORT OF COMMITTRE
ON PRIVATE MEMBERS
BILLS AND RESOLU-
TIONS—ADOPTED

'I‘we:éy-th:rd Report was adop-
t

PRIVATE MEMBERS’ RE-
SOLUTION— WITH-
DRAWN

Further discussion on Reso-
Juuon regarding Women
Labour in certain indus-
tries  was concluded and
the Resolution was with-
drawn by leave of Lok
Sabha

PRIVATE MEMBERS' RE-
SOLUTION UNDER DIS-
CUSSION

Shri Kunhan mgsed the Reso
lution regarding Working
of monoppolisnc sconcet
The distussion was not
concluded

AGENDA FOR MONDAY,
18th AUGUST, 1958

Consideratio and pasmng  of
the Code of Cryninal Pro-
cedure (Amendment) Bill,
the Armed Forces (Assam
and Manipur) Special Powers

and the working
journalists  (Fixation  of
Rates of Wages) Bill

1115-93

1193

1193-1219

1220-53



